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PARLIAMENT OF INDIA
Thursday, 10th August, 1950.

The House met at a Quarter to
Eleven of the Clock

[Mg. SPEAKER in the Chair]

ORAL AN3SWERS TO QUESTIONS

UNDERGROUND WATER SPRINGS IN
' RAJPUTANA

*44]. Shri Kesava Rao: (a) Will
the Minister of Agriculture be pleased
to state the progress made 1 the
development of Rajputana desert by
the wuse of under-ground water
springs ?

(b) What is the amount of money
so far spent and what are the items
of expenditure?

(¢) What is the total acreage at
present under cultivation?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Five
wells, each giving a discharge vary-
ing from 10,000 to 1,20,000 gallons
of water per hour, have been com-
pleted in Rajasthan and experimen-
tal cultivation of Rabi crop on 72
acres of land in Bamsen village has
been undertaken.

(b) The amount so far spent by
the Rajasthan Underground Water
Board is about Rs. 1,62,668/- out of
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which Rs. 63,510/- is recurring and
Rs. 97,158/- non-recurring expendi-
ture.

(¢) 150 acres. Arrangements are
being wmade to supply water to the
surrounding villages.

Shri Kesava Rao: What is the
totar quantity of foodgrains produs
during the last year?

Shri K. M. Munshi: The farm was
organised only late in the year, so ib
had not the benefit of the full year;
but 1 understand it has produced for
the Rabi season, 1949-50, 260 maunds.

Shri Deshbandhu Gupta: What.is
the discharge of these wells in
cusecs? What is the particular reason
for which this discharge is given im
gallons?

Shri K. M. Munshi: T don't know
exactly the reason, but this is the
computation ou which all estimates
are based.
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[Seth Govind Das: .Out of* the

wells” sunk by the Gevernment.. in
Rajasthan how many bave been sunk
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with the help of Pani Maharaj and
thow many without his help? What is
Pani Maharaj doing these days? ]

Shri K. M. Munshi: 1f the hon.
‘Member waits till the next question
which is about Paniwalla aharaj,
‘perhaps it would be much better.

Kanwar Jaswant Singh: In what
gart of Rajasthan is this experiment
eing carried out?

Shri K. M, Munshi: On the banks
of the Luni River at a place called
Samidri.

Kanwar Jaswant Singh: Have any
other places been tried?

Shri K, M. Munshi: As a matter
of fact these wells have been dug at
other places also. One tube  well

has been completed at  Dandera in
Jodhpur.

Sardar B. 8. Man: \Vhat is the
total acreage now under cultivation
during this irrigation season?

8hri K. M. Munshi: 150 acres. T
have given it in answer to part (c).
ft WEl: ®T O§ WA W
aear g 6 g@ &9 9T S &=y &
W & am xg fewn @@ A =
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ag @ 3% T g L
[8hri Tyagi: May I know whether
the State Government is also sharing
the expenditure that is being incur-
red on this Scheme and whether *he
State has raised any objection to

the effect that the Scheme is not
sound? |

Shri K. M. Munshi: So far there
has been no sharing of the expendi-
ture by the State except that they
have acquired the farmm of 72 acres
and sre conducting that farm.

Sardar B. 8. Man: May I know
whether the income from this area
-of 150 acres will meet the expenses
incurred thereon?
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Shri K. M. Munshi: So far as the
farm is concerned, I mentioned to
the House that it is the farm con-
ducted by the Rajasthan Govern-
ment, and the income from it will
naturally go to them.

Shri Kesava Rao: Is the Govern-
ment contemplating to experiment
with this scheme in any other State?

Shri K. M. Munshi: As a matter
of fact, this scheme was undertaken
because there was a report by experts
that there is considerable under-
ground water in  Rajasthan. This
Board was specifically formed for the
purpose.

Shri T. N. Singh: Is the heavy
cost incurred in irrigation per acre,
which works out at Rs. 820 due to

the low level of the tube wells or due
to other reasons?

Shri K. M. Munshi: As a matter
of fact, as I pointed out, a consider-
able part of the sum is non-recurring
expenditure, that is, with regard to
tube wells and other things. The
recurring expenditure is only about

Rs. 65,000/.

Shri Deshbandhu Gupta: JMay 1
know how many rotary rigs were em-
ployed for constructing these wells?

Shri K. M. Munshi: T think two
rotaries were employved at Samidri.

Dr. Deshmukh: Is there a special
organisation for tapping underground
water-supply. and. if so, what is the-
present condition  of that organisa-
tion?

Shri K. M. Munshi: This organisa-
tion called the Rajasthan Under-
ground Water Board was set up in
1949 for the purpose, in the first ins-
tance, of exploring the underground
water resources............

Dr. Deshmukh: My question was,
is there a special organisation for
tapping underground water-supply,
and. if so. what is the condition of
that organisation?

Shri K. M. Munshi: Well, T would
like to have notice of that question.
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COMMITTEE TO ENQUIRE INTO EXISTING
SYSTEM OF TaxaTiIoON oON MoToR
VEHICLES

*442. Shri Sidhva: Will the
Minister of Transport be pleased to
state:

(a) whether  Government have
appointed a Committee to enquire into
the existing system of taxation on
motor vehicles used in this country;
and

(b) if so, what are the terms of
reference and whether any report has
been made?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
and (b). The Motor Vehicles Taxa-
tion Committee was appointed on
the 20th April, 1950 in TResolution
No. 30-T(14)/49 dated the 20th April,
1950, published in the Gazette of
India Extraordinary of date. The
terms of reference to the Committee
are contained in paragraph 2 thereof.
A copy of the notification is laid on
the Table of the House. (See Appen-
diz 1V, annexure No. 1). The Com-
mittee has not vet furnished its re-
port.

Shri Sidhva: What are the main
terms of reference?

Shri Gopalaswami: The main terms
of reference are to:

(i) survey the existing systems of
taxation of motor vehicle users in

India; and
(ii) recommend—

(1) the basis of a scientific system
of taxation of the motor vehicle users
to ensure the provision and develop-
ment of cheap. rapid, and efficient
transport, for different categories of
users by the means best suited for th.
kind of traffic involved and with a view
to obtaining proper co-ordination
between the different forms of inland
transport;

(2) the method of securing recipro-
city in taxation between the various
taxing authorities; and
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(8) the principles on which any
part of the proceeds of the taxation
of motor vehicle users by the Union
and State Governments and Local
Authorities, should be made available
for road maintenance and develop-
ment.

Dr. Deshmukh: At whose request
was this enquiry—especially into ti:
incidence of taxation of motor ve!
cles—undertaken?,

Shri Gopalaswami: It was in res-
ponse to a resolution of the All India
Transport Advisory Council.

Dr. Deshmukh: Is it a fact that
the main enquiry concerned with
taxation at the import stage and not
with internal taxes?

Shri Gopalaswami: No, it covered
both.

Shri Nandkishore Das: Is it a fact

that the system and rate of taxation
varies from State to State?

Shri Gopalaswami:
very widely.

Shri Nandkishore Das: Will Gov-

ernment consider the idea of intro-
ducing a uniform system throughout

the country?

Shri Gopalaswami: Well, we shall
have to await the report of the Com-
mittee.

Yes, it varies

KaNDLA PORT

*443, Shri Sidhva: Will  the
Minister of Transport be pleased to
state:

(a) whether the report of the
Experts for the survey of Kandla port
has been received;

(b) if so, what are the recormmenda-
tions and whether they have been
accepted ; and

(¢) when the work of the develop-
ment of this port will start?

The Minister of Transport and
Rajlways (8hri Gopalaswami): (a)
Yes. The reconnaissance survey re-
port has been received from the firm
of Consulting Engineers.
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(b) The report deals with the
general layout of the Port including
the siting of berths, the location of
warehouses and transit sheds, the
railway arrangements within the
Port, the programme of construction
of berths, the location of the oil jetty,
the problem of reclamation and other
important points. The recommenda-
tions contained in the report are now
under technical scrutiny and decisions
will be taken by Government on
these shortly.

(¢) Work on development has al-
ready started, but major construction
activity will begin only after detailed
drawings and designs have been pre-
pared. This will be taken up imme-
diately after Government -have ar-
rived at a decision on the recommen-
dations. The construction of the port
will be taken up according to a phased
programme based on an appreciation
of the resources in  money and
material.

Shri Sidhva: May I know whether
the recommendations cover the exist-
ing areas of salt works or even those
on the castern side?

Shri Gopalaswami: The area cover-
ed by the salt works has also been
taken into account, but I believe that
there is no recommendation that the
salt works should be moved from
there.

Shri Sidhva: Tn how many stages
will the (nnﬁtrn(-hon of the berths be
completed, and in the first stage how
many will be taken in hand?

Shri Gopalaswami: In the opening
stage four open wharves works will
be required.

Shri Sidhva: How much time will
it take for the first stage to be com-
pleted?

Shri Gopalaswami: It will take
about two years.

Shri .Sidhvt‘ Two years from now?

Shrl Gopalaswami: Practically
froth now. but preliminary use of the
port will be arranged for long before
that.
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Shri Sidhva: May I know whether
the construction of the railway from
the other side connecting the Kundla
port has been started and if so, how
many miles have been completed?

Shri Gopalaswami: As a matter of
fact, the work on the railway line has
been started. I am not in a position
to give the mileage that has been
already completed.

Dr. Deshmukh: May I know if it is
a fact that work on this port is con-
siderably slowed down for want of
finances?

Shri Gopalaswami: I do not think
so. I think we have all the finance
necessary for expenditure on the work
that has been programmed.

SuBsipIARY FooD SCHEME

*444, Shri Sidhva: Will the
Minister of Agriculture be pleased to
state :

(a) the total amount spent on
subsidiary food scheme, namely
““Grow More Sweet Potatoes and
Bananas’’;

(b) what is the result of the
scheme; and

(c) whether it is still in force and
what quantity of cereals has been
actually saved by this subsidiary
scheme?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) For
the vear 1949-50, the original provi-
sion was 10 lakhs but the final esti-
mate is net Rs. 2,77,900. Against
this, the expenditure so far made is
about rupees two lakhs.

For the year 1950-51, the original
provision was 5 lakhs but the final
estimate is Rs. 80,000. Against this,
Rs. 22,000 has been spent upto 1st
August, 1950.

(b) and (o). Hon. Member’s atten-
tion is invited to the answer given on
2nd August, 1950 against Starred
Question No. 74 by Dr. P. 8. Desh-
mukh
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Shri Sidhva: May I know whether
this scheme has been subsequently
abandoned?

Shri K. M. Munshi: It has not been
abandoned altogether. It has been
altered by Government.

Shri Sidhva: What are the altera-
tions ?

Shri K. M. Munshi: The alterations
are: (i) to increase the production
and popularise the use of subsidiary
foods in selected areas by intensive
propaganda, and (i) in the areas
selected for this purpose, to reduce
the issue of cereals to estabhlishments
such as hotels, restaurants, eating
houses and so on by one day’s ration
per week and to ask them to use only
subsidiary foods on that day.

Shri Sidhva: May I know whether
the scheme of sweet potatoes has
been abandoned or whether it is still
going on?

Shri K. M. Munshi: The produc-
tion of non-cereal food includes pro-
duction of sweet potatoes.

&z nifae W : @1 W@ fqar
Al g ', e o
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[Seth Govind Das: Besides this,
have the Government any other
Scheme, whereby the consumption of
foodgrains be lessened, under consi-
deration? Through you, Sir, I would
like to request the hon. Minister to
answer in Hindi the questions put in
Hindi. He knows Hindi quite well

and has been the President of the
Hindi Sahitya Sammelan.]

Shri K. M. Munshi: I confess my
inability to answer questions in Hindi

364

as admirably as my learned friend
asks questions. To answer his ques-
tion, there is no other scheme for the
moment than the one I have men-
tioned.

Shri Kamath: Is it a fact that the
subsidiary food scheme is proposed
to be substituted by the supplemen-
tary food scheme and if so, what is
the difference between subsidiary
foods and supplementary foods?

_ Shri K. M. Munshi: The difference
is this that the subsidiary food was
mainly sweet potatoes, while the sup-
plementary food - includes every non-
cereal type of food.

Shri Kishorimohan Tripathi: May
I know if it is a fact that Government
have instituted a campaign called the
‘Miss a meal’ campaign and if so,
what is the progress of that cam-
paign and what is the expenditure in-
curred on it?

Shri K. M. Munshi: ‘Miss a meal’
movement is an independent move-
ment., It has nothing to do with
Government,

Shri Karunakara Menon: Are Gov-
ernment aware that there are restric-
tions on the export of these non-
cereal foods from one district to an-
other inside the Madras Presidency
and that this affects the full develop-
ment of non-cereal foods?

Shri K. M. Munshi: I am not
aware of it. I shall make enquiries.

Shri Jhunjhunwala: Is it the policy
of Government to stop import of
cereals or other food materials from
abroad if subsidiary or other non-
cereal food materials are available in
India?

Shri K. M. Munshi: Of course, if
non-cereal food is available and people
change their habits a little, it is
bound to result in a reduction in im-
ports.

Shri Sidhva: Out of the three lakhs
which the Minister mentioned, how
much has been spent on saving cereals
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Tike wheat? I want to know, in other
words, how much cerqa‘ls have been
gaved as a result of this expenditure.

Shri K. M. Munshi: I have no
figures.

Shri Sidhva: Was
made?

Shri K. M. Munshi: Some saving
was attempted to be made by mixing
sweet potato flour with what aita,
but that was given up lately.

any saving

CLASSIFICATION OF Ramway CoM-
PARTMENTS

*445, Dr. Deshmukh: (a) Will the
Minister of Railways be pleased to
state the date on which the old classi-
fication on Railways was’ re-intro-
duced?

(b) Whether any estimate was
prepared of the cost for the introdue-
tion of the changed classification of
Compartments on the Railways and
if 0, what is the estimate?

(c) Was this  estimate placed
before the Standing Advisory Com-
mittee for Railways and the Standing
Finance Committee and if not, why
not?

The Minister of Transport and Rail-
(Shri Gopalaswami): (a) Pre-
sumably the hon. Member is referring
to the classes of passenger accom-
modation obtaining prior to 1st Janu-
ary, 1949; if so, this was resbored
with effect from 1st July, 1950.

(b) and (c). It was estimated thad
the reduction of four classes to three
would bring in a loss of about half &
crore of rupees a year. The change
was, however, proceeded with in res-
ponse to the public demand as
expressed on the floor of this House
and accepted by the Central Advisory
Council for Railways, which includes
all the Members of the Standing
Finance Committee for Railways.

Dr. Deshmukh: Was any estimate
prepared for the purpose of making
changes in the classifications and if
so what was that estimate? My
question has not been answered pro-

perly.
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8hri Gopalaswami: The question is
very ambiguously worded, and accord-
ing to one interpretation of it, my
answer is quite adequate and to the
point, but if I am to answer the
question that has now been put to
me, I think the cost of the conversion
of one class into another in order to
give effect to the orders that were
issued is estimated to have been
about Rs. 24 lakhs when the four
classes were reduced to three.

Dr. Deshmukh: May I know if
this estimate of Rs. 24 lakhs was
placed before the Standing Advisory
Committee and the Standing Finance

Committee and it wax approved by
them ?

Shri Gopalaswami: [ am afraid I
don’t remember. I should like to
have notice of it.

Dr. Deshmukh: Is it not a fack
that no estimate was prepared of the
expenditure necessary for this con-
version and no sanction therefor was
obtained either of the Standing
Advisory Committee or the Standing
Finance Committee?

Shri Gopalaswami: It is only put-
ting the previous question in another
form.

Shri Tyagi: May T know if ib is -he
intention of Government to levy a
surcharge on such officials or Mem-
bLers of this Parliament who were
responsible for this loss to the
exchequer?

Shri Gopalaswami: I do not know
if this sort of punishment can be
meted out to officers connected with
the implementation of this decision.
If it can, it will be difficult to dis-
criminate in favour of those who were
responsible for the decision.

Ch. Ranbir Singh: May I know the
reason which led to the change of
classification from Class I, Class
II(S), Cldss II(O) and Class III to
Firs$, Second, Inter and Third Class?

Shri Gopalaswami: 1 think those
who were originally very enthusiastie
about introducing a reduced number



367 Oral answers

of classes had, in the course of a year,
been educated into the opinion that
the previously existing state was a
better one.

Sardar B. S. Man: TIs there any
further scheme under the considera-
tion of the Department to introduce
re-classification of already re-classi-
fied compartments?

Shri Gopalaswami: I am entirely
in the hands of the House.

Shri Goenka: Is it a fact, Sir, that
it was unanimously approved by the
Central Advisory Committee of Rail-
ways, of which T was also a Member,
that this classification should be
changed and some of the very Mem-
bers now oppose the proposal?

Mr. Speaker: Order, order.

Shri Jangde: Is there any change
in railway fares after the re-classi-
fication of compurtinents in railways?

Shri Gopalaswami: There was, of
course. Conversion involved certain
alteration in railway fares.

Rammway INcoME FrRoM Crass 1
PASSENGERS

*446. Dr. Deshmukh: Will the
Minister of Railways be pleased to
state the income from Class | passen-
gers from the date when the fare was
reduced from 30 pies to 24 pies per
mile upto the end of June 1950?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): 5:33 crores
on the 9 Railways under Govern-
ment management throughout the
period, namely B.N., B.B. and C.IL,,
EI, GIP., M. and S.M, O.T,
S.I.,, E.P. and Assam Railways.

Dr. Deshmukh: May I know the
considerations on which, after the
new classification, relief to Class I
passengers was given?

Shri Gopalaswami: It was then
expected that fairly half the number
of passengers who were travelling
previously in the Second Class might
migrate to the First Class and if the
fare was kept at thirty pies it would

10 AUGUST 1950 Oral dnswers 368

be a heavy burden. Encouragement
of that sort of movement from Class
I1 to Class I was one of the reasons
which justified a reduction of fares.

Dr. Deshmukh: Was this expecta-
tion fulfilled, and, if not, is it pro-
posed to raise the fares to make good
the mistake ?

Shri Gopalaswami: I am afraid the
expectation was not realised—I am
free to confess that. That certainly
was one of the reasons which enabled
a decision to be taken later on to go
back to the original classification.
But at present we have no proposal
to raise Class I fare from 24 pies to
30 pies.

Shri Sidhva: May I know whether
it is the intention of Government io
increase First class fare and reduce
Inter and Third class fares?

Shri Gopalaswami: As a matter of
fact, T do not think we have monkey-
ed with the rates for the I[nter class.
But there is no proposal of doing
anything of the kind as suggested by
the hon. Member.

Shri Sidhva: Out of these Rs. 5
lakhs how much was recovered from
the public in the First class and how
much from Government servants?

Shri Gopalaswami: I am afraid I
should have notice of the question.
Even if I had notice T do not know
whether I can obtain the figures.

Seth Govind Das: Is it not a fact
that the demand both in this House
as well as outside was for the aboli-
tion of the First Class; whereas,
when the Three Class system was
brought about, it was not the First
Class which was abolished, but it
was the Second Class which was
abolished and therefore the whole
trouble arose?

Mr, Speaker: The hon. Member
is not asking for any information.

Seth Govind Das: I am asking
whether it is not a fact that when
the reclassification was introduced,
it wes the Second Class which was
abolished and not the First Class?
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Mr. Speaker: Order, order. We
shall go to the next question.

. NATION AL HiIGHWAYS

*447. Dr. Deshmukh: (s) Will the
Minister of Transport be pleased to
state the mileage of national highways
that has been constructed upto the
end of June 1950?

(b) How many miles are proposed
fo be added in the course of the
present financial year?

(c) Is there any proposal to stop
expenditure on this item hereafter?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
The total length of national highways
for which the Central Government
had assumed responsibility on 80th
June, 1950, was 12,400 miles. Out
of this, 80 miles were newly con-
structed and 800 iniles improved
under the National Highway Scheme,
the rest being old roads.

(b) (i) Miles to be newly con-
structed 60.

(i1) Miles to be improved 130.
(¢) No.

Dr. Deshmukh: \When is it con-
templated that the length of 12,400
miles will be completed?

8hri Gopalaswami: As a matter of
fact, all but a very small percentage
of this length was already in exist-
ence and we siinply took them over
from the authorities who had been
in charge of these roads previously.
That is why we have had to build
only a certain amount of mileage f
ronds where there were gaps between
the terminal point of one national
highway and that of the next one.
That, T think, will be about a
thousand miles in all. For the rest
we only attempt to improve the

uality of the surface of the mileage

hat we have taken over as national
highways.

Dr. Deshmukh: May I know what
length of mileage has been brought

up to the standard of national high-
wrays out of the total langth of 13,400,
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and is there any plan spread over a
number of years to complete the
whole length?

Shri Gopalaswami: I think the:
great bulk of the mileage under
national highways is up to fairly
decent standards required. About
160 miles of national highways which
were of a low standard have been
brought up to proper standard. We
have a programme of doing this con-
tinuously from year to year so that
we may be able to bring up all
portions of national highways which.
are not up to standard to standard.

Dr. Deshmukh: May I know if
progress of bringing the roads to the-
national highway standard has been
slowed down for want of finance?

Shri Gopalaswami: That is true.

Dr. Deshmukh: Did the bon.
Minister impress upon the hon. the
Finance Minister the greater need of
national highways than post offices?

Shri Gopalaswami: I hope the hon.
Member will trust me to do that.

Shri Chaliha: What is the mileage
of national highways in Assam: does.
it include the Stillwell road running
up to the border of Burma?

Shri Gopalaswami: I think a bit
of the Stillwell road at the Burma
end has been allowed to fall into &
verv bad state of disrepair.

The question of repairing it and
bringing it up to the standard which
will allow of easy traffic for ordinary
vehicles, including motor vehicles, ig
now under consideration.

Shri R. Velayudhan: May I know
whether there is any proposal to start
construction of the national high-
ways through the Travancore-Cochin
State?

Mr. Speaker: Ie is asking in res-
pect of the southern part of India.

Shri Gopalaswami: I believe we
are adding a new national highway
in Southern India.

Shri Kamath: Is it a fact that some

foreign experts have been imported
as usual in this connection as well?
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_ Shri Gopalaswami: I do not think
80. There is a foreigner at the head
of our Roads organisation. He has
been here for many years.

~ Shri Dwivedi: May I know how
many roadways are in existence in
Vindhya Pradesh and whether Gov-
ernment proposes to build any new
one? ’

Shri Gopalaswami: I am afraid I
must have notice.

Shri Sidhva: May I know whether
any test has been conducted by the
Ministry in regard to the economic
use of stones, cement and other
materials, and if so, which is more
economical and suitable ?

Shri Gopalaswami: I believe—I
have a vague recollection—that 1ny
hon. friend has put a specific ques-
tion on this matter. [ am not sure
whether it has been answered alveady
or whether it will come up. If it
has been answered I would refer him
to the answer. If it has not come
up I would advise him to wait for
that -answer.

Shri Sidhva: But it is an unstarred
question.

DEeLHI TRANSPORT SERVICE

*448. Lala Raj Eanwar (a) Will the
Minister of Transport be pleased to
state the total number of buses being
run at present by the Delhi Transport
Service?

(b) How many of the existing buses
require replacement and when are
they likely to be replaced?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
The Delhi Transport Service has a
fleet of 264 buses of which on an
average 161 buses are in daily ser-
vice.

(b) 83 buses require replacement.
Of these 40 are likely to be replaced
by December 1950, and the rest as
soon as possible thereafter.

" Lala Raj Kanwar: What was the
total number of buses taken over from
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the previous management, how many
of these were considered roadworthy
and put on the road, and what hap-
pened to the remainder?

Shri Gopalaswami: The number of.
buses taken over from the G.N.I.T.
Company was 189. I can give other
figures about how many were pur--
chased, how many were repaired.
But I cannot answer the particular
question put by the hon. Member.
He wants information as regards the
number of buses from amongst those -
taken over which had been repaired
or replaced. I am afraid I am not
in a position to give that answer with--
out notice.

Lala Raj Kanwar: What is the
likely cost of replacements?

Shri Gopalaswami: It has varied
with the type of vehicles purchased.

Lala Raj Kanwar: How much pro-
fit or loss has occurred since the-
service wuas taken over by Govern-
ment?

Shri Gopalaswami: Perhaps the
hon. Member would put down &
question on that subject.

Shri Kesava Rao: Is it o fact that
certain bus routes have been cau-
celled as a measure of economy?

Shri Gopalaswami: I hope hon,
Members would  realize that the
Ministry is not now in direct charge
of this service. It is in charge of &
Road Tvansport Authority which we
have created for Delhi. Details of
this description cannot be given by
the Ministry without reference to
that Authority.

Shri Deshbandhu Gupta: May I
know what was the amount paid by
Government to G.N.I.T. for these
189 buses which were taken over?

Shri Gopalaswami: The price paid
to the G.N.L.T. Company for the 189
buses was approximately Rs. 19.5
lakhs.

Shri Deshbandhu Gupta: May I
know whether the Standing Finance
Committee’s sanction was obtained
before this payment was made?
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Shri Gopalaswami: I am afraid I

do not remember and I would like
to have notice.

S8hri Deshbandhu Gupta: May I
know whether a departmental enquiry
was held by the Government in this
deal and the state of the buses ia
which they were taken over, and if
-80, will Government lay on the Table
of the House the report of the depart-
mental enquiry?

8hri Gopalaswami: Well. therc has
been more than one enquiry in this
connection. I do not know which
enquiry the hon. Member is referring
to. But I shall look into the reports
received from all enquiries and see
which of them [ can make available
to hon. Members. ‘

8hri 8idhva: After taking over
trom the G.N.I.T. of the new buses
that were purchased, how many be-
came totally unserviceable and how
many partially unserviceable?

8hri Gopalaswami: I cannot give
an exact answer, but if the hon.
Member would like to have informa-
tion as to the age of the vehicles
when they were taken over from the
G.N.ILT. Company, I can give it.

Shri Sidhva: T am talking of new
buses, after taking over  from

G.N.I.T.
8hri Gopalaswami: The new buses

purchased were 128 and the approxi-
mate cost is Ue. 21.8 lakhs.

8hri 8idhva: TIfow many are ser-
viceable ? ‘

Shri Kamath: What is the pro-
portion of the number of buses to
the Delhi population as compared
with the number of buses and
trams to the population in Madras,
Bombay and Calcutta?

8hri Gopalaswami: That would
require a certain amount of arith-
metical calculation which T shall
certainly attempt to do.

Shri Deshbandhu Gupta: Is it a
fact that these new buses which
Jbave cost Government round about
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Rs. 21 lakhs are kept in open and
there is no garage accommodation
for these buses?

Shri Gopalaswami: Some of them
are left in the open, I know as a
matter of fact. But we are trying
to build covered accommodation for
all the vehicles that may require
that kind of accommodation. I be-
lieve the Authority has some pro-
gramme of works to be executed in
that connection.

Mavp orF INDIA

*449, Lala Raj Kanwar: Will the
Minister of Agriculture be pleased to
state what steps have been taken by
Government to publish an up-to-date
map of India showing the new set-
up of the country?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): An
up-to-date political map of India in
the scale of 70 miles to an inch, was
published in February  1950. The
publication of a bigger map is under
consideration. ’

Lala Raj Kanwar: What is the
price of this map which has been
published and how 1many copies of
it have been made available?

Shri K. M. Munshi: The map is
on sale to the public at Rs. 2 per
copy in all important sale agencies.

Dr. Deshmukh: Ts this
Hindi or English?

Shri XK. M. Munshi: Tt is in
English.

Lala Raj Kanwar: May I know
when the bigger map is likely to be
printed ?

Shri K. M. Munshi: It will be

ready in a few months time.

w5 MNiax | : N a8 TIT TOAT
qarar wr 3r &, ¥Arag gy & A
Frarw@rd !

[Seth Govind Das: Is the big map,
that is under preparation, being
printed in Hindi also?]

map
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Mr. Speaker: Order, order. I am
going to the next question.

UNDERGROUND WATER SOURCES IN
RAJASTHAN

*450. Lala Raj Kanwar: Will the
Minister of Agriculture be pleased to
state:

(a) whether the Central Govern-
ment have utilised the services of a
water diviner of Saurashtra cr Rajas-
than known as Shri Jeevram Vyas
alias “‘Pani Mahara)” for locating
underground water; and

(b) if so, on how many occasions
he was tried and with what result?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
Yes.

(b) He has been tried as under:

(i) Four wells at Samdari. All
are successful.

(ii) One well at Dundara which is
successful.

(iii) Three sites at Jaipur out of
which two are successful.

(iv) Kight sites at Faridabad
which have all been success-
ful.

(v) Five sites at Rajpura out of
which 2 were successful.

(vi) Six sites at Ajmer which
have still to be tested.

other con-

Information regarding
and else-

sultations in  Saurashtra
where is not available.

Lala Raj Kanwar: Is water divin-
ing an art or science or an amalgam
of both?

Shri K. M. Munshi: T am not a
diviner myself.

Lala Raj Kanwar: What steps are
‘Government taking to impart train-
ing in water divining?

Shri K., M. Munshi: So far as the
Pani Maharaj is conccrned, he has
acquired his power by Yog and
if any young boy of twelve is pre-
pared to work under him and be
trained for six years, he is willing to
give him training.
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Mr. Speaker: I think we must go
to the next question.

Foop CoNTROL SCHEME

*451, Shri Jhunjhunwala: Wil
the Minister of Food be pleased to
state :

(a) the ayerage quantity of Cereals
distributed per day under the Food
Control Seheme throughout India
and the value thereof;

(b) the average number of persons
per day throughout India to whom
cereals under part (a) are given; and

(¢) the sources of supply of cereals
for such distribution?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
The average quantity of rationed
foodgrains  distributed under Gov-
ernment’s rationing system through-

out India is about 18,000 tons per
dav. DBesides this, about 3,000

fons of cereals per day are being
distributed through orgsnised indus-
tries who draw their supplies from
Government  stock. No reliable
estimate of the value of daily distri- -
bution of grains is possible as the
issue prices vary from grain to grain
and place to place.

(b) The average daily number of
persons at present getting a part or
whole of their foodgrains supplies
direct from Government is 109
million.

(¢) The sources of supply of food-
grains are (i) locally procured grainm,
(ii) grain made available from inter-
nal surpluszs, and (iii) grain imported
from abrecad.

Shri Jhunjhunwala: What is the
proportion of foodgrains under the
three sources?

Shri K. M, Munshi: I would like
to have notice of that.

8hri Deshbandhu Gupta: May 1
know, Sir, the system of distribution
of foodgrains adopted in Delhi?
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Shri K. M. Munshi: In Delhi 468
tons are being distributed under
statutory rationing and 40 tons un-
der informal rationing.

8hri Deshbandhu Gupta: May I
know whether it is a fact that the
Bandling for distribution of food-
grains is entrusted to one firm in
Delhi on monopolistic basis?

8hri K. M. Munshi: One firm has
been entrusted with the task of
stocking the graing received on
account of Government and that
firm supplies to the different ration
shops such quantities as are directed
by Government.

Shri Deshbandhu QGupta: What
is the mmount paid to this firm es
commission during the last five or
gix years ever since the work was
entrusted to it?

Shri K. M., Munshi: There is a
separate question on this and I
think the hon. Member will wait for
that question.

8hri Satish Ohandra: Do the
figures that the hon. Minister has
referred to in the beginning, represent
the actual offtake that is distributed.
or which is only =rupposed to be
distributed through the ration shops
in varions States?

Shri K. M. Munshi: Theyv ave
the supplies issued by the Govern-
ment.

Shri Lakshmanan: Mav [ kuow

what is the margin @ between  the
highest and  lowest per capite
rationing in this country and the

States where they prevail?

Shri K. M. Munshi: [ would like
to have notice.

Shni Deshbandhu Gupta: Have
Government reccived complaints
that most of the cereals that are
sold in the black market are obtained
through these monopolists who «re
distributors for Government?

Shri K, M. Munshi: I have not
received any complaint of that
nature. -
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Foop CoxtROL SCHEME (EXPENDI-
TURE)

*452, Shri Jhunjhunwala: Will
the Minister of Food be pleased to
state the total amount spent by (i)
Central and (ii) State Governments
under the Food Control Scheme and
what the break-up of the total amount
is under following heads:

(i) overhead establishment expenses
at Centre and States,

(i1) distribution expenses, and

(iif) subsidy given by Centre and
States?

The Minister of Food and Agricul-
culture (Shri K. M. Munshi): (i)
During the year 1949, which is the
latest: year for which figures are avail-
able. the establishment cost of the
Central Government and the States
wis estimated at Rs, 40 lakhs and
Rs. 9-5 crores respectively.

(i) 1t is presumed thab by ‘dlstrl-
bution expenses’ the hcn. Member
has in mind the incidental charges,
over and abeve the wholesale prices
at which grain is acquired by the
Stites. These vary from State to
State. The information is not readily
available.

(iii) The subsidy on imported grains
is divided between the Centre and the
States on the basis of 2th and 3th
respectively.  The total estimate of
the Central share of subsidy for 1950-
51 is Rs. 12-:84 crores.

Shri Jhunjhunwala: In reply to
part (i) the hon. Minister stated that
it cost the Provinces 9.5 crores and
the Centre Rs, 40 lakhs. I do not
follow what is meant.

Shri K. M, Munshi: If you want
by State-wise, you must give notice,

Shri Satish Chandra: How much
amount was paid to Bombay Govern-
ment out of the total subsidy given
last year?

Shri K. M. Munshi: I would hke to
have notice.
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Xost Froop Ix NorTH BIHAR

%453. Shri Jhunjhunwala: (a) Will
the Minister of Works, Mines and
Power be pleased to state whether
the attention of the Government has
been drawn to the news appearing in
papers regarding Kosi flood and the
havoc it has created in North Bihar
in districts of Darbhanga, Saharsha,
Bhagalpur and Purnea?

(b) Apart from the big Kosi Dam
Project which the Government have
in contemplation, have the Govern-
ment got in view any short term
scheme for stopping or minimising
this periodical havoc?

(c) I the answer to part (b) above
be in the affirmative, by what time
will it materialise ?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Yes.

(b) For effective control, the con-
struction of Kosi Dam is essential.
No flood protection works without the
construction of the dam will success-
fully meet the sitmation. No short
term schemes to combat floods are in
sight,

(c) Does not arise.

Shri S. N, Das: Is it a fact that
the Government have divided the
scheme into seven parts? If so,
what partt of the work will be taken
up first?

Shri Gadgil: The first part of the
scheme relates to construction of
barrage at Chatra. Tt is mainly to
hold water with a view to divert it
into irrigation canals and for the pur-
pose of generation of electricity.

Shri S. N. Das: What is the cost of
the present work that the Govern-
ment: desire to take up first?

Shri Gadgil:
Rs. 5 crores.

Shri Jhunjhunwala: At what stage
is the first part of the work?

It is approximately

Shri @Gadgil: 1t has not yet begun
but estimates are being worked out.
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Tupe WELLS

*454, Shri Hanumanthajya: (a)
Will the Minister of Agriculture be
pleased to state whether it is & faob
that two. crores. of rupees have
been given to U.P. as loan for com-
struction of Tube-Wells?

(b) What- are the other States te
which such loan has been advanced
and what is the amount granted te
each State?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) A
loan of Rs. 15 lakhs only has so far
been sanctioned to the U.P. Govern-
ment in the current year towards
their scheme for the construction of
tube-wells.  The State Government
Las another tube-well scheme under
consideration. If that is sanctioned,
a further loan of about one crore and
seventy-six lakhs of rupees is likely
to be given by the Centre. spread over
two years.

(b) Loans of Rs. 43,37,000 to the
Punjab and of Rs. 7,50,000 to the
Patialh  and East Tunjab States
Union have been sanctioned.

|3 Mfaq 9 : 37 @21 Ffqgat
FT AR AT A wd § faasr
qTEATH T AE S FA O B
gy § s &, N w|r IT qI A
¢ faae s g ?

[Seth. Govind Das:. Besides these
States are there other States also on
whose behalf such applications for
loang have been received? Are their
applications also being taken into con-
sideration?]

Shri K. M. Munshi: Yes. The
Governments of Bihar and Punjab are
also expected tc enter into contracts
about these tube wells and similarly
the Governments of Bombay and
Saurashtra are also carrying on nego-
tiations for the purpose.

Shri Hanumanthaiya: What are the
other States which have applied for &
loan for this purpose, Sir?
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Shri K. M, Munghi: The States of
Punjab, Uttar Pradesh and Bihar
have already completed their negotia
tions.

Shri Hanumanthaiya: My question
wag what are the States which have
applied for this loan?

Shri K, M Munshi: I would like to
have notice of that question.

Shri Syamnandan Sahaya: Has the
Government of Bihar applied for the
loan and if <o, at what stage is their
application for such a loan?

8hri K. M. Munsghi: The Bihar Gov-
ernment. has been given a grant al-
ready. For 1950-51 they have been
given Ry. 4.50,000. .

st guRY : o fs mwaEr,  faear
g2y FT qEAIF Fy AfuF qeT
IIMAT FAAT F AT AFILA S
foqr &, at 33t 0 & fF 37 Tl
qT 24q 4% ImA & fouwar a8
fogy T & ?

[8hri Dwivedi: When the Govern-
ment have included Malwa, Vindhya
Pradesh and Kajasthan in the ‘Grow
More Food (ampiign’ then what is
the reason of money not been sane-
tioned for sinking tube wells in these
areas.

Shri K. M. Munshi: The tube-wells
can only he suceessfully and econoini-
cally operated in certain alluvial re-
gions and =o far no attempt has
been made to ascertain whether tube-
wells will bhe snecessfully worked in
those regions,

Shri Tyagi: Arc these loans being
utilized by the State in sinking their
own State tube-wells or are they
given to individuals as subsidies?

Shri K, M. Munshi: These are
used for tube-wells,

8hri Tyagi: Are they for State
tube-wels ar private tube-wells?

8hri K. M. Munshi: They are, I
think, for private tube.wells.
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Shri Hanumanthaiya: What is the
interest charge of this loan?

Shri K. M. Munshi: T would like to.
have notice.

Shri Hanumanthaiya: What is the
maximum amount set apart for this.

purpose by the Government for these
loans,

Shri K. M. Munshi: What happens.
is that when the Grow More Food
Schemes are considered then a certain
amount is set apart for minor irriga-
tion and the quota is given according

‘to the facilities and the readiness of

the States to contribute their share-
to it.

Shri Hanumanthaiya: My ques-
tion was what was the amount set
apart for this purpose in the Bud-
wet?

Shri K. M. Munshi: This forms
part of the general Grow More Food
programme,

Ch. Ranbir Singh: May I know
the total number of tube wells so far
constructed in  U. P., Punjab, and
Patiala Statex?

Shri K. M. Munshi: As regards the
total nmumnber of tube-wells, I would
like to have notice. So far as 1950-
51 is concerned, installation in Bihar
110, Punjab—it is sinking tube wells
—250. Jagadhri Tube Wells project
256. U. P. 350.

Shri Deshbandhu Gupta: May I
know whether the Central Govern-
ment. will have control on the con-
tracts given to any firm?

Shri K. M. Munghi: The Central
Government has no control over the
contracts. The Central Govern-
ment arranges for the negotiations.
The negotiations are carried on
separately by the States themselves.
So far as the carrying out of the
scheines are concerned, that de-

pends upon the contractors and the
States.
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[Seth Govind Das: Are there any

such States that had submitted ap-

plications for such expenditure but

whose applications have been re-
jected ?]

Shri K. M. Munshi: I am not
aware of it. My hon. friend will
please give notice of it.

Shri Deshbandhu Gupta: May I
know whether it is a fact that a con-
tract has been given to a British
firm, and the average cost of a tube-
well was round about Rs. 30,000,
whereas the quotation given by some
Indian firms was much less?

Shri K. M. Munshi: That is not
corrvect.  The reason is this. In the
contracts, the negotiations for which
are completed with the Associated
Tube Wells, in respect of the three
States, Bihar, U.P., and Punjab,
the cost contemplated is Rs. 40,000.

Shri Syamnandan Sahaya:
Is. 40,000 per tube-well?

~Shri K. M. Munshi: Yes; Rs.
40,000 per tube-well. The cost of
digging u well is just the same as in
the quotation of the I[ndian firms,
about Rs. 15,000. TIn addition to
that, they provide electricity appa-
ratus, and arrange the whole distri-
bution system for which we have
got to rely upon various things im-
ported from outside. So, there is no
difference in the cost <o far as digging
the well is concerned. There is addi-
tional material which they are pro-
viding.

Mr. Speaker: I am going to the
next question.

Shri Deshbandhu G@Gupta: I have
got one important question, Sir. Is
it not a fact that in the estimate
given by one of the ex-engineers of
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the Government of India for a com-
plete tube-well, energised, working
with electricity or with diesel, the
amount was not more than Rs. 20,000
per tube well?

Shri K. M. Munshi: What is the
name of the Engineer?

Shri Deshbandhu Gupta: Mr.
Kashyap. '

Shri K. M. Munshi: Mr. Kashyap-
was an engineer who said that he
would put up a well for the amount
mentioned by my friend. It has
been found by all the experts that
the claim was unfounded. My hon.
friend who has asked the question
wrote to me about it and I have left
the whole file with him to sié down
with my officers and discuss. If Mr.
Kashyap could produce a well for a
smaller amount, anybody else can do-
it.

Shri Raj Bahadur: \What about...

Mr. Speaker: Now, we will proceed
to the next question.

PropucTION OF FooD GRAINS |

*455. Shri Hanumanthaiya: (a)
Will the Minister of Agriculture be
pleased to state what is the extent
to which the nolicy of the Govern-
ment of India to stop imports of food
grains by 1951 and grow sufficient
food grains by that time has fructi-
fied?

(b) What is the number of tons of
each of the food grains that are
estilnated to be produced in the vears
1950 and 19517

The Minister of Food and Agricul-
ture (Shri K. M. Munshij: (a) and
(b). Attention of the hon. Member
is invited to the reply given to
Starred Question No. 117 asked by
Shri Jagannath Mishra on 2nd August,
1950. Thz extent to which the Policy
of the Government of India referred
to by the hon. Member has fructified
can be judged from the additional
production achieved during the last
year, which is given in the above-
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weply. Moreover, as stated therein,
dt is not possible to furnish the quan-
‘tities of each foodgrain to be pro-
duced.

8hri T. N. Singh: May 1 know
whether you have received any re-
ports, regarding this year’s Kharif
vrops, that the expectations of your
food planning have been achieved?
What do the reports indicate?

Shri K. M. Munshi: I should like
to have notice of the question.

MiINISTRY OF COMMUNICATIONS
RECRUITMENT

*458. Shri Tyagi: (a) Will the
Minister  of Communjcations be
pleased to state whether it is a fact
that a number of clerical and other
posts in his Ministry were recently
advertised?

(b) How many posts were advertis-
ed and how many applications were
received?

The Deputy Minister of Communi-
cuuons (Shri Khurshed Lal): (a) Yes,
Sir.

(1) The number of  posts  adver-
tised were 28 and the number of appii-
cations received were 549, These
ngures do not inc'ude the Posts and
Telegraphs Departinent in respect of
which the information is being col-
lected and will be laid on the Table
of the House in due course.

Shri Tyagi: May | know whether
1t is a fact that some posts of clerks
were advertised in Madras recently?

Shri Khurshed Lal: Not only in
Madras. but for Posts and Telegraphe,
all over India.

Shri Tyagi: Is this the total for all
the posts? 3

Shri Khurshed Lal: These figures
do not include the Posts and Tele-
graphs Department. We have not
got the exact number. We will sup-
ply the information.

Shri Tyagi: Mayv I know ap,roxi-
watelv how many posts have been
recently advertised?
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?hrl Khurshed Lal: Probably, I
think, the number of clerks for she
Posts and Telegraphs is 5,000.

Shri Tyagi: How many applieations
have been received?

Shri Khurshed Lal: As I have said,
we have not got the correct infarma-
tion. It is much more than we ad-
vertised for.

Shri Tyagi: My information is that
6U,000 applications have been receiv-
ed. Is that correct?

Shri Khurshed Lal: I would not be
able to guess that.

Shri M. A. Ayyangar: May I know
if any attempt has been made to
absorb those people retrenched from
other departments of the Government
of India or any other Government
before an advertisement of this kind
is issued  to the public inviting
applications? ’

The Minister of Communications
(Shri Kidwai,: According to the rules,
we have to have a co: npetltlve ex-
smination. Therefore. many people
who have been employed in the de-
partment on a temporary basis, had
also to it in this examination.

Shri M. A. Ayyangar: Is it not a
fact that persons who have had an ex-
perience of three years and more are
eligible and are as qualified as other
versons who may have academlcal
ou.lhﬁcqtlonc later?

8hri Kidwai: Tt is true that persons
who have got experience of more
than one vear have been allowed not
to sit in this examination, but there
is a proficiency test for them. Per-
sons who were employed since a date
in March last year had to sit in this
competitive examination.

Shri M. A. Ayyangar: Has any
number of posts been reserved for
these persons who have had experi-
ence as against those who have to
apply with academical qualifications?

Shri Kidwai: As T said, there were
a Ilarge number of clerks in our de-
partment who have been working on
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& semporary basis for the last six or
seven years. Some of them who
have experience have been taken
permanently. Those who have less
experience had to undergo a profici-
ency test, and had not to sit in this
competitive examination. Persons
with less than one year’s service have
been asked to sit in this examination.

Shri Venkataraman: May I know
whether any reference was made to
the Employment Exchanges in re-
gard to this recruitment?

Shri Kidwai: This recruitment is
by competitive examination. For
temporary appointments, the Em-
ployment Exchanges were always
being asked to supply the people;
but they have also to sit in this
examination.

Shri Venkataraman: Is it a fact
that the Employvment Exchange have
got a. pool of officers who have been
retrenched and who are competent
to serve in the department? May I
know whether any reference has been
made to that pool for recruitment?

Shri Kidwai: As I have explained,
according to the rules, we have to
have a competitive examination.
Persons who pass that competitive
examination can be taken. There has
been no competitive examination for
the last three years. Therefore, we
have made an exception in the case
of persons who have worked satis-
factorily in  this department. For
others, they will have to sit in the
competitive examination.

Shri M. A, Ayyangar: May I know
if exemption from academical quali-
fications is granted only to those who
have had experience in the hon.
Minister's department or for others
also who have had experience in
other Ministries ? pu

Shri Kidwai: As I have said more
than once, according to the rules, we
have to take only those who success-
fully compete in the competitive
examination. But, we have made
certain exceptions in the case of
those who have been working tem-
porarily for the last five or six years.
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Mr. Speaker: The Question Hour is

over.
Short Notice Question and Answer

RArLwAY ACCIDENT AT GURPA
NEAR GAYA

Shri Syamnandan Sahaya: (a)
Will the Minister of Railwadys be
pleased to state whether it is a fact
that 87 Down train on the BE.L.
Railway which left Patna Junction
on 2nd August 1950 at 22.00 hours meb
with an accident at the Gurpa Rail-
way station beyond Gaya?

(b) If so, what was the damage
caused to rolling stock and passen-
gers?

(¢) Have Government started any
enquiry into this accident?

(d) If so, do they propose to as-
sociate a non-official with the Enquiry
Committee?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
87 Dn, Passenger train which left
Patna Junction on 2nd August, ‘50
at 21/50 hours met with an accident
at Gurpa Railway Station at 2/38
hours on the 3rd August, 1950. The
banking engine while coming to
attach in rear of the train severely
bumped into the rearmost vehicle
which was a first and second class
composite bogie with a servants’
compartment. .

(b) The estimated cost of damage
to rolling stock was Rs. 303. 15
passengers received simpie injuries.
14 of the injured continued their
journey after receiving first aid; the
15th person was admitted in Dhan-
bad hospital for treatment. He is re-
ported to be progressing satisfactorily
and is expected to be discharged in
a few days.

(¢) On investigation it was found
that the gauge glass of the banking
engine having suddenly burst, the
driver was confused and failed to
control his engine. The driver has
also accepted his responsibility in
the matter. In the circumstances no
further enquiry has been c¢ sidered
necessary.
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(d) Does not arise in view of the
reply to part (c) above.

Shri Syamnandan Sahaya: Was
any enquiry made as to whether the
sudden breaking was due to old
materials being used, or whether it
was merely a case of an accident?

Shri Gopalaswami: T do not know
“ whether the hon. Member is referring
to the gauge glass. I have not got
the information about it. But the
glass broke and the driver got confus-
ed. Therefore he was not able to
control the engine.

Shri Joachim Alva: During last
session, in reply to an interpellation
of mine. the hon. Minister stated
that he was calling a conference of
experts to enquire into railway acci-
dents. T want to know, Sir, how
many accidents have taken place after
that conference was held.

8hri Gopalaswami: I did give
some figureg as to the number of
accidents that have taken place
during the last six months and during
the last three months also. Those
figures will require a certain amount
of adjustment if I have to relate them
%o the period between the holding of
the conference of these experts and
now. That would also require a
certain amount of arithmetic.

8hri Tyagi: Are accidents becom-
ing less and less now after the con-
ference? Are they getting reduced?

ghri Gopalaswamj: 1 think the
number of accidents has gone down
oconsiderably.

WRITTEN ANSWERS TO
QUESTIONS

IMPORTED FERTILIZERS

*457. Shri Tyagi: (a) Will the
Minister of Agriculture be pleased to
state the amount of fertilizers im-

Lported by Government during the
past seven months, and the cost
thereof?
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(b) Is it a fact that a substantial
portion of these fertilizers deteriorat-
ed at the Port of Bombay? If zo,
what loss has been incurred by Gov-
ernment on this account?

(¢) How much has been spent in
re-bagging this heap of deteriorated
fertilizers?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) A
total quantity of 3,74,678 tons of
fertilizers valued at Rs. 11,19,46,065
were imported during the period from
1st January to 31st July, 1950.

(b) No. The question of loss in-
curred, therefore, does not arise.

(c) The expenditure incurred in re-
bagging small quantities of sweepings
which lie in the course of clearing and
forwarding is included in the clear-
ing and forwarding charges paid to
the Clearing and Forwarding Agents
at the ports. No extra expenditure
is, therefore, involved in re-bagging
these sweepings.

HARMONE TREATMENT OF STERILE
Cows

*458. Shri S. O. Samanta: Will
the Minister of Agriculture be pleased
to state:

(a) whether any experiment has
been made to produce milk from
sterile cows by harmone treament;
and

(b) if so, what are the results?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.
Experiments have been conducted on
three animals at the Indian Dairy
Research Imstitute and six animals
at the Indian Veterinary Research
Institute,

(b) The response varied. Two cows.
did not react to this treatment. The
rest gave a yield which varied from
3 Ibs. to 13 to 14 lbs. per day. One
dry cow gave a total of 2324 lbs. in
343 days. This treatment, however,
is still in an experimental stage. The-
effect of harmone treatment on body
metabolism as well as the dose and
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method of administration have to be
‘determined. Further experiments to
this effect are being made.

TuBe WELLS SUNK UNDER ‘“‘GROW
More Foop” CAMPAIGN

*459, Shri Kesava Rao: (a) Will
the Minister of Agriculture be pleased
to state the number of Tube Wells
sunk under the ‘“Grow More Food’’
Campaign scheme?

(b) What is the grant given to the
various States for this purpose?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) 825
tube-wells have been sunk in the
States under the Grow More Food
Campaign since 1943-44.

(b) A statement giving the requir-
ed information is placed on the Table
of the House. [See Appendiz IV,
annexure No. 2].

COLLISION BETWEEN 38 DOWN PASSEN
GER AND THE 3 UP TRAINS AT
TAPRT STATION

*460. Shri Lakehmanan: Will the
Minister of Railways be pleased to
state:

(a) whether the railway authorities
on the 5th April, 1950 flashed news of
collision between the 88 Down Pas-
senger and the 3 Up traing at Tapri
station, to the station-master and
loco-foreman at Saharanpur, asking
them to rush a relief train with medi-
cal van;

(b) whether in fact any such colli-
sion took place; and

(c) if not, what was the reason for
raising such an alarm?

The Minister of Transport and
%ﬁl’Ways (Shri Gopalaswami): (a)
€es.

(b) No.

(c) This was one of the relief train
‘drills” conducted on the Railways to
test the efficiency of Relief Train
arrangements particularly in respect
of the promptness with whick a relief
train, complete with the necessary
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staff etc., is turned out on receipt of
intimation of the occurrence of an
accident requiring such assistance.

RamMax COMMITTEE REPORT

#4681, Shri Bhatt: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Government have
considered the recommendations of
the Raman Committee Report on
Sanitation, Hygiene, etc. on the Rail-
ways and if not when they propose to
consider them;

(b) the cause for the delay;

(¢) whether Government are aware
that many third class latrines in the
railway stations on Ajmer-Delhi Sec-
tion of the Metre Gauge line are
without doors;

(d) if so, whether the Government
are contemplating to take steps to
set matters right; and

(e) whether it is also a fact that in
New Delhi Railway Station doorless
latrines exist?

The Minister of Transport and
Rajlways (Shri Gopalaswami): (a)
The Raman Committee’s Report has
been considered and orders on the
recommendations made therein, ex-
cept those contained in Chapter IV,
have already been issued to Railways.
Chapter IV deals with proper organi-
sation to supervise environmental
sanitation on each Railway. The re-
commendations made in this Chapter
are still under examination and as
the matter involves large questions
of policy and organisation and, to
some extent, is interlinked with the
question of regrouping of railways, a
final decision on these recommenda-
tions has not so far been taken:

(b) Does not arise.
(c) Yes.

(d) It is proposed to provide new
latrines and improve the existing ones
at 34 stations on the section as soon
a8 funds permit.

(e) ‘Yes; the provision of doors is,
however, already in hand and nearing
completion. .
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PassENGERS’ AMENITIES Pro-
GRAMMES

*462, Shri Bhatt: (a) Will the
Minister of Railways be pleased to
state how many major programmes
(involving an  expenditure  of
Rs. 10,000 or more) of Railway pas-
sengers’ amenities sanctioned for the
current year have been started Rail-
way-wise?

(b) How many such programmes
are yet to be started and how many
are not likely to be started and why ¢

(c) Is it a fact that certain passen-
gers’ amenities programmes on the
Delhi-Ajmer Section of the M. G.
Line are held up for want of esti-
mates, designs and planning?

(d) If so0, which of them are so held
up and what is the cause of the delay?

The Minister of Transport and

Railways (Shri Gopalaswami): (a)
449, distributed over the following
Railways:
Assam e ; 5
B. N. T 38
B.B. and C.I 13
E. 1 107
E. P 16
G. 1P 24
M.and 8. M. 120
0. T. 90
S. 1. 24
Bikaner 4
Mysore 3
. S. . 2
urashtra 3

(b) 801 schemes are yet to be
started. Plans and estimates for
these are under preparation and
materials required are being collect-
ed. Only four schemes are not ex-
pected to be commenced in the
financial year, as steel required for
these is not likely to be available.

(c) and (d). 50 per cent. of the

proposals programmed for the Ajmer-

Delhi section for this year have
already been sanctioned and work
commenced. On the remainder work
::n guigning, egtimating, etc. is in

10 AUGUST 1950 Writien ar 8wers 394

Bocies For M. G. A¥xD B. G. LiNEs

+463. Shri Bhatt: Will the Miais-
ter of Railways be pleased to state:

(a) whether it is a fact that there
18 a greater shortage of bogies on
M. G. Lines than on B. G. Lines;

(b) whether it is a fact that the
Delhi-Ahmedabad section of the M.
G. Line experiences acute shortage of
bogies;

(¢) whether it is a fact that many
unserviceable bogies are put on
service and if so, why;

(d) what steps Government have
taken or intend to take to expedite
the manufacture of new bogies; and

(e) how many new B. G. and M. G.
bogics have been manufactured in
India and how many have been im-
ported since April 1950 month-wise?

The Minister of Transpor{ and
Railways (Shri Gopalaswami): (a)
There is general shortage of passenger
carriages and it is a little more acute
on some Metre Gauge systems.

(b) The shortage of passenger
coaches on the B.B. and C.I. Metre
Gauge system is shared by the Delhi-
Ahmedabad section.  The position
there is no worse.

(e) No.

(d) Steps are being taken to utilise
the installed capacity of railway
workshops to the maximum extend
in building new bogie passenger
carriages during the next four years.
Arrangements have ‘also been made
to manufacture 150 bogie carriages
each year in the Hindustan Aircraft
Ltd., factory at DBangalore. 1In
addition, 50 bogie passenger coach
bodies are on order each year from
Switzerland and these will be fitted
and furnished on arrival in India.
1t is also the intention to purchase
another 200 to 300 bogie passenger
coaches each year from either Indian
or foreign firms depending upon capa-
city available, delivery dates, and
prices. The hon. Member is pro-
vably aware of the proposal to



395 Written answers

establish as soon as vpracticable &
large Railway Coach Building Unit
in India designed to produce 850 to
500 carriages annually.

(e) In each of the months April,
May and June, 1950 an average of 17
broad gauge and 17 metre gauge
making 34 in all bogie passenger
carriages were built in India. None
have been imported during this
period.

FaAMINE IN BraAR

*464. Sardar Hukam Singh: (a)
Will the Minister of Food be pleas-
ed to state the number of deaths
caused due to starvation in Bihar
during June and July 1950?

(b) What arrangements have been
made by the Government of Indis to
supply food grains to the famine-
stricken areas?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) I
have already given the necessary in-
formation in my statement in Parlia-
ment on 2nd August, 1950.

(b) Though as I have said before
there is no famine in Bihar, addi-
tional allotments of foodgrains for
Bihar were made in July and
movement of these allotments
arranged by specia] trains, to relieve
the situation.

EXTRA  DEPARTMENTAL PosrarL

EMPLOYEES

*465, Sardar Hukam Singh: (a)
Will the Minister of Communications
be pleased to state whether it is a fact
that the total emoluments of Extra
Departmental Postal employees were
reduced by Re. 1 to Rs. 3 while the
salaries and allowances of depart-
mental employees were doubled and
trebled after the last revision of pay
and allowances?

(b) Is it a fact that the allowances
of Extra Departmental Sub-Post-
masters are not fixed according to the
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work hours statistics and the Post-
masters are not paid according to the
Point System as per rules of the De-
partment?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) No.

(b) Yes. The basic allowance of
Extra Departmental Sub-Postmasters
i8 fixed at the discretion of the Head
of the Circle concerned with reference
to local conditions,  The ‘point
system’ for the fixation of allowances
is applicable only in the case of
Extra Departmental Branch Post-
masters.

DARJEELING HIMALAYAN Ramwway

DAMAGE

*4686. Shri A. B. Gurung: Will the
Minister of Railways be pleased to
state the damage done by the recent
flood to Darjeeling Himalayan Rail-
way?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): On the
Darjeeling-Himalayan Railway, there
were many land slips, mostly of a
minor nature between Siliguri and
Kurseong, but between Kurseong
and Darjeeling there have been
heavy land slides. Repairs have al-
ready been done and rail services
restored upto nine miles beyond
Kurseong.

Rice ror WEsT BENGAL

*467. Shri A. B. Gurung: Will the
Minister of Food be pleased to state:

(a) the quota of rice given to West
Bengal in 1949-50 and the quota to
be given for 1950-51; and

(b) the total quantity of salt given
to West Bengal in 1949-50?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
The Central Government allots quotas
of foodgrains for the calendar year
and not the financial year. During
1949 West Bengal Government
received under the Basic Plan 94,00
tons of rice. No rice has been
allotted for 1950.
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i 1949-50 a quota of
40‘,%,% xx;xgaunds of salt was.allott.ed
v West Bengal againsg v?hlch the
quantily actually supphed 5»:{&:
55,384,000 maunds. Dunng _1950,-b s
quots of 51,09,000 maupds has (e):&)
allotted.  Against this  13,71,0 0
maunds have actusily been supplie
for the first three months—April to

June 1950.
DaMAGE TO TEESTA-GANGTOK Roap

+468. sarl A. B. Gurung: Will the
Minister of Transport be pleased to
state the extent of damage done to
the road between Teesta and Gangtok

by the recent flood ?

The Minister of Transport and
Railways (Shri @opalaswami): Dam-
age by the recent floods  to the
Teesta (angtok Road is roughly
estimated at Rs. 20 lakbs.

Sussmy a1vex 1o P.E. P. S. U. For
«Grow More Foop’ CAMPAIGN

+469. Sardar B. 8. Man: () Will
the Minister of Food be pleased to
state the amount given to Patiala and
East Punjab States  Union as sub-
sidy for *‘Grow More Feod™’, in 1949-
50?

(b) How much is given for the year
1950-51?

(c) How much of it has been speat
on construction. of new wells, nnd‘
tubewells, and repairing the old wells

(d) What amount was spent on
munures given to agriculturists ?

The Minister of Food and Agricul-
culture (Shri K. M. Munshl): (a) and
(b). Grants amounting to Rs.
17,22,855 and Rs. 306,88,5612 were
sanctioned to P.EP.S.U. Govern-
ment during the years 1949-30 and
1950-51 respectively.

(c) During 1949-50. the Govern-
ment of P.E.P.S.U. spent Rs.
2,78,793 on the construction of new
wells. No expenditure was incurred
either on the construction of tube-
wells or on the repair of old wells.

As regards the current year -1950-51
this information will not be available
until after the end of the year.

(d) Nil.
Damopar VarLeEY Prosect (LoAN)

*470. Shri B. K. Das: (a) Will
the Minister of Works, Mines and
Power be pleased to state whether
the negotiation for loan from the .
International Bank for the Damodar
Valley Project has been concluded?

(b) If so, what are the conditions?

(c) What use is at present being
made of the money received?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Yes.

(b) A copy of the agreement is
placed on the Table of the House.
(Placed in the Library. See No. P.
107/50).

(¢) None of the proezeds of the
loan has yet been drawn, as certuin
technical formalities have to be com-
pleted.

Rise 1N Foop PricEs puE 1o WAR
IN KoREa

*471, Shri B. K. Das: (a) Will
the Minister of Food be pleased to
state whether the rise in prices of
food muaterials after the breakout of

war in Korea has been examined ?
(b) What steps have been taken

in this connection?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) The matter is under considera-
tion.

IRON AND SrezL FOR AGRICULTURE

*472 Shri Kshudiram Mahata:
Will the Minister of Agriculture be
pleased to state:

(a) the total quantity of iron and
steel allotted for agncultural pur-
poses for the current financial vesr;
and

(b) the quantity allotted to Bihar
State?
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The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
allocations of Iron and $Steel for
Period I (Jan.—March) of 1951 have
not yet been made. It is, therefore,
not possible to give the information
in respect of the current financial
year which ends on 31st March, 1951
A quantity of 1,86,140 tons of iron
and steel was allotted for agricultural
purposes during the -urrent calendar
year (Jan. to Dec. 1950).

(b) The allotment to Bihar State
during the current calendar year was
7,830 tons.

Lac PropucTIiON AND EXPORT

*473. Pandit M. B. Bhargava:
Will the Minister of Agriculture be
pleased to state:

(a) the total area under sultivation
of lac and the total annual yield
therefrom during the years 1948-49
and 1949-50;

(b) what quantity and vaiue of
lac produced ir Indix is consumed
locally for industrial und other pur-
poses;

(¢) the total quantity and value of
lac exported out of India in 1948-49
and 1949-50 and what proportion
thereof was exported to hsrd and soft
currency areas;

(d) whether Government have any
scheme in hand to increase its culti-
vation and also the quality and
quantity of the yield and how far
the research carried out by tha
Indian Lac Research Institute bas
succeeded in increasing the yield or
extending the cultivation of lac in
the country; and

(e) whether the Government of
India have fixed any target in this
connection and if so, by what date
is it likely to be reached?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) It is
not possible to estimate the area
under lac cultivation as the lac hosts
are not confined to any particular area
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but are scattered throughout the lse
producing zone. The total yield
during 1948-49 was estimated to be 8
lakh maunds and that during 1949-50
to be 11 lakh maunds.

(b) Between 50,000 to 80,000
maunds, valued roughly at 10 lakhs
of rupees.

(c) The total quantity of lac ex-
ported during 1948-49 was nearly
24,500 tons valued at Rs. 868 lakhs
and that during 1949-50 was nearly
22,700 tons valued at Rs. 808 lakhs.
The proportion of lac exported to
hard and soft currency areas was 137
to 108 in 1948-49 and 103 to 124 in
1949-50 by weight.

(d) Two schemes are in hand, one
for improving the yield and the
quality, and another for extending
the cultivation of lac.

Under the former scheme, 13 de-
monstration centres covering 491
villages have been established for
demonstriting the latest improved
methods.

Extension of lac cultivation has
been initiated with the survey of idle
lac hosts in easily accessible forest
and other areas. During the year
1949-50, over 18 lakhs of hosts, re-
maining idle, were Jocated in Madhya
Pradesh, Bihar, Uttar Pradesh, West
Bengal, Orissa, Punjab and DBhopal.
Over 3 lakh hosts were infected with
lac. Brood-lac worth Rs. 27,000
was distributed.

The survey of lac hosts has been
followed up by detailed working plans
and by training the villagers in im-
proved methods of cultivation.

The production of stick-lac has
gone up fron 9.7 lakhs maunds in
1947148 to 11 lakh maunds in 1949-
50.

(e) The target of stick-lac produc-
tion has been fixed at two million
maunds per annum. It is difficult
to state the date by which the target
is likely to be reached. Much de-
pends upon the co-operation from the
State Governments and the extent to
which immature harvesting can be
prevented.



401 Written answers

Mapras HARBOUR

*474, Shri Sanjivayya: (a) Wil
the Minister of Transport be pleased
to state the progress made in the
expension of the Madras Harbour?

(b) When is it likely to be coin-
pleted ?

The Minister of Transport and
Rallways (Shri Gopalaswami): (a)
Attention in invited to the reply given
to part (a) of Starred Question No.
648 on 6th March, 1950. The Madras
Port Trust are still in correspondence
with the Government of Madras with
regard to the transfer of the land op-
posite Fort St. George %o the Trust
and the terms thereof. '

(b) The first stage of the Project,
namely, the construction of a wet
dock capable of berthing four 600 ft.
ships drawing 80 ft. with mmodern
double-storied transit sheds and over-
flow sheds adjoining will take about
five years to complete from the date
of commencement.

Foop RaTIONING

*475. Shri Sanjivayya: (a) Will
the Minister of Food be pleased to
state whether there is any projosal
before the Government to abolish
fool rationing in India?

(b) Have Government mad: any
effort to wuscertain public opinion in
this regard?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) No.

(b) Public opinion ws reflected in
the Parlisment, the State Assemblies,
the Press ete. is always before Gov-
ernment.

GrAND TRUNK EXPRESS (RESTAURANT
Car )

*476. Shri Sanjivayya: (a) Will
the Minister of Rajlways be pleased
to state whether the attention of the
Government has been drawn to the
fact that much difficulty is experienc-
ed by the pussengers on the Graud
Trunk  Express as there is no
restaurant car attached to it between
Madras and Nagpur?
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(b) If so, what action do Govern-
ment propose to take in the matter?

The Minister of Transport ana
Railways (Shri Gopalaswami): (a)
Government have received no such
complaint so far nor are they aware
that much difficulty is experienced by
passengers of the Grand Trunk Ex-
press travelling between Madras and
Nagpur for want of a restaurant car
on the train. There are refreshment.
rooms- and restaurants at important
stations en route which vogether with
the buffet car run between Nagpur
and Balharshah serve the needs of
passengers.

{b) In view of the answer to (a)
no immediate action is called for, but
the extension of the Restaurant Car

sgrvice upto Madras will be consider-
ed.

CHITTARANIAN LOCOMOTIVE FACTORY

*4T7. Prof. 8. N. Mishra: Will the
I\{inister of Railways be pleased to
state:

(a) the amount spent on the loco-
motive factory at Chittaranjan so
far; and

(b) the names of compsnies pro-
ducing boilers in the country?

The Minister of Transport ana
Railways (Shri Gopalaswami): (a)
Rs. 787 lakhs upto June, 1950.

(b) Locomotive boilers are being
manufactured at present by the Telca
Works at Tatanagar. The only other
firm which is reported to have taken
up the manufacture of stationery
boilers in the country is that of
Messrs. Textile Machinery Corpora-
tion Ltd., Boiler Project, 8, Royal
Exchange Plsce, Caleutta.

Roap LNk BETWEEN BoMBAY AND
MaApHYA PRADESH

*478. Shri Deogirikar: Will the

Minister of Transport be pleased to
state :

(a) whether Government are aware
that there is no metalled road joining
Bombay State with Madhya Pradesh
State; and .
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(b) whether there is any provision
made to construct this road in the
immediate future?

The Minister of rt and
Railways (Shri Gopalaswami): (a)
There is a National Highway No. 6,
which is metalled and which connects
the Bombay and Madhya Pradesh
States.

(b) Does not arise.
Vanaspati (CoLoUR)

*479. Ch, Ranbir Singh: (a) Will
the Minister of Agriculture be pleased
to state whether it is a fact that
research has been carried out in Forest
Research Institute, Dehra Dun to
the effect that a plant known as
Roli can be wused for colouring
Vanaspati oil, which will not have
any injurious effects on the buman
system ?

(b) If so, do Government propose
to consider the advisability of colour-
ing the Vanaspati oils in the country
to guard against adulteration of
ghee?

The Minjster of Food and Agricul-
ture (Shri K. M. Munshi): (a)
Presumably the hon. Member is refer-
ing to the Research made by the
Forest Research Institute, Dehra Dun
on ‘Kamala Dye’, a product of Robini
plant. Kamsala Dye wds found un-
suitable for colouring Vanaspati due
to the following reasons:

(i) It is not sufficiently stabl-.

(ii) Large quantities are needed to
give vanaspat; the required depth of
colour.

(iii) The dye is used medicinally as
sn anthelmintic and it eannot be said
with certainty that the colour has no
adverse effect on the human system
though it is reported to be non-
injurious in small doses.

(b) No suitable colouring matter
has yet been discovered though Re-
search to find one is continuing. The
colour to be used must be pleasant in
appearance, taste and smell, non-in-
jurious to health and sufficiently
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stable to heat. It should also not be
easily removable by ordinary physical
or chemical methods. The question
of adding a colour to Vanaspati can
only be considered when a suitable
colour is found.

MmvERAL CoNcessioN RuLes, 1949

%480, Shri R. L. Malviya: (a)
Will the Minister of Works, Mines.
and Power be pleased to state
whether the Mineral Concession
Rules, 1949 were adopted without
any consultation with the Coal In-
dustry and Labour?

(b) Have any representations beer
made by the Coal Industry and
Labour against some of these Rules?

(¢) If so, who are those persons or
bodies?

d) What are the main features of
their objections?

(e) What steps, if any, have Go--
vernment taken so far or do they
propose to take in the miatter?

(f) What is the policy of the Go-
vernment in the matter of grant of

mineral concessions to the private in-
dividuals, firms or Lodies with speciak

reference to coal?.

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The Mineral
Concession Rules were adopted after
consulting the Coal Industry but not
T.ahour as the rules do not affect the

latter.

(b) LRepresentations  have  been
made by the Coal Industry but not
by Lubour.

(¢) (1) Indian Mining Association.

(2) Indian Mining Federation.

(3) The National Cement Mines
and Industry Ltd.

(4) Shri N. D. Lall Singha,
Chairman, Indian Mining
Federstion.

(df Their main objections were
against,—

(i) the application of the rules
to the permanently settled
areas;
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(ii) the prohibition of accept-
ance of salami;

(iii) insistence ou the possession
of a certificate of approval
&8 a pre-requisite for the
grant of a prospecting
licence or a mining lease;

(iv) fixation of ‘he maximum
period of lease; and

(v) fixation of the maximum
area of a lease.

(e) The suggestions of the Coal
Industry were carefully considered by
Government before the Mineral Con-
cession Rules were promulgated. The
rules are under further consideration,
and if desirable they will be suitably
amended to the extent considered
necessary.

(f) The policy followed by Govern-
ment in regard to grant of concessions
for coal to private individuals, firms
or bodies is as follows,—

(i) If the right to work new
undertakings has already
been conferred by grant of
w prospecting licence or a
mining lease to any party,
the party is permitted to
develop the undertaking un-
less for any specinl reason it
is taken up for davelopment
by the Btate Government
or the Centra}] Government.

(ii) In respect of areas in which
no  subsisting  rights to
work or develop collieries
exist, each ease is examined
on merits and  a decision
taken  whether  in the
-national interest the deve-
lopment should be under-
taken by the State or
whether private enterprise
should be encouraged.

RINDERPEST AMONG CATTLE

*481, Shri D. 8. Seth: Will the
Minister of Agriculture be pleased to
state:

(») the approximate loss of cattle
per vear due to Rinderpest disease in
the Indian Union;
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(b) whether it is a fact that a
Rinderpest eradicating scheme has
been devised in the Veterinary Re-
search Institute, Mukteshwar; and

() if the answer to part (b) above
be in the affirmative, has the scheme

been put into execution, if not, why
not?

The Minigter of Food and Agricul-
ture (Shri K. M. Munshi): (a) About
two lakh heads of cattle annually.

.(b) Yes. The scheme is for immu-
nization of the entire cattle—goat
and sheep population in India with

lapanised vaccine produced  from
rabbits.

(c) No. The reasons are its high
cost, the present financial stringency
and difficulties of training of the large
personnel required and the procure-
ment. of elaborate machinerv and
equipment from abroad. Arrange-
ments have, however, been made for
procuring some of the essential equip-
ment and for obtaining technical o1d
of the F.A.O. A short-term pilot
scheme  for obtaining preliminary
data connected with tield trials has
also been prepared by the Indian
Veterinary Research Institute  which
1s now under the consideration of the

Indian  Council  of  Agricultural

Research.

INDIAN VETERINARY INSTITUTE,
MUKTESHWAR

*482. Shri D. S. Seth: Will the
Minister of Agriculture be pleased to
state the reasons for rot taking any
decision on the post-war plan for re-
organisation scheme of Indian Veteri-
nary Institute, Mukteshwar, submit-
ted” to the Government of India in
the year 19487

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The im-
plementition of the re-orgamsation
scheme of the Indian Veterinary
Research Institute has been held in
abeyance pending improvemeat in
the financial condition of the country.
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CONSTRUCTION OF RoADS TN HIMACHAL
PrADESH

*483. Dr. Parmar: (a) Will the
Minister of Transport be pleased to
state whether any thing has been done
to connect Mandi with Simla by
motorable road and if not, why not?

(b) Is it a fact that certain roads
in Mandi and other parts which were
under construction at the time of
merger were left where they were and
that they have not been completed
so far and if so. why?

The Minister of Transport and
Rajlways (Shri Gopalaswami): (a)
A proposal exists for a motorable
road between Simia and Mandi via
Narkanda and Aut. The Simla-
Narkanda section is on a National
Highwsy and is being gradually im-
proved from National Highway funds.
The Narkanda-Aut-Mandi section
passes through very difficuit hilly
country and a major part of it lies in
the Punjab (India). The portion in
Himachal Pridesh will be developed
gradually as and when fuads permit.

(b) Not to my knowledge. Bug, if
the hon. Member can name any pro-
ject or projects, where further work
has been held up according to his in-
formation, I am prepared to enquire.

EJECTMENT OF TENANTS IN HIMACHAL
PRADESH

*484. Dr. Parmar: Will the Minis-
ter of Agriculture be pleased to state
whether it is a iact that Government
intend to briug in Legislation regula-
ting the relations of landlords and
tenants and stopping ejectment of
tenants in Tehsil Paonta, District
Sirmur, Himachal Pradesh?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The matter
is under the considerstion of the
Government of India. In tke mean-
time, so far as the Sirmur District is
<concerned, the relations between
landlords and tenants are reguloted
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by the Punjab Tenancy Act. This
Act had been extended to the erst-
while State of Sirmur, long before its
integration, and is still in force.

UsEk oF Cows FOR AGRICULTURE

*485, Dr. R. S. Singh: Will the
Minister of Agriculture be pleased to
state: ‘

(a) whether it is a fact that the
Government of India have suggested
the ‘‘use of cows for agricultural
work”’ to all State Governments; and

(b) if so, what would be its effect
on the milk production of the coun-
try?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). The Indian Council of Agrical-
tural Research forwarded a proposal
to the Governments of Madras, Pun-
jab, West Bengal, Bombay and
Mysore and to the Indian Dulry
Research Institute, Bangalore to
conduct investigations on the possi-
bility of using cows for agricultural
work. The investigations are sti]l in
the initial stage and the results of the
experiments cannot, thercfore, be
anticipated.

ADMINISTRATION OF B. B. L. RAILwaAY

*486. Dr. R. S. Singh: (a) Wili
the Minister of Railways be pleased
to state whether any change has oc-
curred recently in the administration
of the Bihar Bakhtiarpur Light Rail-
way (B. B. L. Railway) of the Patna
district of Bihar? :

-

(b) If so, under whose administra-
tion is that Railway being run these
days?

The Minister of Transport and
Rallways (Shri Gopalaswami): (a)
Yes. The Railway has been taken
over from the Bhukhtiarpur Bihar
Light Railway Company by the Dist-
rict Board of Patna from the 25th of
June, 1950.

(b) The District Board of Patna.
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THEFT OF GOODS FROM RATLWAY
Gopowxs

*487. Shri Nandkishore Das: Will
‘the Minister of Railways be pleased
to state:

(a) in how many cases Railway
employees were detected to be in-
volved in theft of goods from Railway
godowns and goods-sheds on the
B. N. Railway from January 1950 to
the 15th of July 1950;

(b) the stations where these thefts
occurred and the dates of their occur-
rence; and

(c¢) whether sll or any of the offen-
ders have been departmentally punish-
ed or sent up for trial by law courts ?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
26 cases during the six racnths from
January to June 1950. Information
regarding the first 15 days of July is
not yet available.

(b) The stations and the dates are
as follows—

Itwari (28-1-50, 10-2-50 and 1-5-50),
Chakardharpur (5-1-50),
Jharsuguda (19-1-50, 28-2-50 and
26-5-50),
Tatanagar
17-6-50),

Shalimar (2-2-50, 18-2-50, 26-2-50,
11-8-50, 20-3-50, 21-3-50, 16-5-50 and
25-5-50),

Burnpur (28-2-50),

Balaghat (10-8-50),

Manendrugarh (3-4-50),

Bilaspur (14-4-50 and 12-5.-50),

Rajkharswan (31-5-50),

Adra (6-5-50), and

Purulia (19-3-50).

(c¢) Of the 26 cases, 20 weora handed
over to the police and six to the de-
partments concerned for invectiga-
tion. Of the 20 cases in the former
category, convictions were obtained
in four and acquittal in one, the other
18 being still under investigation; of
the six cases in the latter category,
the staff concerned have been ramoved
from service in two, the other four
are still under investigation.

(5-1-50, 20-2-50 and
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RAmLwAY STRIKE AT KHARAGPUR

*488. Shri Nandkishore Das: Will
the Minister of Railways be pleased
to state:

(a) whether in the month of June
last, there was a strike by some Rail-
way employees at Kharagpur on the
B. N. Railway;

(b) if the answer to part (a) above
be in the affirmative, the number and
category of these employees;

(c) what were the causes of the
strike and how long it lasted;

(d) whether the strike was inspired
by any of the recognised unions of
Railway employees; and

(e) how the strike terminated?

The Minister of Transport and
%ailways (Shri Gopalaswami): (a)
es. -

(b) The following number and cate-
gories of staff were involved on an
average per day:

Categories. Number..
Workshops. Skilled, semi- 8,000
skilled and un-
skilled.
Loco shed. ~do- 600
Carriage shed. —do- 220
Transportation
Yard. Traffic yard staff
and yard technical 378
staff.
Stores Depot Skilled, semi-
skilled and un- 924
skilled.

(¢) and (d). The staf did not
present any grievances before  they
went on strike. After the strike
started, on being pressed by the B. N.
Railway Administration, the two re-
cognised labour Union, i.e. the Indian
Labour Union and the Employces
Union, while disclaiming any respon-
sibility for the strike, geve a list of
grievances which it was alleged had
not been redressed. The strike lasted
for 16 days in the workshops, 8 days
in the loco shed, 3 days in the carriage
shed. 5 days in the transportation
yard and 12 days in the siores depot.
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(e) The strike terminated on the
men returning to duty of their own
accord.

Power ProJECT

*489. Dr. R. S. Singh: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) the number of Power Projects
whose plans have been prepared by
the Government of India since 1947

(b) the number of Projects which
are undergoing construction; and

(c) the names of Projects which
have since been abandoned?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The Central
Electricity ~ commission  generally
assists State (Governments in regard
to the preparation of power projects
and also similarly assists the Minis-
tries of the Government of India and
the Central Waterpower, Irrigation
and Navigation Commission with re-
gerd to their plans for rower projects,
including schemes for power develop-
ment which form an integral part of
multi-purpose river vallev develop-
ment projects undertaken by the Cen-
tral Waterpower, Iirigation and Navi-
gation Commission. Strictly speaking,
the number of power projects whose
plans have been prepared by the
Government of India since 1947 are
the four multi-purpose development
projects, wviz. Damodar, Hirakud
Kakrapara and Kosi.

(b) Three, viz. Damodar, Hirakud
and Kakrapara.

(c) Nil.

.

FISHERIES

*490. Shri Buragohain: Will the
Minister of Agriculture be pleased to
state:

(a) the estimated acreage of salt-
water fisheries in the country and
the yield of edible fish in weight per
acre per annum from those;

(b) the total acreage of freshwater
fisheries and the annual yield of edi-
ble fish per acre; and
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(c) what percentage of each of the
said classes of fisheries is fertilised
with the object of increasing the
yiell?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (c).
The information asked for bv the hon.
Member is being collected and will be
placed on the Table of the House
when received.

UNITED NATIONS SCIENTIFIC
CONFERENCE

*491. Shri Buragohain: Will the
Minister of Agriculture be pleased to
state whather India was represented
at the Fishery Section of the United
Nations Scientific Conference for the
conservation and utilisation of
Natural Resources held at Lake

. Success in August-September 1949?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Yes.

WATER TRANSPORT

*492, Shri Buragohain: Will the
Minister of Transport be pleased to
state whether Government have taken
any steps to survey the possibilities
of transport in the Brahmaputra
system of rivers?

The Minister of Transport and
Railways (Shri Gopalaswami): The
river Brahmaputra is zavigable from
Dibrugarh downwards and a regular
steamer service operates all the year
round on this stretch. The need for
undertaking any fresh survey of this
river has not, therefore, been felt. The
Government of India have, however,
under consideration a proposal tc con-
duct an all-India survey of the possi-
bilities of development of water trans-
port and the Brahmaputra system of
rivers will be included in that survey
when it is taken up.

TRACTORS

*493 Shri M. L. Gupta: (a) Will
the Minister of Agriculture be pleased
to state whether it is a faet tkat a
number of Tractors are lying idle due
to short supplies of the implements
and spares?
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(b) What is the remedy proposed
by Government in the matter?

The Minister of Food and Agricul-
.ture (Shri K. M. Munshi): (a) Gov-
ernment are aware that a considerable
number of tractors in the country are
lying idle due to lack of implements
and spure parts.

(b) The following 1emadial mea-
sures have been tuken by  Govern-
ment to meet the shortage of imple-
ments an‘l spare parts:—

Implements arc allowed to be im-
ported from U. K. and soit cnrency
countries under 0.G.T..

Import Licences for spare parts
are granted liberally. During the
last licensing period all applications
for licences for spare parts have been
granted in full. Further, no licences
for fresh importation of tractors and
implements will be granted unless
20 per cent. of the value of the equip-
ment is also imported in the form of
spare parts.

In addition to the ubove, measures
are under consideration under which
trading in tractors and agricultural
implements for tractors will be con-
fined to licensed dealers, who will
have to satisfy Government that they
keep a minimum stock of spare parts
and employ a reasonable staff of
trained technicians.

Faumixs CoxNorTIoNs IN HYDERABAD

#4894, Shri M. L. Gupta: (a) Will
the Minister of Nood be pleased to
state whether Government are awsre
of reports of scanty rains and famine
in the two districts of Hyderabad,
namely, Bir and Osmanabad?

(b) If so, what steps
taken in the matter?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Gov-
ermment have been informed that
there has been less rain this yveur than
normal in these two districts and
there is some scarcity but not famine.

are being
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(b) It is understood that Hyder-
abad Government have opened 50 fair
price shops in Bir and 130 in Osman-
abad district. Besides, the Govern-
ment have made the movement of
foodgrains within these districts {ree.
The Central Government have allotted
to Hydersbad an adequate gquota of
foodgrains.

gaeafa (fmio)

*gey ot fto go WA : A
gfy 7 3@ TASTA Y FAT FGA
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N A A NTF FTAT I g
g fom & aeafe Y & fagw & "
X T &, AR afx Tar &, A TFR
T I T eEAREy A ?

Vanaspati (MANUFACTURE)

*495. Shri B. S. Arya: (a) Wilt
the Minister of Agriculture be pleased
to state the number of Vanaspati
Ghee Manufacturing Factories and
their annusl output?

(b) What is the total investment
made by the manufacturers on this
Industry?

(c) Is it & fact that Government
have received complaints from the
public demanding prohibition of
Vanaspati Ghee and if so, what
action have they taken on them?

The Minister of ¥ood and Agricul-
ture (Shri K. M. Munahi): (a) The
total number of factories producing
Vanaspati at present is 48 and their
output in the current calendar year
is estimated at 160,000 tons.
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(b) The total investment is about
221 crores.

(c) Government have  received
numerous letters both for and sgeinst
the manufacture of Vanaspati. In
consultation with the Industry, Gov-
ernment have taken action to secure
that Vanaspati shall not have the
aroma and colour resembling that of
ghee. Vanaspati will now stand on
its own merits as a -istinctive pre-
duet and not be easily substituted
for ghee. Further action to be taken,
if any, will be determinad when a
non-official Bill, which bas been cir-
culated for eliciting public opinion,
is considered in this House agsin.

DELHI GRAIN SYNDICATE

%496, Shri Deshbandhu Gupta:
Will the Minister of Food be pleased
to state:

(a) whether it is a fact that the
distribution of rationed cereals to
the ration shops of Delhi has heen
entrusted by Government to one firm
called the Delhi Grain Syndicate;

(b) whether it is a fact that a good
deal of resentment prevails amongst
the grain dealers of Delhi sgainst
this monopoly given to one firm and
if so, what steps have been iaken by
uovernment to allay that resent-
ment;

(c) the amount of commission paid
by Government to the Delhi Grain
Syndicate since the distribution work
in ‘Delhi was entrusted to this firm
till 80th June, 1950;

(d) the amount paid during the
same period as being the cost of
wastage ;

(e) the total quantity of wastage
and the percentage of same to the
whole quantity distributed thrcugh
them ;

(f) when this contract terminates;
snd

(g) what are’ ‘the terms of the
contract?
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The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.
The Delhi Grain Syndicate receives,
stores and distributes foodgrains cn
behalf and under the instrucsions cf
the Director of Civil Supplies, Delhi.

{b) Government was recently in-
formed that the wholesale dealers of
Delhi in cereals had a grievance on
account of the Delhi Grain Syndicate
having been entrusted with this work.
Government is looking into the
matter.

(¢) A statement of payments made
to Delhi Grain Syndicate is laid on
the Table of the House, [See Appen-
diz IV, annexure No. 3].

(d) No payments were made to the
Grain Syndicate as cost of wastage.

(e) The total quantity of foodgrains
wasted since beginning of contract
upto 31st March, 1950 in handling
and storing was 81,691 maunds or
about 0-28 per cent. The total quan-
tity of foodgrains distributed by the
Syndicate upto 30th June, 1950 was.
296,47,945 maunds.

(f) The contract is a running
contract but can be terminated by the
Director of Civil Supplies giving a
written notice.

(g) The terms of the Agreement
with the Delhi Grain Syndicate-
provide that the Syndicate would
receive & fixed remuneration of
Rs. -/5/9 per maund for wheat and
wheat products and Rs. -/6/6 per
maund for rice, gram and gram pro-
ducts for services rendered by them
in connection with receiving, storing
and distribution of foodgrains. The
remuneration covers expenses on
Terminal Tax, cartage, unloading
and weighment, godown rent, godown
staff, shortage in. handling and
storage, and inspection ageney com-
mission. The cost of the grain
representing the difference between
the weight of grain received by the
Syndicate and delivered by them
to the Ration Dealers is recoverable
from the Syndicate.
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ReqQuisiTIONING OF BUILDINGS

*497. 8hri Deshbandhu Gupta: (a)
‘'Will the Minister of Works, Mines
and Power be pleased to lay on the
Table of the House a statement
showing the total number of private
individuals’ houses, business pre-
miseg and plots of land respectively
which stood under requisition by
Government on the 1st April, 1950,
in (i) Caleutta; (ii) Madras; (iii)
Bombay; (iv) Delhi; and (v) New
Telhi?

(b) How many of such requisitioned
houses, business premixes and plots
respectively have been under requi-
sition:

(i) for over—10 years;
(ii) for over—7 years;
(iii) for over—35 years;
(iv) for over—3 years; and
(v) for less than—1 year?

(¢) What is the Government’s pro-
gramme  for  de-requisitioning  of
private individuals’ premises?

(d) How many of these premises
have been de-requisitioned  during
the last two years?

{e) What principles have been
followed by Government in de-re-
quisitioning private individuals’ pre-
mises ?

(fy What is  the total maximum
percentage of: an individual’s house
property which can at any time be
under Government requisition?

(g) What is the manner of payment
of rents in the case of requisitioned
premises ?

(h) Is it a fact that in Delhi rents
have not been paid or even determin-
ed in many cases for over one year?

The Minister of Works, Mines and
Power (8hri Gadgil): (s), (b) and (d).
A gtatement is placed on the Table
of the House. [See Appendiz 1V,
annexure No. 4].

In respect of the houses at Calcutta
and Pombay the houses are a pro-
portion of those requisitioned by the
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State Governments for their use and
placed at the disposal of the Govern-
ment of Indiz. The West Bengal
Government is not at present requisi-
tioning any buildings for the Govern-
ment of India.

(¢) No programme for de-requisi-
tioning hag been drawn up by the
Government. The feasibility of de-
requisitioning these houses is con-
sidered from time to time, but no
programme can be drawn up for the
present.

(e) De-requisitioning has been done
on considerations of the hardships of
owners of such premises or when any
particular building has become sur-
plus to requirements,

(f) No such percentage limit has
been fixed in respect of old buildings.
In respect of newly constructed houses
generally those built for the owners’
own use are requisitioned—those
newly built for purposes of being sold
or let out on rent, are requisitioned
to the extent of not more than 50 per
cent. of the accommodation.

(g) The Lstate Officer makes pay-
ment of compensation in respect of
requisitioned premises to the landlord
directly, in arrears, either monthly or
quarterly according to the con-
venience of the landlord; compensa-
tion for premises requisitioned by the
Deputy Commissioner, Delhi iz re-
mitted to the landlord through the
Executive Engineer, Provincial Divi-
sion, Central Public Works Depart-
ment, New Delhi; compensation in
respect of buildings requisitioned for
military purposes is paid monthly in
respect of buildings and monthly or
annually for lands according to the
terms of the respective agreements
through Collectors concerned.

(h) The reply is in the negative ex-
cept in cases where the ownership of
the premises ig in dispute, or is un-
known, or the landlords have refus-
ed to accept the compensation offer-
ed to them and the matter is under
arbitration.
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EXTENSION OF SERVICE

*498, Shri Deshbandhu Gupta:
(a) Will the Minister of Works,
Mines and Power be pleased to state
how many and which officers serving
in or under the Ministry of Works,
Mines and Power have been granted
extensions of their service beyond
the age of 55?

(b) What is the technical educa-
tion and qualification of each of
them ?

(c) What is the period of exten-
sion of each of them?

(d) What are the special reasons
for extension in each case?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) to (d). A
statement giving the required infor-
mation is placed on the Table of the
House. [See Appendi: IV, annexure
No. 5].
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JAUNK Dam ProJEOT

*499. 8hri Jangde: (a) Will the
Minister of Works, Mines and Power
be pleased to state the extent of ex-
penditure which Madhya Pradesh
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State Government is ready to bear
in respect of the Jaunk Dam Project?

(b) Is it a fact that so far the
said State Government is not willing
to bear any expenditure at all?

(c) Is it not a fact that in view of
part (b) above, the Government of
India have decided to postpone even
the preliminary investigation of the
said Dam Project?

(d) Is it not a fact that the cost
of the said Project will be the least
of all the future Dam Projects of
India, whereas, in  comparison, it
will serve to irrigate more productive
and more extensive tracts of land?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) and (b). For
the Madhya Pradesh Projects of
which Jaunk is one, the Government
of Madhya Pradesh originally agreed
to a financial arrangement according
to which the cost of investigations
would be advanced by the Central
Government and debited to the pro-
ject estimates in case the projects
materialised ; otherwise, the cost was
to be debited to the Central Govern-
ment’s post-war development grant
to the State.  Subsequently due to
the changed financial situation the
Central Government decided not to
make any development grants to State
Governments. during 1950-51, Con-
sequently the Madhya Pradesh Gov-
emment were requested to accept
periodical debits in respect of the
expenditure incurred on the investi-
gations. The State Government have
expressed their inability to accept
the debits and have asked for the
continuance of the original arrange-
ment, failing which the State Gov-
ernment desired the investigations to
be suspended. The whole question
is now under active consideration.

(¢) No; the investigations are con-
tinuing pending consideration of the
financial arrangement mentioned
above.

(d) The cost of the Project has not
vet been worked out and no definite
statement can be made about its cost
and comparative benefits.
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LoousT MENACE

*500, Shri Balmiki: (a) Will the
Minister of Agriculture be pleased to
state which are the States affected
by recent locust menace?

(b) What measures are being taken
to cope with it?

The Minister of Pood and Agricul-
ture (Shri K. M. Munshi): (a) At pre-
sent Rajasthan appears to be most
affected by the locust invasion.

(b) (i) Steps have been taken on a
war emergency bhasis to keep down
the locust population in the breeding
areas in this country.

(ii) An extensive field organization
with 27 outposts in the desert areas
and in the States likelv to be affected
has been set up.

(ii)) 270 officials and non-officials
have been trained in locust  control
work and posted at differenti places,

(iv) Arrangements for collecting im-
mediate information about egg layving
and hoppers have been made.

(v) Leatlets in Hindi and loeal
languages have been widelv  distri-
buted.  These explain in non-tech-
nicul  language  simple  control
weasutes to be taken.

(vi) Co-operation of the Defence
Forces stationed in the desert breed-
ing areas in giving information and
assisting in - control 1measures has
ulso been enlisted.

RaJMABAL -TINPAHAR LINE

*501. Shri Ramraj Jajware: Will
the Minister of Railways be pleased
to state with reference to the dis-
cussions of the Chief Commissioner
of Railways with Bihar Chamber of
Commerce, by which time the re-
construction of the Rajmahal-Tin-
pabar Railway line is likely to be
completed ?

The Minister of Transport and
Railways (8hri Gopalaswami): The
bon. Member is referred to the
answer given to Quesiion No. 80 put
by Shri B. P. Jhunjhunwala on 2nd
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August 1950, on the subject. When
the Central Board of Transport ac-
cords priority to the restoration of
this line and when funds become
available, it should be possible to
carry out the restoration during one
working season.

CHITTARANJAN RATLWAY WORKSHOP

*502. Shri Ramraj Jajware: (i)
Will the Minister of Railways be

pleased to state whether it is a fact
that the progress of the works in
connection with the Chittaranjan
Railway Workshop is hampered due
to lack of technical assistance in
India and if so, what steps are being
taken to improve the positicn?

(b) Are Government aware that
roofs of a good number of newly-
built quarters are leaking and if so,
the reasons therefor?

(¢) Do Government pro—pose o
make an enquiry and take necessary
steps in the matter?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
The progress of this project has not
been hampered by the lack of techni-
cal assistance and the question of
improving the position in this respect
does not therefore arise,

(h) The roofs of a few newly-built
quarters were reported to have leak-
ed during the very heavy rains in
this area in the second week of June.
Such defects  have, however. now
been rectified.

(¢) The Government do not consider
that either an enquiry or any other
special steps ure necessary,

PunJAB MAmL DISASTER

*503. Shri Ramraj Jajware: (a)
Will the Minister of Railways be
pleased to state. with reference to
the Punjab Mail disaster which
occurred on Tth May 1950, about
5 miles up from Jasidih junction,
whether it was derailed at 1 p.m.
and if not, what was the exact time?
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(b) Is it a fact that the relief train

reached on the spot at 5 p.M. from
Madhupur about 23 miles down from
the spot?

(c) When was the station master
of Madhupur informed to " send the
relief train and when did the same
start from Madhupur?

(d) What arrangement was made
to provide water to the sufferers of
the ill-fated train and the public
volunteers on the spot?

The Minister of Transport and
Railways (Shri Gopalaswami): (a) At
1.14 aM. (not p.M) on  Tth May,
1950.

(b) At 5-15 A, (ot at 5 e,

(¢) At 2-35 am. and 4-8 a.v
respectively.

(d) Water was sent by 20 Down
Express and the Relief Trains which
.reached the site at about 5.00, at
5-15, 6.00 and 7-30 hours. Mean-
while water was procured froin near-
by sources with the assistance of re-
lief organisations which had arrived
at the site,

Rannway DispLAcED EMPLOYEES

*504, Sardar Jogendra Singh:
Will the Minister of Railways be
pleased to state what instructions
have been issued by the Government
of India to various Ministries for the
employment and absorption of the
Railway Displuced employees since
the 15th August 1947, and what were
the numbers so employed or absorbed
on the 15th August in each year
subsequent to 1947?

The Minister of Transport and
Railways (Shri Gopalaswami): It is
not understood what the hon. Mem-
ber’s intention is in asking ‘*Whag
instructions have been issued by the
Government of India to the various
Ministries ete. cte.”” since the Gov-
ernment of India and the various
Ministries at the Centre are not sepa-
rate entities. The position, however,
is that so far as Railway Displaced
emplovees—by which terra, it is
presumed, the hon. Member is refer-
ring to Railway employees of the
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old B.A. and N.W. Railways who
opted for service in lndia—are con-
cerned, orders for their absorption
were issued by the Ministry of Rail:
ways to the various Railway Adminis-
trations formerly known as Indian
Government Railways.

These instructions were to the
effect that the Indian-opting staff of
the old B.A. ' and 'N.IW. Railways
rendered surplus to the immediate re-
quirements of the E.P., Assam and
the Sealdah Division of the E.I. Rail-
way, should be borne on a super-
numerary list to be compiled and
nmaintained by  these  Railways.
(‘opies of the lists were to be circu-
lated to the remaining Indian Gov-
crmment Railways with a view to the
absorption of the staff mentioned
therein. Those who could not be
absorbed were required to take leave
on average pay standing to their
credit und after such leave had been
exhaustad they were granted special
casual leave (on their substantive
pay) until they were absorbed.

As regards the numbers of Displac-
ed Railway employees absorbed on
the Railways on the 15th August each
vear subsequent to 1947, complete
information is not readily available.
but so far as the displaced persons
from Western Pakistan arve concerned,
the figures are as follows:

15th August, 1948 37,638
15th August, 1949 37,710
31st July, 1950 37,733

PosTAL EMPLOYEERS (ACCOMMODATION)

*505. Maulvi Haneef: (a) Will
the Minister of Communications be
pleased to state what amount has
been provided in the Budget of 1950-
51 for the construction of buildings
for accommodation of Postal em-
ployees?

(b) Has the amount becen distribut-
ed among all Circles?

The Deputy Minister of Communi-
cations (Shri XKhurshed Lal): (a)
Rs. 11,91,400, for Posts and Tele-
graphs employees,
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(b) I lay on the Table a statement
showing how shis amount has been
distributed. [SeeAppendir IV, annex-
ure No. 6.]

UNGINEERING DIPLOMAS AND
CERTIFICATES

*506. Shri Vyas: Will the Minister
of Works, Mines and Powar i, pleax-
ed o state:

(a) whether for purposes of appoint-
mentg to the Central Public Works
Department, ‘‘Diplomas’’ granted
hy the Delhi Polytechnic (which is a
Government institution) are recognis-

(b) whether ‘“‘Certificates’” from
the same institution are not recognis-
ed;

(c) whether it is a fact that **Certi-
ficates’’ granted by certain non-Gov-
ernment engineering institutions are
recognised ;

(d) if the answers to parts (b) and
(c) nbove be in the affirmative, why
is a differentintion made in respect
of Delhi Polytechnic *"Certificates’’;
and

(e) whether the advice of the
Ministry of Education (which con-
trols the Delhi Polytechnic) was
taken in the mutter and if not, why
not?

The Minister of Works, Mines ana
Power (8hri .Gadgil): (s) The Delhi
Polytechnic prepares students for the
All Indin Diploma in Engineering and
this qualification is vecognised for ap-
pointment in  the Central Public
Works Department.

(b) No, they are not recognised.

{¢) No.

(d) Does not arise.

(¢) The advice of the Ministry of
Education has been fully taken into
acoount.

SamMPLE SOOIAL SURVEY

*508-A. Shri XKamath: Will the
Minister of Works, Mines and Power
be pleased to state:
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(a) whether (Govermment propose
to have a Sample Social Survey of
the living conditions in Delhi carried
out;

(b) if so, when, and by whom;
(¢) the qualifications of those per-

sons who are tc be entrusted with the
work; and

(d) the object of the Survey?
The Minister ¢ Works, Mines and

_Power (Shri Gadgil): (a) Yes.

) and (¢). The work is to be
undertaken by the Town Planning
Sub-Committee for the Development
of Delhi, who have appointed a small
Committee cousisting  mostly  of
Architeets and Town Planners to
direct the Survey. Statistical, eco-
nonic and health experts will also be
associated with the Committee. Help
in the work of enumeration will be
rendered by the staff of the Health
Officer and student volunteers from
the various Delhi Colleges after some
preliminary training. The Survey is
likely to be carried out in the months
ot September and October 1950.

(d) The object of the Survey is to
collect statistical and other data re-
garding housing and transport condi-
tions in Delhi, which are essential for
the planning of Greater Delhi.

"DAMODAR VALLEY CORPORATION
(APPOINTMENTS)

*508-B. Prof K. T. Shah: (a) Will
the Minister of Works, Mines and
Power be pleased to state whether
the attention of Government has been
drawn to the fact that a high engi-
neering officer has been appointed
in the Damodar Valley Project?

(b) Was this officer responsible for
commending to the former Jodhpur
Government an irrigation snd hydro-
electric scheme, as also, for that
purpose, considerable capital outlay
on account of machinery and equip-
ment?
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(e) Is it a fact that experts gave an

unfavourable opinion in respect of
the data and calculations of the
scheme ?

The Minister of Works, Mines and
Power (Shri @Gadgil): (a) to (c). The
Chairman and two members, the
Secretary and the Financial Adviser
of the Damodar Valley Corporation
are appointed by the Central Gov-
ernment under sections 4 and 6(1)
of the Damodar Valley Corporation
Act.  All other officers and servants
are appointed by the Corporation
under sub-section (8) of section 6 of
the Act. The particular officer re-
ferred to in part (a) of the question
was appointed by the Damodar Val-
ley Corporaticn after such enquiry
about hig technical cornpetence etc.
as was  considered necessary.
Neither the Corporation nor the Gov-
ernment of India have any informa-
tion on the specific allegations made
in parts (b) and (c) of the question.

Y.W.C.A. HosTeL AND WESTERN
House, NEw DELHI

*506-C. Shri Tirumala Rao: \ill
the Minister of Works, Mines and
Power be pleased to state:

(a) the total number of working
girls in the Western House Hostel,
Curzon Road, New Delhi run by the
Y. W.C.A. as on the 1st August,
1950 showing how many of them are
Government employvees and how
many are employees of private con-
cerns;

(b) whether Government are aware
that the quality of food supplied in
this Hostel has considerably deterior-
ated and has affected the health of
the residents;

(c) whether Government are eon-
templating as a remedial measure to
remove this hostel from the control
of the YYW.C.A. and 1nanage it
themselves in the same manner in
which they are running other Gov-
ernment hostels in New Delhi;

(d) whether Government are aware
that the treatment meted out to the
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residents is far from satisfactory often
giving rise to communal quarrels; and

(e) what is the amount of house
rent and other expenses, which is a
loss to Gobernment, as a 1esult of
this Hostel having been placed free
at the disposal of the Y.W.C.A.?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) 138, of whom
117 are Government employees and
the rest are employees of private
concerns including the Foreign em-
bassies,

(b) Government have made en-
quiries and are satisfied that there
has been no deterioration in the food
affecting the health of the residents.

{c) The answer is in the negative.

(d) The Government have no such
information, and have had no com-
plaints  during the last eighteen
months.

(¢) The standurd rent of the build-
ing under Fundamental Rule 45-A
is Rs. 1,434 per month. Govern-
ment do not consider it a loss as the
hostel caters for the needs of low
paid girl employees for whom Gov-
crnment  should  find cheap living
facilities.  There is no other expense
incurred by Government on this
hostel. Tt is proposed to examine
the accounts of the Hostel, but there
is reason to believe that it is not a
source of profit to the Y.W.C.A.

FaAMINE IN TEHRI STATE

*506-D. Shri D. S. Seth: Will the
Minister of Food be pleased to state:

(a) whether it is a fact that con-
ditions of famine are prevailing in
Rama, Ramoli, Bhadura and other
parts of Tehri State, U.P.; and

(h) the steps taken or proposed to
be taker. to give relief to people ?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Pattis
Ramoli, = Bhadura,  Gajnakathur,
Raunan Ramoli of Tehri Garhwal
district of U.P. State are normally
deficit in foodgrains. The position
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has been aggravated by unemploy-
ment caused by the discontinuance
of some of the P.W.D. Works. There
is, however, no famine in this area.

(b) The State Government are fully
alive to the situation. The follow-
ing action has been taken by the
State so far to meet the require-
ments of the area:—

(i) gram is being issued freely to
all the co-operative societies accord-
ing to their demand; and

(ii) supplies of 500 maunds of
barley and 5,000 maunds of coarse
rice have been sent.

P. aND T. SREVICES IN KASHMIR

*968. Shri Tyagi: (a) Wil the
Minister of Oommunijcations be
pleased to state whether Government
have taken over the Dostal, Tele-
graph and Telephone serviceg in
Kashmir from the Government of
Kashmir State ?

(b) If not, why not?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) The
postal organisation in the Jammu and
Kashmir State already blongs to
the Indian P. and T. Department.
The Indian P. and T. Department
also own and work telegraph lines
and offices in certain areas in the
State. The State telegraph organisa-
tion in the remaining parts of the
State and the State Telephone
Systems have not yet been taken
over.

(b) The Jammu and Kashmir
Government have raised certain
questions about the details of the
transfer of the telegraph and tele-
phone systems at present workéd by
them. These are under discuseion
with that Government.

ENQUIRY COMMITTEE ON SUGAR

87. 8hri Kamath: Will the Minister
of Agriculture be pleased to state when
the Comm:ttee inquiring into last
year's Sugar shortage is expected to
submit its report?
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The Minister of Food and Agricul-
cure (Shri K. M. Munshi): Within

four months.

Foop GRAINS AND FOOD PROCUREMENT
COMMITTEE

88, Shri Sidhva: Will the Minister
of Food be pleased to state:

(a) whether the two committees
appointed by Government to enquire
into the quality of grains supplied and
their procurement, have submitted
their reports; and

(b) if so, what are the recom-
mendations and what is the decision
of Government thereon? :

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) A summary of the recommenda-
tions of the two Committees is laid
on the Table of the House. [See
Appendix Iv, annexure No. 7.]
These are under consideration and no
decision has yet been taken.

Ramway CoAcHES

89. Shri Sidhva: Will the Minister
of Railways be pleased to state:

(a) the total number of new coaches
received from Hindustan Aircraft-
I.td., Bangalore, up-to-date;

(b) how many are still on order and
when they are expected to be deli-
vered ;

(¢) whether any coaches have been
received from the firm in Switzerland
where an order was placed;

(d) whether any coaches are manu-
factured in the Railway Workshops in
India; and

(e) if so, what is the number of
such coaches so far received?

The Minister of Transport and
Rajlways (Shri Gopalaswami): (a)
100 complete new 3rd class coaches
have been received from Hindustan
Aircraft Ltd. up till 1st \ugust, 1350.

(b) 150 third class coaches are
still on order with Hindustan Aircraft
Ltd. and these are expected to be
delivered within the nexs 12 months.
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(c¢) No.

(d) Yes.

(e) The total number of complete
coaches manufactured in Indian
Railway Workshops between 1st
April, 1949, and 20th June, 1950,
was 455 and all these have been put
into service.

“ GRow MorE Foop ” CaMPAIGN

90. Shri Sidhva: Will the Minister
of Agriculture be pleased to state:

(a) what are the new plans under
contemplation for the ‘‘Grow More
Food’* campaign;

(b) how many of them have been
put into operation and what is the
target peried under this new ‘‘Grow
More Food' campaign?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) There
is no new plan as such for growing
more food. All that has been done
is to integrate the food self-sufficiency
programme with the pregramme of
increasing more cotton and jute and
to intensify the efforts for growing
more food. A copy of this integrated
plan which has already been approv-
ed by the Standing Advisory Com-
mittee of the Parliament for the
Ministry of Agriculture, is placed on
the Table of the House. |Sec Appen-
dix 1V, annexure No. 8.]

(b) The target period for making
the country self-sufficient in food,
viz. end of 1951, remains unaltered.
The steps outlined in the integrated
plan have been put into operation as
under:

(i) In order to achieve proper co-
ordination between production and
distribution  of foodgrains, an
Emergency Coordination Committee
of the Food and Agriculture Minis-
tries has been set up with myself as
Chairman. This Committee meets
frequently and takes immediate deci-
sions on important questions of
policy. Setting up of similar Emer-
gency Committees has also been
suggested to States,
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(ii) The country has been divided
into 8 zones with a special senior
officer of the Ministry incharge of
each zone. His duty is to see to the
implementation and intensification
of the food production plans.

(ili) With & view to promote a
healthy spirit of rivalry and to in-
crease yields per acre, a scheme of
organizing crop competitions in every
village has been fraimed.

(iv) Development of large compact
areas suitable for intensifying produc-
don and procurement of foodgrains
is accepted as one of the important
items in the programme. To this
end, a Central Malwa Development
Board has been set up in order to take
up the developinent of Malwa areas
<ituated in Madhya Bharat, Rajas-
than, Bhopal and Vindhya Pradesh.
Four Regional Boards for each of
these areas will also be set up to look
after the intensive production pro-
grammes for each region.

{v) Organisation of a Board to
develop the rice areas of South India
intensively is under consideration.

(vi) Organising agricultural areas
around the Agricultural Education
and Research Institutions under the
supervision of such institutions has
also been taken up as another means
of intensifying production and pro-
viding demonstration to other far-
mers. The Central Rice Research
Institute, Cuttack, and the Potato
Research Institute at Patna, are
taking up from 1000 to 5000 acres of
land for intensive cultivation under
their supervision and guidance.
Similarly, the Indian Agricultural
Research Institute, at Delhi and the
Agricultural Institute at Anand in the
State of Bombay will shortly start a
scheme for 2000 acres of land around
the Institutes. It is expected that
similar institutions in other States
will also come forward with such
schemes.

“(vii) A contract for the censtruction
of 1000 tube-wells in U. P., Punjab
and Bihar has been finalized with a
British firm and the possibility of
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constructing further 2000 tube-wells
in other parts of the country is also
being examined.

(viii) The Centra] Tractor Organiza-
tion is being re-organized with a view
to achieve intensification of the work
relating to land reclamation.

(ix) A draft Bill to be called ‘‘the
Indian Council of Go-Samvardhan
Act’ is heing drafted with a view to
establish a statutory corporation for
safeguarding, regulating, organizing
and administering charitable institu-
tions connected with the protection of
bovine cattle of the cow family and
amongst others, to take steps for
preserving and improving the breeds
and prohibiting the slaughter-of use-
ful cattle.

ELecTRIC PowER HOUSE, DELHI

91. Shri 8idhva: Will the Minister
of Works, Mines and Power be pleased
to state:

(1) what is the position of Eleetri-
Power House in Delhi as regards its
extension and supply of electricity to
the public of Delhi; and

(b) what additions have been made
during the current year for the exten-
sion of the Power House?

The Minister of Werks, Mines and
Power (Shri Gadgil): (a) The Central
Power House of the Delhi Central
Electric' Power Authority which is
responsible for the generation of
electric power is being extended by
the installation of a 5,000 KW turbo
generator plant and a new station
with a capacity of 20,000 KW,

(b) Work on the installation of the
5,000 KW turbo generator plant has
been going on during the cwrent year
and the plant is  expected to be
brought into cominission by the end
of this year. Work on the new station
of 20,000 KW capacity has also been
in progress during the current year.

NationaL HiGEWAYS (MATERIALS)

92. Shri 8idhva: Will the Minister
of Transport be pleased to state:
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(a) whether any test has been
conducted by the Ministry of Trans-
port for the economical use of various
types of stones, cement and other
materials for the construction of roads
(National Highways); and

(b) if so, what type is considered
most suitable and what is the
economic effect of various types of
materials required to build a strong
road?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
Yes.

(b) (i) No particular type can be
said to be the 1nost suitable without
reference to the set of conditions
obtaining at a place.

(i) The economic effect of using
various types of binding materials is
also not amenable to generalisation.
Speaking in a very general ~way
cement bound roads, i.e. cement con-
crete roads have longer life than
asphalt or tar bound roads, but the
former ure very much more expensive
to construct and are justified only
when there is very heavy traffic.

AMENITIES TO PASSENGERS ON
RAILWAYS

93. Shri Sidhva: Will the Minister
of Railways be pleased to state:

(8) the details of amenities provided
for passengers on all Railways fromn
Ist Junuary, 1950 up-to-date from the
3 crore rupees fund set aside for the
current year; and

(b) how many of the items come
under the category of extension of
station buildings and railway yards?

The Minister of Transport and
Railways (Shri Gopalaswami): (a) It
is onlv from the beginning of the
current financial year, i.e. 1st April,
1950, that a sum of Rs. 8 crores per
vear has been set apart for passenger
amenities. and a statement showing
details of amenities for passengers
programmed for the financial year
1950-51, together with the expendi-
ture booked during the first quarter,
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i.e. upto 30th June 1950, is attached.
[See Appendiz IV, annexure No. 9.]

(b) 102 items come under the cate-
gory of additions and alterations to
station buildings. The expenditure
incurred on extensions of yards is 1ot
debited to passenger amenities.

RAILWAY ACCIDENTS

94, Shri Sidhva: (a) Will the
\linister of Railways be pleased to
cefer to his answer to my question in
last Budget Session that the Chief
Commissioner for Railways was consi-
dering ways and means to prevent
railway accidents in future and state
whe.her any steps have been taken in
this direction?

(b) If so, what are they and were
any definite proposa's made in this
direction? If so, what are the
proposals ?

The Minister of Transport and
Railways (Shri Gopalaswami): (a) and
(b). The hon. Member is referred to
the reply given to part (d) of Shri
Raj Bahadur’s Starred Question No.
71 on 2nd August, 1950.

WHEAT FROM PAKISTAN

95. Shri Sidhva: Will the Minister
of Food be pleased to state:

(a) whether  Government have
made any purchase of wheat from
Pakistan Government and if so,
what is the price and the quantity;
and

(b) if not, whether during the dis-
cussion on trade, the deal on the
purchase of wheat was considerad,
and if so, with what result?

The Minister of Food ani Agricul-
ture (Shri K. M. Munshi): (a) The
Government of India have not pur-
chased any wheat from Pakistan.

(b) Yes. The question of purchase
of wheat from Pakistan was discuss-
ed but no agreement could be reach-
ed on price. The matter is still
under consideration.
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DERATIONING OF PETROL

96. Dr. Deshmukh: Will the
Minister of Transport be pleased to
state when will petrol bo derationed?

The Minister of Transporl and
Rajlways (Shri Gopalaswami): As a
first step petrol rationing has already
been cancelled in the port towns of
Bombhay, Caleutta, Madras and Cochin
and their immediate vicinities and
throughout the States of Assam and
Manipur. The position is constantly
under review with a view to extend
this derationing throughout the coun-
try as soon as conditions permit.

STATE TRANSPORT SERVICE
(ASSISTANCE)

97. Dr. Deshmukh: (a) Will the
Minister of Transport be pleased to
state the names of States whicn have
introluced State Transport?

(b) Have any State authorities
been assisted or are proposed to be
assisted financially by the Centre and
if so, what are the States and to
what extent assistance is given?

(¢) What are the conditions attach-
ed to the financial assistance?

(d) Were any enquiries made as to
how far the services were working
efficiently and what profits wera
being made?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) All the
States with the exception of Andaman
and Nicobar Islands, Ajmer, Bhopal,
Coorg, Pepsu, Tripura and Vindhya
Pradesh have introduced transporé
services in which Government holds
financial interest but in varying
degrees.

(b) In addition to a loan of Rs. 15
lakhs given to the Government of
Orissa for' development of their trans-
port services ‘and investment of
Rs. 41:70 lakhs in the Delhi Trans-
port Service, Rs. 1-00 lakhs in the
Bilaspur Transport Service, Rs. 1115
lakhs in the Himachal Government
Transport Bervice, Rs. 260 lakhs in’
the Kutch State Motor Service, and
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Rs. 0-50 lakhs in the Manipur State
Transport Service, the capital invest-
ment made by the Central Govern-
ment through Railways in road trans-
port  undertakings amounts to
Rs. '116-53 lakhs made up as follows:

Bombay State Road Transport
Corporation Rs. 102.00 lakhs.

Provincial  Transport = Company
{Madhya Pradesh) Rs. 8-47 lakhs.

C.P. Transport Scrvices Ltd.,
(Madhya Pradesh) Rs. 9-66 lakhs.

Kulu  Valley  Transport Ltd.,
{Punjab) Rs. 1-40 lakhs.

A proposal involving Central Gov-
ernment’s share of further invest-
ment of Rs. 5 lakhs in the Provin-
cial Transport Company (Madhya
Pradesh) is under consideration.

(¢) No specific conditions are
attached, but before any investme:t
is made by the Central Government,
schemes are fully scrutinised from
the viewpoint of public need, rail-
road coordination and soundness of
investment and is made only after
obtaining approval of the Standing
Finunce Committee and where rail-
way finances are involved of the
Standing Finance Committee for Rail-
WAYS,

(d) Annual  balance-sheets  and
reports on the working of the under-
takings are scrutinised and enquiries
instituted whenever working of any
concern made this nccessary.

* STARVATION DEATHS

‘48, Dr. R. 8. Singh: Will the
Minister of ¥ood be pleased to state:

. (a) the number of persons who
have diel of starvation during the
past few months;

(b) the number of States in which
such starvation deaths have ocsurred;
and

(c) what steps, if any, the Gov-
anment of India have taken or
ose to take to check such
stervation deaths?

t4ne Mnister of Food and Agricul-
fxm ‘M. Munshi): (a)
_Between the 28th June and 20th
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July, 1950, 38 cases of deaths were
reported to have been caused by
starvation in certain districts of Bihar
affected by floods. As I have already
stated in the Parliament after return-
ing from Bihar, excepting the case
of a beggar, it cannot be said that
there was any death due to starva-
tion.

(b) No such report of starvation
death was received from any other
State. '

(¢) Does not arise.
“Grow MoORE Foop” CamMPAIGN

99. Shri Sanjivayya: (a) Will the
Minister of Agriculture be pleased to
state whether it is a fact that the
Madras Government have asked the
Government of India for a loan in
connection with the ‘‘Grow More
Food’* Campaign?

(b) If so, what is the result?

The Minis‘er of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) The matter is under considera-
tion.

PunjaB MAIL ACCIDENT

100. Shri Ramraj Jajware: (a) Will
the Minister of Railways be pleased
to state whether Government are
aware that no arrangement was made
to shift dead bodies from the place of
Punjab Mail accident, to the rescue-
bogie as a result of which, the cerpses
decayed and became unidentifiable?

(b) Is it a fact that the Railway
administration failed to arrange to
take photographs of the victims for
identification purposes?

(c) Is it a fact that the local public
workers and officers, after waiting for
a long time, ultimately removed the
dead bodies and took photographs?

{d) How many corpses were identi-
fied?

The -Minister of = Transport and
Railways (8hri Gopalaswami): (a) to
(c). Adequate arrangements were
made to sbift the dead bodies
on completion of the aid to
the injured. 68 dead bodies which
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were recovered from the debris by
mid-day on 7th May, 1950, the date
of the accident, were despatched to
Deoghar the same day and nine more
extricated late in the evening were
sent early next morning. Out of the
five dead bodies which lay buried
deep under the wreckage and were
released on 10th May, 1950, one was
handed over to the relatives and the
remaining were cremated near the site
of accident. The bodies recovered
by mid-day on Tth May, 1950 had
not appreciably decomposed but the
others had.

Photographs of 65 of the dead
bodies were taken on 8th May, 1950
at Deoghar. The remaining corpses
had reached a stage of decomposition
rendering photographing useless.

The arrangements for the removal
of the dead bodies were made by the
Railway with the collaboration of the
police and the public volunteers ete.
under the direction of the Sub-
Divisional Officer, Deoghar.

(d) 16.
PunJAB MAIL ACCIDENT

101. Shri Ramraj Jajware: (a) Will
the Minister of Railways be pleased
to state whether he had talked to or
discussed with the local officers
regarding relief operations when he
visited the spot of accident of the
Punjab Mail and if not, why not?

(b) Is it a fact that the State Gov-
ernment was not informed of the acci-
dent until Shri G. S. Dalmia, M.L.A.,
insisted on the day following and the
District Magistrate was informed
after 28 hours approximately and if so,
what was the reason for such delay?

(c) Is it true that the local public
who had assembled for relief works
complained to the Minister of State of
the late arrival of official relief party?

(d) Have Government received any
report from the State Government or
local officers?

(e) When was the Claims Commis-
-sioner appointed, when was he due to
join office and when did he do so?
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(f) Do Government propose to hold
an enquiry into the matter?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
Apparently the Minister of State for
Railways is meant; if so, the reply
is in the affirmative.

(b) No. The Sub-Divisional Officer
and the Deputy Superintendent of
Police were informed at about 2-32
hours, immediately after the informa-
tion about the accident reached
Jasidih. The Chief Secretary to the
Government of Bihar was also
advised the same day, 7th May, 1950,
by the Divisional Superintendent,
Asansol.

(c) Yes.

(d) Preliminary police reports have
been received.

(e) The Claims Commissioner was
appointed on 10th May, 1950; he
was due to join office on 23rd May,
1050 but he actually did so on 1st
June, 1950.

(f) The statutory enquiry by the
Government Inspector of Railways
has already been held.

PRIORITY SYSTEM ON RAILWAYS

102. Shri Ramraj Jajware: (a) Will
the Minister of Railways be pleascd to
state whether it is a fact that on the
Assam Railway, priority system has
been abolished and ‘‘first come first
served'’ system had been adopted with
preferential reservation for the move-
ment of urgent commodities ?

(b) Has the Railway Board received
any complaint about the violetion of
the above system?

(c) If so, have Government con-
ducted any enquiry into the matter
and if so what was the result of the
enquiry?

The Mtnister of Transport and
%ﬂways (Shri Gopalaswami): (a)

es.

(b) Yes.

(c) The matter is under enquiry.
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PARLIAMENT OF INDIA
Thursday, 10th August, 1950.

The House met at a Quarter to
Eleven of the Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11 A. M.

PAPERS LAID ON THE TABLE

ForTty SECOND ANNUAL REPORT OF
THE CHmEF INSPECTOR OF ExPLO-
SIVES IN InDIA

Mr. Speaker : Now, Papers to  be
Iaid on the Table. The hon. Mr. Gadgil.

The Minister of Transport and Rail-
ways (Shri Gopalaswami) : May I lay
them on the Table ?

Mr. Speaker : I know it is a very
formal business ; but then I do not
like hon. Ministers not attending to the
proceedings here. They should respect
the House to that extent. When-
ever their business is called, they should
not be absent from the House.

The Minister of State for Parliament-
ary Affairs (Shri Satya Narayan Sinha) :
May I lay them on the Table?

Mr. Speaker : Yes.

Shri Satya Narayan Sinha : Sir, I
‘beg to lay on the Table a copy of the
Forty Second Annza! Report of the
Chief Inspector of Explosives in India
for the year ending 31st March, 1949,

‘[Placed in the Library. See No.IVR.4(1)]

708
BUSINESS OF THE HOUSE

The Minister of State for Parliament-
ary Affairs (Shri Satya Narayan Sinha) :
Sir, the Prime Minister has to make a
Statement.

Mr. Speaker : Yes, the
Minister.

Prime

The Prime Minister and the Leader
of the House (Shri Jawaharlal Nehru) :
I should like to have your advice
regarding the time-table of this House.
The other day you were good enough
to decide that we might continue to
sit up to Monday the 14th so that we
might finish our work, and I hope we
would finish all our work by that date
But the rate of progress has been
rather slow, and I am beginning to
doubt whether we can finish our work
by that date, unless we proceed in a
somewhat different fashion. I did
hint at the last occasion to the House
that we had some important legislation
in view that we must get through
during this session. That has not
been placed before the House yet.
But I hope in the course of the day,
or may be on Saturday morning they
will be placed before the House, and
I may request you, Sir, to mpend
various rules so that we mlght deal
with them immediately, It is legis-
lation in regard to certain powers to
deal mthrzge gituation of the rising,
prices in which the House is interested
in which we are all interested. It is
a very important matter and we must
control the situation with all the
strength we have. And so we have
given a good deal of thought to this

. an tried to devise some methods for
" that purpose. But I may add the,
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if these methods are not enough we
8hall take more extreme powers and
that we will deal with the situnation.
Well, with that- object, we propose to
brmg in an amendment to the Essential
Supplies (T.mporary Powers) Act.
Further, we want to bring in a Reso-
lution recommendmg Parliament to
take power to legislate in respect of
certain items in the State List under
Article 249 of the Constitution. There
is far too much lack of uniformity in
this matter and we want Parliament
to deal with it in order to bring about
uniformity. This latter proposal would
require the formal approval of the
President.

Now, I am just giving the House
some indication of these two matters
which we will bring up before the
House, probably on Saturday. They
are important matters and we would
like the House to consider them fully,
a8 fully as possible, and I do not
want the House to be rushed. But
if we oarry on for a considerable time
with ot)er business, then the only al-
ternative before us will be either to
rush through these important matters,
er extend the session.

Some Hon. Members : Extend the
session.

. Shri Jawaharlal Nohea : Whichover
way the House decides; I am only
¥ "mi out the two alternatives,
ggml should like your advice as to
what we should do.
Shri Biswanath Das (Orissa) : Sir,
* 4 regard to she question of extending
. ¢he session, as hae been suggosted by
the hon. Leader of §éhe House, I have

" %p oonvey to you and through you to
. the Leader the House and to the
ipoh. Members that we, the Mombers

«of “he Estimates 'Committes have

. |een héte from (Fnserruplion). ‘W, the

‘Iumlorsofﬁo Essimaves Conmittee
ve

Some - Mon. Iumhn Wo eannot
h-rlnm

. Bpetiker !f‘lmn. membrs sre
mm qmdt‘ perhaps thuy niny

!

g?

£

‘-H‘.l‘/'
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Shri Biswanath Das : Sir, I have the

right to make my representation to
the House.
(Bih~r) :
We have no objection to the hon.
Momber making his representation,
but let him please make it through
the mike. That is all we want.

Shri Biswanath Das : S'r. my d'ficulty
is this. I have unfortunately to be
in the position of having to oppose
the proposal that has fallen from the
hon. Leader of the House.

Some Hon. Members : It is not a
proposal.

Shri Biswanath Das : Even if it is
a suggestion, from the Leader of the
House, I take it as a proposal. Whether
it is a note, or suggestion or proposal,
I see that there is a tacit acceptance
by certain sections of the House.

Some Hon. Membors : All

Shri Biswanath Das : Mv friends ray
‘all’ but I only saw certain Members
muttering approval. Hcwever, as a
Member of the House I have a right
to make a representation to the House
as a whole. On behalf of certain
members of the Estimates Committee
I wish to say that we have been sitting
in the Estimates Committee from the
6th July and we were given intimation
that the special session would bhe over
by the 1llth. 'The House felt it
necessary to extend the session and
we had no objection and I for myzelf
did not object. In fact I had to cancel
some of my engagements. It is rather
unfortunate that we have now to
celebrate the 15th August either here
in Delhi or on the train. However
extension has been made but further
extension would mean great incon-
venience at least to some of us or these
who are of my way of thinking. With
this representation I leave the House

. to decide as they please.

&% Mg qre : AT 8 A N

war gift &, & Y avwar

8eth Govind Das (Madhva Pradedli! :
What is the harm. if we meet. on
Sunday 1) '
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Me. §92kar : I undorstood from the
hon. Leader of the House that there
are two important matters. Omne is
the resolution to take more powers for
the Centre and the other is the amend-
ment of the Essential Supplies Act...

Shri Jvwaharlal Nohen : Apart, of
course, from the other Bills.

Mvr. Speaksr : But, thoy seem to me
to be more or less not so contentious,
as far as I can see. However, it is
for hon. Members to have a debate for
any length of time.

The other point is this. I was
thinking whether it was not possible
to adjust our business in such a manner
that, some of the business not so essen-
tial in this session may be taken up
in the next session. I have in mind
the question of the Supplementary
Demands. We have gone through
some of them but they apparently
do not seem to be a matter which
must be put through during this
.session and they can come up at the
next session, so that Government
may have ample time for other busi.
ness. Bat the difficulty appears to be
that they will not bhe able to bring
the Fisential Commodities Bill before
Baturday. However the resolution
oould be brought forward tomorrow.

Shri Jaw hlal Nshra : W have to
approach the President first and certain
formalities have to be gone through,

Mr. 8prakar : So “hatis the difficuliy.
I thought we could save time and
Sake up that business tomorrow.

Shri S8a‘ya Na aya1 8iaha : We can
tak: up that rusolution on Saturday,

Mr. Speaker : Can we not change
the order of business and take up the
fegislative business just now instead
digl going into the supplementary
demands

ghri- Jawaharial Nehru: We are
sgreeable to that proeedure.

Mr. Spaakor : Obviou:ly, if there had
boen no session now, the supplementary
domands would have been brought
forward at the next session. )

The Mihister ot Finance (Shri C. D.
Deshmukh) : The Bill relating to the
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Contingency Fund will have to be
gone through during this session.

Mr. Spoaker : The supnlemontany
demands, I understand will take one
day and we can save that day by
postponing these supplementary de-
mands. If chere is time we shall go
through them: otherwise, we shall be
able to end the session by the l4th
without much rush. We shall now
proceed with the legislative business

12 Noon.

S81ri B. Dag (O:issy) ¢ Sir, I intend
going away on Sunday. As I am
interested in the resolution relating
to legislation in respect of oertain
items in the State List of the Consti-
tution, I shall be grateful if the die-
cussion on it could be arranged to take
place on Saturday.

M. S1%ir ¢ Taab is what thoy are
proposing to do. So we do not take
up the supplementary demands now
but proceed with the legislative busi-
ness.

FAIR WAGES BILL

Tas Minister of Labour (Shri Jag-
jivar Rym) : T brg to mov> for leave
to introduce a Bill to provide for fixing
fair rates of wages in certain classes
of establishments and for certain
matters connected therewith.

M. Spaakar: Tas quostion is:
«Tht leave be grant:d to introduse
a Bill to provide for fixing fair rates
of wages in cortain classos of estab-
lishments and for cortain mattess
conn:cted thorewith”,
The motion was adopted.
BShri Jaglivan Ram : I introduge the
1. :

MOTION RE TREATY OF FRIEND.
: SHIP WITH IRAN '
M. Spaakar : Wo shall now take np
the resolution to be moved by Rip.
Keskar. 5
L :h_li m‘r‘." (l:(a.dhya Pradoeh) :In'
now why this particular regolusjon
‘on'the tréaty ﬁthl‘:-anhka‘bo‘oh ot
before this House! Bo far no 2 4
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[Shri Sidhva)
such treaty has been placed before
s, the Goodwill Treaty with Nepa ]
made recently is not placed for rati-
fication. Is there any specific article
in this treaty that it should be approv-
od by this Parliament, ?

The Deputy Minister of External Aff-
airs (Dr. Keskar): I will explain it
during the discussion on the motion.
T beg to move :

“This House approves the Treaty of
Friendship signed at Tchran on the
15th Ma.ch, 1950, by the representa-
tives of the Government of India and
the Imperial Government of Jran.”

In the normal course of things a trea-
ty does not come before the House for
approval but there is a specific provi-
sion or clause in this treaty to the effect
that this treaty shall Le approved by
the legislative bodies of both tue coun-
tries and it is for this reason that we
have sought to bring it before the House.
1 do not think I need say much about
the treaty. It isa tresty of friendship
and goodwill and I hope the House
will approve of it.

Dr. Deshmukh (Madhya Pradesh) :
Why was this clause put in this treaty
and not in the other treaties ?

Dr. Keskar : It was duc to some
misunderstanding with regard to the
word “atification’. The other Govern-
ment thought that rotification means
approval ty Parliament ani that it was
necessary for the respective legisls tures
to approve it. They suggested this
and the treaty was signed. It was
too late to get it modified, though we
did explhin to them that under our
Constitution the ratification is done
by the President.

. Dr. Deshmukh : Who was our rep-
resentative who committed the error t
Dr. Keskar : Our Ambassador.,

Prol. K. T. Shah (Bihar) : Sir, under
our Constitution the power of rati-
fioation of & treaty is vested in the
Executive. With all desire to give as
*wide a power to onr legislature as pos-
sible, I fear 1t cannot be done and I
submit the motion is out of order.

De. Keskar : I submit, Sir, there is
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nothing in the Constitution which de-
bars Parliament from approving a trea-
ty, but it is for the President to ratify
the treaty—not for us,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal Nehru):
Sir, the motion is not out of order at all..
If I may say so, it is in excess of order.

Mr. Speaker : Motion moved ;

“This House approves the Treaty
of Friendship signed at Tehran on the-
15th March, 1950, by the represen-
tatives of the Government of India.
and the Imperial Government of
Iran.”

Shri Tyagi (Uttar Pradcsh) : Sir, T
heartiljy support this Resolution moved
by Dr. Keskar, and I want to congra-
tulate tbe Externs1 Affairs Ministry for
gsigning this Treaty of Friendship. It
is a great thing., Even an individuval is
weak when he is isolated and secluded,.
his strength lies in society and in friend-
ship alone. Indeed, after having made
friends with Iran, a country with whom
we had historical relations, we really
feel very rich. I hope Loth the coun-
tries will thrive through this Treaty
and help each other. The Treaty
tegins with the words :

3 bt ol gty plo

2y e oy JRasie =dye

EWl rtly (Fuydy @l il =dy0 50

O e  ad Mt

The very first paragraph is reslly the
orux of the whole Treaty, and it gives us
a p-rpetual friendship. The transla=
tion is :

Thero shall Le perpitual peace
‘and fri-ndship betwoon the Govern-
meuts «f India and Iran a:.d the
eaid Governm uts shtall promote
and strongthen such p-ace ard
friendship tetween their rospective-
nationals.

T.is is just the time when the
Exterial Affairs Mini try should Le-
more active i1 making such friendships
with other neighbouring ¢ uutries.
I would suggcst t..at goodwill missior.s-
or othir coitacts « f Pariaments may
also be made with Iran so that we
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may stand together. Since in Europe
there are troubles arising, it is very
urgent, strategically, for us to be
absolutely o1 frizndly rolations not
only with Iran but also with the
nearmost neighbours lik> Pakistan,
Burma and ot crs. I, thercfore,
welcome t is Treaty, a~d I do give
it my whole- earted support.

Shri Kamath (Madhva Pradesh) :
The House. Sir, will, I have no doubt,
wolcoms: this Ircatv af Friends' ip
conclud::d b« tween tha ancint coun-
tries of India and Ira:, by their re-
presyitatives, that is to say our
Ambassador at Tehra1 a d the Iranian
Minister for Forecign Affairs on the
15th March, 1950.

This Treaty is in line with the general
policy of Government—rather, of India
—t0 have treaties of friendship with all
the countries of the world. But, Sir,
certuin points arise in regard to the
conclusion of this Treaty of Friendship.
Indians in Iran have been, fo1 the past
few years at any rate, labouring under
several disabilities. I should like to
know from the Deputy Minister of
Foreign Affairs whether this question
of disabilities of Indians in Iran was
considered at all when negotiations were
ip progress for tne conclusion of this
Treaty or a; any time before the Treaty
was signed Ly the representatives of
the two countiies. To a question put
by my hon. fiiend—Dr. Deshmukh—
in the Legislature on the 8th February,
1949, the then Commerce Minister,
Mr. Neogy, gave a list of disabilities
which Indiansin Irsn were suffering
from. This question arises because of
article 3 of this Treaty of Friendship
which says :

“ The High Contracting Parties
agree to conduct their comwercial,
customs, navigation, aviation and
cultural relations as well as matters
relating to :

(a) extradition,

(b) Judicial assistance between
the two countries, and

{¢) the conditions of residence
and stay of the nationals of
one porty in the territory of
the other, )
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in accordance with special agreements
between the parties.”

The Preamble to the Treaty refers
to the mutual need for co-operation in
strengthening and developing the ties
which have existed between the two
countries for centuries and says “‘urged
by their mutual desire to estiplish peace
between the two' countries with s view
to the common benefit of their people
and the development of their respect-
ive countries” ete. '

So many things are envisaged in this
Treaty relating to the development of
cordial relations between them and the
strengthening of the ancient ties be-
tween India and Iran, but judging by the
answer given by the Government on the
floor of the House on the 8th February,
1949, to a question by my hon. friend,
Dr. Deshmukh, I find that Indians in
Iran are not treated at all on a basis of
equality. Inthis connection, there was
a news item in the Kesari of Poona
some days ago to the effect that Iranian
citizens in India are treated on quite a
different basis fiom the basis of treat-
ment accorded to Indians in Iran.
The then Commerce Miniswer, Mr,
Neogy said on the 8th February, 1949,
as follows :

“(¢) They cannot become members
of local Chambers of Commerce.

(17) They cannot become Directors
of Companies with monopoly
rights, such as Telephone Co.,
and other public utility servioes
organisations.

(1%5) They cannot act as Brokers
or Clearing Agents.

(v) They cannot operate hotels,
garages, cinemas, theatres, ete.

(v) They cannot own agricultural
land or properties, except those
required for their business and
residence.

(vi) The foreign exchange regula=
tions hit herd the Indians in
particular. They are not allowed .
to remit money to India to meet:
the family expenses, insurange
premia, etc. Even for their air:
.passage to India they have to

.get money from India &s it has

to be paid in sterling and' the
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Iranian Government do not give

it.
(vit) Foreigners desirous of staying
- there for more than » month
have to obtain residential per=
. mit on payment. Even travel-
ing from one towr to the other

is subject to permit system.
(vsis) They ere not permitted to
lesve that country unless they
bave produced clearance certi-
ficates from the Exchange Con-
trol Department, Income-tax
Department, Bank Melli and the
Police Department,

(sz) Indian trsders are not allowed
visa for that country unless they
bave an estallished tusiness
house therc or intend to go there
for touring. Even for the old
traders it is difficult to obtain
visas. New tiraders are not nor-
mally granted visas.

(z) They oannot reside in frontier
towns. This law has not yet keen
enforced strictly. There is a
large number of Indian merchants
in Zahidan and Khorramshahr
which sre on tke frontier.

{(as) They have to obtain a special
licence for trading.

Irenian Government have also
enacted a law which would root out
foreigners from the import trade of
-that ocountry and also drastically
ourtail their other triding activities,
Full detsils have not yet become
available.”

This was the positicn ou the 8th
February, 1949. I would like to know
whether since that dete any progress
has been made, or rectification o1 re-
medy found, for the civil and other dis-
abilities that Indiens in Iran are la-
bouring under. Recently we had a
néws item in the Kesars of Poona—to
which I referred es1lier—that no forei-
gner, including an Indian, cen do busi-
niesés in Iren unless he takes as a partner
afl Tranian citizen. In India, so fer
as'I kmow, Iranians are not subject to
the various disabilities that were men-
tioned by Government last yesr.
‘&: Sir, thia treaty of friendsbip

b4 ipecificallyto tlie promotion of
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friendship and developing and streng-
thening of old ties. A reference has
also been made to customs and culturel
relations, etc. I for one hold that se
far as foreign relations are concerned,
there must be a basis of reciprocity.
Otherwise, we shall be nowhere in the
long run. It is no use saying that what-
ever the other Government does, we .
shall do the right thing or the good
thing. The House -has been regaled:
mtl_1 answers to questions touching on
various matters about our foreign re-
lations that we do not strictly proceed
on the basis of reciprocity. In inter-
national relations, we must be just
first before we can be generous, and
unless we take precautions and safe-
guard the interests of our citizens in
Iran, it is futile to sign a treaty of
friendship with any country. What
friendship can there be between a
rakshak and a bakshak ? While we on
our part give liberal treatment to citi-
zens of other countries, I would like to
know from the Deputy Minister of
Foreign Affairs what steps were taken
since February 1949 to remedy this
state of affairs and see that our citizens
in Iran are treated on the same basis a8
Iranians in India are treated. If this
has not been done at all.... ..

An Hon., M2mber: You are refere

ring to Pathans in Bombay. They are
Indians.

Shri Kamsth : I do not know how"
many Iranians there are in this country
and what are their professions or trades.
Perhaps the Deputy Minister of Foreign
Affairs may be able to tell us. ‘But I
feel that if this question of reciprooal
treatment was not attended to by our
Government while negotiating the
treaty of friendship, then this treaty
should not have been signed. If the
state of affairs mentioned by Mr.
Neogy in February 1949 continues even
today, then there is no room for
friendship between us and Iran. There
is no scop-, there is no tasis of f iend=
shi». [ndia sh uld tréat Ira:ians in
India on a reciprocal basis. Just
as in the case of South Africa who
ill.treats our citizens we have iimposed
some sanctions, so should we impose
some sort of sanctions sgainet Iran
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this state of affairs continues. There-
fore, firstly, I would like to know whe-
ther before this treaty was concluded
or even during the course of the nego-
tiations this matter of disabilities of
Indians in Iran was taken up by our
Government and if so in what fashion.
What was the rtesponse of the Iran
Government to our overtures ? Second-
ly, I would like to know what disabilities,
if any, Iranians in India are
labouring under. If they do not suffer
from any disabilities, then why should
there not be reciprocity between India
and Iran and why was not this point
taken up before this treaty was signed *?
If the answer of the Deputy Minister
of Foreign Affairs is satisfactory, then
it is all right; otherwise, I cannot
at all support this treaty so long as
Indians are suffering from various
disabilities, while Iranian citizens in
India are treated in a generous manner
by us.

Dr. R. U. Singh (Uttar Pradosh):
Mr. Kamath has, I am afraid, over-
stated the case, although the points
that he has made are definitely sound.
It is true that Indians in Iran are
suffering from some disabilities, but my
information is that such disabilities are
general to all foreigners in that country.
Indians have suffered and the Press
there is—1 would not say hostile—but
not quite favourable. The pro-
paganda done by a certain country for
some time has been quite harmful to us.
I have no doubt that this Housc is quite
aware that in recent years we have lost
very greatly in our trade with Iran.
For instance, before World War II we
occupied the fifth place in our trade
with Iran. Tater, we came to occupy
the first position. Since 1947.48, U.K.
and U. S. A, have dominated the Iran-
ian markev. These questions certainly
cause us a great deal of concern and we
are greatly interested in them. But
that is precisely the reason why the
Government of India may have thought
of concluding a treaty of friendship.
I do not know what has been behind the
scenes, but no doubt these matters will
have to be taken up, if they hive not
already been taken up.

I look at this treaty of friendship
from another point of view too. We have
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had very long associations—cultural
linguistic and racial—with Iran. We
belong to the same stock. Our
languages have a common origin. The
emperors of both our countries have ia
the past invited scholars and others.
India can even today claim a galaxy of
Persian poets and scholars. But to
be frank with the House, I look at thie
treaty or any other treaty of friendship
from a political angle. The second
World War as also the first World War
had demonstrated beyond doubt that

our defence line do 8 not stop with our

frotiers. It extends from the Him-

alayan countries to the Persian Gulf

and from Burma and Malaya to Indo-

nesia. From that point of view, I

welcome this treaty. When India was

under British rule, Persia was a pro-

tecting bastion to our country. The

strategic importance of Iran is no less

today than what it was to India under

British rule. Therefore, I suggest very

strongly that treaties of friendship with

all countries which fall within this

defence line should be entered into.

So far, we have ent.red into treaties of

friondship with Nepal, Iran and Af-

ghanistan. I suggest that we should

enter into treaties with other countries

that are left out.

In connection with the resolution that
is before us, there is another point which
I think is of the greatest constitutional
importance. Certain treaties have
been entered into by the Government of
India, not one of which was ever
brought before this House. I welcome
this Resolution made by the hon.
Deputy Minister for External Affairs
for associating the House with treaty
making. I will not go iuto the ques-
tion in greater detail, but when certain
other treaties were concluded this
House was not taken into confidence.
The Constitutional position, as the hon.
Minister himself indicated is clear. As
the present position stands, while
Parliament has got the power to legis-
late with respect to treaties, the Exe-
cutive has got the power to ratify as
such. In fact, as things stand, it is
not necessary for the Executive to
consult Parliament. But I believe that
is not the spirit of the Comstitution.
Even though Parliament may not dsem
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it-fit to legislate wih regard to making
of treaties, just the same Government
will deem it-fit to place before the
House all these questions. It is open
to the Government to adopt two courses.
They may adopt the British practice—
place all treaties before the House and
if there is a demand for discussion, allow
discussion of that particular treaty : or,
they may take the approval of the
House so far as all treaties are con-
cerned.

The hon. Deputy Minister for Ex-
ternal Affairs rightly pointed out that
there is some difficulty here in Article
6 of the Treaty. In fact, if I may say
80, the phraseology that is used is
unsatisfactory, if not wrong.  The
words here are : “This treaty shall be
ratified by the legislative body of each
party and the exchange of instrument
of certification can take place in Tehran
as soon as possible.”” The word “rati-
fication’’ appears to be used in the inter-
national sense of the term. Ratification,
really speaking, is an executive
act performed by the head of the
State announcing the formal accept-
ance of the treaty and it denotes a
formal act. But if the contracting
parties concerned give their consent,
the word ratification as it appears in
this Treaty would indicate that the
approval of the Legislature in this case
is ratification. In fact, the resolution
as it stands seeking the approval of the
House itself is really speaking sound.
The House will approve the treaty and
then the Government will ratify and
then the exchange of instruments of
ratification will take place.

I join my friend Mr. Kamath in ask-
ing for oertain points to be clarified—
namely, as to what is being done by the
Government about the disabilities of
Indians in Iran. My own feeling is that
they would ocertainly have talked about
the matter and would pursue it : other-
wise, a treaty of friendship has no
meaning. But on the other question
which I have raised, I would like to
have a olarification from Government
a8 to what is their policy with regard to
treation. Do they propose to bring
forward legislation defining how treaties
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are to be made ? Do they propose to
place all treaties before the House : or
do they propose to adopt the British
Parliamentary practice, namely place
all treaties and seek approval of the
House only when there is a demand for
discussion ?

Sh-i Sidhva : I rise to support this
motion moved by my hon. friend
Dr. Keskar. My friend Mr. Kamath
has brought forward some points regar-
ding the disabilities that exist in Iran
against all the foreigners.

Mr. Speaker : His point was that
there are some disabilities which apply
only to Indians.

Sari 8iluva : Ta>re are certain dis-
abilities, I know, apply to Indians as
well. Stricter disabilities existed be
fore February 1949. There are nearly
11,000 Zoroastrians residing in Tran
and the most ancient of their sacred
temples is in Tehran. But they are
suffering under certain religious dis-
abilities.

Despite all these facts, I am very
glad that the Government of Iran has
voluntarily come forward to make a
treaty of friendship with us. If certain
disabilities exist, under the treaty of
friendship we can bring this matter to
the notice of the Government of Iran
and request them to remove them.
Article 1 of the Treaty says:

¢‘ There sha!l be perpetual peace and
friendship between the Goverminents
of Irin and India. The said Govern-
ments ghall promote and strengthen
such poace and friendship betwsen
the r.spoctive nationals.”

Now, friendship of nationals will
come about when these disabilities are
removad. Suppose there is no treaty,
then it will be difficult to remove these
disabilities. So, the door has been
opened by exocuting this treaty. I
am. sure our Government know very
well the disabilities under which our
nationals are suffering in Iran—it was
not that they were unaware of them.
In faot, all of us knew them. I myself
was at one time very much anno; at
the various disabilities to which on
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people were subjected. But with all
that, I am today glad that our Govern-
ment have been successful in getting
a treaty of friendship from a Govern-
ment which has enacted certain provi-
sions in their constitution which im-
poses certain disabilities on foreigners,
particularly Indians. I am hopeful
today that our Government will from
time to time bring to the notice of the
Government of Iran as to how this
country feels about these various dis.
abilities that exist against our nationals.
From that point of view I attach very
great importance to this Treaty. My
hon. friend Dr. Keskar will reply as to
what really is the object of this Treaty,
—particularly in the face of the dis-
abilities under which our nationals in
Iran are suffering. I am sure he will
be of the view that that is exactly the
reason why a treaty has been entered
into between the two Governments.
The Government of India, no doubt,
will take early steps in representing to
the Government of Iran the disabilities
under which our nationals are suffering
in Iran.

Shri Kamath : First of all have equa-
lity of treatment and then have friend-
ship.

Shri Sidhva : If my hon. friend Mr.
Kamath could get a treaty signed on
those terms I would be the happiest
man. As Mr. Tyagi rightly pointed
out under the existing circumstances
in the country today we must have
friendship with all the countries in the
world.

Shri Kamath : But with dignity.

Shri 8idhva : Certainly with our dig-
nity. Let me tell my hon. friend Mr.
Kamath that I would not allow any
treaty to be entered into if the dignity

and honour of our nationals is at stake. -

But the point is when a Government
which has imposed such disabilities is
prepared to enter into a treaty, we
should be prepared to snatch that
opportunity and our Government
should take such action as is available
under this treaty of friendship to im-
press upon the
remove them. Supposing there is no
such treaty, what can we dot What
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influence can we bring to bear upon the
Government of Iran, I ask. After all,
Iran is an independent country. ,In
fact, there are so many other Foreign
Governments which have imposed simi-
lar or much worse disabilities in the
way of Indians. Have we been able
to do anything? But when there is a
treaty of friendship there is scope for
removing them. After all, it is a treaty
of friendship and it loses its meaning if
the disabilities against Indians are
continued, as for example an Indian
cannot be the Director of a telephone
company, or he shall not do such and
such business. If, however, these dis-
criminations are continued, we shall
certainly have to reconsider this matter.

Shri Kamath : We have had com-
mercial agreements without such dis-
criminations.

Shri Sidhva : Commercial agreements
stand on a different footing from politi-
cal treaties of friendship. Commercial
and political treaties are two different
things. From these points of view I
welcome this treaty realising very
well that there are difficulties
existing. It is not that we do not
know of them. Our nationals have
suffered from great difficulties in Iran.
But since 1949 there has been improve-
ment in the position, though there are
many difficulties still. I hope, therefore,
that this treaty will be accepted by the
House and that our Government will
take care to see that after this treaty
of friendship has been entered into
these difficulties which affect Indian
nationals will be removed as much as
possible.

[MB. DEPUTY-SPEAKER 0 the cRair]

Shri Joachim Alva (Bombxy) : This
is the first time in the history of the
Republican Parliament that a treaty
of friendship has been placed before
this House. This motion is in the right
way and in the right manner of de-
mocratic and parliamentary practioe.
We do hope that every treaty of friend-
ship that will be signed between any
country and ours will be placed before.
this House for its final acceptance. '
Treaties of friendship are a very import- .
ant instrament.. They need ratifi- -
eation and, above all, they need the
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approvel of the elected Members of
Parlfament of any country.

Poday India can claim a group of
friends in South East Asija right from
Burma up to Australi~+—Burma, In-
donesia, Australia—and Japan and
Chins. We can claim them all a8 our
friends, just and true. As regards
Japan, our Prime Minister raised his
voiee that the period of military occu-
pation by America be ended and that
Japan be restored to her old position of
friendship and equality. And today,
again, on the other side of our land,
right from Cairo to Ankara we want to
claim all those countries, countries of
our friends. In Egypt our stock is
very high today. In Turkey also.
But in Iran, may I say, it was not so
high in the time of Partition. As a
matter of fact our Ambassador was
flayed by the Press there and the Iran
Radio carried on a vicious propaganda
against us just atter the Partition. But
those are things of the past. Today we
want to cement our friendship by a
treaty of friendship.

It has been admitted and it is a fact
that many nationals of our country
have been ill-trnatedin the oilfields
run by the Americans or by the British
or by any other foreign country in
Iran; somany of our nationals who are
employees there have not received pro-
per treatment in Iran. The Bombay
docks have been the witnesses of peopla
who have come down from Iran and
complained about ill-treatment there.
But today by this treaty of friendship
we turn our back upon those incidents.
We have appointed Consuls in one or
two places beyond Tehran. Our
Ambassador in Tehran finds it very
difficult to handle all these cases of in-
justioe and maltreatment. We can-
not have a treaty of friendship without
cleaning and clearing up our hearts,
Today we are trying to build a ring of
ﬁ'imgahip right from Cairo to Ankara
and we cannot avoid it on the front of
Iran. Iran is a very important factor
in the ::ltura.l point of view and other
polnte of view, Today we are trying to
put sl those things right. The sub-
jeoWr of Iran aye quite & nomber in
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Indis. In Bombay the Iranians are
& very prosp rous and flourishing-
community. They have no obstruc-
tion and hindrances. On the other
hand they have followed their avooca-
tions freely all the twenty-four hours.
day and night without being disturbed
and remitted vast sums of money to-
Iran. And we look to Iran for a reci-
procal treatment of courtesy, kindness-
and friendship. We shall not merely
cement commercial and trade relations.

but friendship on a lasting and firmer
footing.

Hence we welcome the move of the
hon, Deputy Minister of Foreign
Affairs in having placed this treaty
of friendship before the House for:
approval. We do hope that we shall
be able to have more treaties of friend-
ship with other countries, with Afghan-
istan, Egypt and countries right up to-
Turkey which will be bound to us with
hooks of steel. Let all these doubts and
mis-understandings of the past which,
came as a result of Partition and due

- to the fierce propaginda carried on by

Pakistan, be wiped off so that we shall
be able to have our relations on
a firmer footing.

Dr. Deshwmukh : In view of the
somewhat long speeches delivered so-
far I want to be very brief. I am
pr-pared to welcome the Resolution,
although I think it has come here more-
or less by a mistake. I am prepared to
accept also the method suggested by
my friend Mr. Sidhva to have friend-
ship first and then try and remove the
handicaps and other things later on.
But it would have been far better if we
had declared ourselves as friends with
all the handicaps and restrictions plac-
ed upon our nationals having been re-
moved.

My main purpose in getting up is
that I have interested myself in this:
subject for a very long time and I have
asked very many times que;tions with

to the treatment of foreigners
gg"dlndiu and of our nationals
in foreign countries. But I am afraid
that from the time of Mr. Bhabha no-
satisfactory answer has over been given. '
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Mr. Bhabha in fact, when he replied to
my question, admitted in so many
words that there was no surpervision
of any of the foreigners here, that
there was no proper register, that there
was not full information available in
the Commerce or any other Depart-
ment of the Government. I think that
position ought to be altered.

Secondly, all our international rela-
tions ought to be based upon the foun-
dation of mutuality and reciprocity.
If we are not going to get the treatment
that we are prepared to offer to other
people, I think it is time that our rela-
tionship with every State was examined
in detail by the External Affairs Minis-
try and the same placed on the basis of
mutuality and reciprocity. We have
found that it is more or less by an
accident that this thing has come here.
My friend Mr. Kamath has pointed out
the innumerable handicaps and res-
trictions placed upon Indian nationals
living in Persia stated on the floor
of the House in reply to a question
asked by me. On the other hand, we
know the latitude we allow and the
freedom and extent of scope we give to
the nationals of Iran. That being so,
the general question ought to be exa-
mined not only so far as Iran is concer-
ned but in respect of all countries. So
far as Iran is concerned we hope that
after this treaty of friendship all these
handicaps will be removed. If they
are not removed then the same
handicaps should be imposed upon the
Iranian nationals, in India and the same
thing ought to be done with respect to
the nationals of every foreign country,
irrespective of their colour or the nation
that they belong to.

Shri P. Y. Deshpande (Madhya Pra-
desh) : I feel rather perturbed because
of the unfortunate turn given to this
motion by my friend Mr. Kamath. A
treaty of friendship with Iran or any
other foreign country stands om an
altogether different footing from a mere
commercial transaction of mutnality.
Even if there are disabilitiee—and it is
bad, I admit—it is worth while for
India. to have such freaties with as
many oountries in-the world as possible.
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Shri Kamath : It is not merely trade
and comm erce but of residence, for=ign
exchange, ete.

Shri Sidhva : You read article ¢ of
the Treaty.

Shri P. Y. Deshpande : Daspite all the
disabilities that exist today and many
more, we stand today in such a situs-
tion internationally that we need friends.
In the absence of friends and such trea-
ties India will have the fate of such
an isolation, and such a desolation
internationally that without friends
woe w.ll be nowhere in the world at all.

I therefore maintain that and I will
appeal to my hon. friend, Mr. Kamath
and to such of our hon. Members who
think on these lines and I would tell
them: ‘“Please do not mix these issues—
disabilities and mutuality —on grounds
of commerce or other things ’. These
are questions quite apart from a Treaty
of Friendship of this type and whether
the disability exists or does not exist,
if our Ministry for Fureign Affairs were
to bring about more such treaties with
other countries, despite the fact that
the disalilities are there, it is worth
while for India’s safety, for India’s free-
dom and for India’s position interna-
tionally.

g5 Mg 3@ : qarafa s, J@gi
a dfars faamr 1 avaw § R -39
q g7 feowedt WY § 1 Ty O agi
< 3@ fawg #1 fom gfe & [@r o
QT § 99 gfe ¥ ame g & @aEar
FaR @ gHT 91 qF @1 A
qgar § fF =gy FHa 9T F Fq9
# AR @ T=E F qAhT § A FO
FPNGTEINAFSTITITRG )

@ Ry fog g 39
T g

Ws Nfexaw: a5 awr 5w €
fx 3w W & afy ol W aw
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T A9 fau & Ieq fear § It
T ITAT FL | QT & AR T A
St wfqsst & IaFr W T &, TR
wfaat & qr9 99 A 7 fog wR
FT I 1T § T I M W IR
T Iq1 F71 IFAT ST T FI 3T Fivd-
T3t FY TN FR FFTr 0

T FEI@ F AT FA @ A7
fazarg & f5 fa7 arad v AN RAas
feaT w0 osqq ArwieT fEar war €
IT 9T I LI T ST 3]qT |

(English translation of the above
spezech)

Seth Govind Das (Madhya Pradesh):
8o far as the Ministry of External

feg fea = o @R @ &,
T ¥ ¥ A F( H F7T 73 7 A

Affairs is concerned I have been taking
much interest therein. But the manner
in which this Ministry is being reviewed

fargt & arq 97 2 § s SiF AR hefe tohd:ry has been possible probably
: tt ind

o Y

ﬁ*m*mﬂﬁiﬂiﬁ in what Shri Kamath has said and the

submissions that have been made ia

wmwmﬁﬁvmw support of this motion.
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Babu Ramnarayan Singh (Bihar) :
There is much truth.

Soth Govind Das: It is true that
we must see such treaty proposals
from a high level, but at the same
time if we would shut our eyes from
the real state of affairs then also it
would not serve our purpose. Shri
Kamath has given out in detail the
disabilities that are being imposed
upon the Indian nationals theie In
iran. Under such circumstances if
we were to pass this motion in its
existing form without taking into
consideration these disabilities then
this action would not a#$ all be proper.
I am not opposing this motion, but
while supporting this motion I wish
to let countries like Iran and others,
with whom we have no treaty alliances
as yet, know that while on the one
hand we are prepared to extend a hand
of friendship yet on the other being
an independent country we cannot
fail to take into consideration the
treatment that the ~Governments of
those countries are meting out to the
Indian nationals living tlLere.

So I wish to submit that, as I have
just stated, I have been taking much
interest in this matter since years.
As the hon. Deputy  Minister
has moved this Bill and is anxious to
get it passed, in the same way we also
wish to get it passed unanimously. But
at the sume time, as my friend Dr. Desh-
mukh h:s said, he must also keep in
mind the fact as to what sort of treat-
ment is being meted out to the Indian
nationals living in those countries.
Besides this the Government should
9lso see that proper treatment is
meted out to the Indian nationals
living in these countries. If this is
not done then we should mete out the
same treatment, as our nationals have
to expe:ience in other countries, to the
nationals of those countries living here
-in this country.

Just now Shri Tyagi has pointed out
that the name ‘Hind’ has been used
.in the said treaty document. This
‘:question of name was well discussed
.in the Constituent Assembly and
:after long and lengthy discussions we
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adopted the name Bharat’ for this
country. Then as far as these
treaties with foreign countries are
concerned, the name that we have pro-
vided in our Constitution should be
used and no other name should find
a place therein. Then so far as such
treaty documents are concerned,
whenever we enter upon such treaties
with foreign countries we should always
remember to use those very words
that we have used in our Constitution.
At the same time we must also keep
in mind the honour and prestige of
our country, the .treatment that 18
being meted out to the Indian nationals
living in those countries and only
after keeping these facts under con-
sideration the treaty proposalsshould be
agreed upon.

While supporting this Motion I
believe that the Ministry of External
Affairs will take into consideration
the things suggested by me.

_ Mr. Deputy-Speaker : The question

is:
“That the question be now put’’.
The motion was adopted.

Dr. Keskar : I never expected that
this Resolution would engender so
much heat and discussion. It was a
formal resolution and I thought that
the House would welcome this treaty
of friendship with a country with
which we have had long standing
friendship.

With regard to the criticism that has
been levelled Iy many hon. Members,
I will say at the very outset that when
we began negotiations with the Iranian
Governinent, the negotiations were
with regard to the position of Indians
in Iran and also with regard to our
trade and commerce with that count.y.
But during the course of negotiations
it was the view of the Iranian Govern-
mens, that asin certain other countries
and according to certain international
usages, we should fiitst make a treat
of general friendship and geodwi
and that a treaty of trade and oom-
merce and a treaty with regard to posi-

- tion of Indians in Iran will come after-
‘wards. That does not mean that the
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zlxm estion of the position of Indians in
or the question of our trade there
has been left over till this treaty is
signed. Negotiations with regard to
these questions have been going on and
I might remind my fiiends that a
Trade = delegation from TIran visited
India some months back. They
negotiated some proposals with re-
gard to exchange of trade and commer-
oe. Mr. Kamath has put forward a
long list of disabilities......

I Shri Kamath : Government, not

Dr. Kegkar : 1 am sorry. He gave
the reply given by the hon. Minister
for Comm:rce last year on the floor
of the Honse. Tt is true. I may
also inform him that some of the dis-
abilities have already been removed....

Shri Kamath : Which was removed?

Dr. Keskar : I am sorry. I would
require notice, but T will certainly
put it before him very soon and with
reg wrd to the others, negotlatlons are
going on and I am quite sure tnat we
will come to a successful and fiiendly
eonclusion.

My hon. friend, Dr. R. U. Singh
referred to the position of Indians in
Iran and slso with regard to the
opinion of Iranians with regard to
India. I might say this that 1t would
‘be unjust to the Government of Iran
and also the people of Iran to say that
they have shown generally a hostile
attituge to India.

Dr. R. U. 8ingh : What 1 said was
that the Press and the people to whom
{Pakistan propoganda reaches are
‘hontile. I di no. put in the word
SGovernment’ at all.

. Dr. Ketkar : With regard to the
‘?n- i would be unjust to say that
e Press in Tran is hostile to Indm.
have s~en oertain cuttings from the
. Press in Iran. That does not mean
+Shat we o'n generalize and say that
..gre Press in Iran is hostile. In fact
" quite & number of Iranian
-‘}aawe 'been writing consistently lP:onr
‘sble to India and the Government ;of

+india: “T-quite appreciate the point
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that he has made with regard to the
general question of putting the treaties
that are ratified by the Government
of India on the floor of the House.
This question is under the consideration
of Government and a decision will be
taken very soon in this matter.

Lastly, I would like to say a word
with regard to what my friend Seth
Govind Das said, especially, as it
might be misunderstood in Iran. He
asked why in the Persian copy of
the Trea‘y the word Bh r-t has not
been used instead of Hindustan or
Hind. I will only say this to my
hon. friend that forcign countries,
in their own language, have every
right to use the word with regard to
any country which they have been
using continuously.

& vifer | T g I
g1 AgY fF gt 73 faara &
W AW W AT AW @R fwa
g1
[Beth Govind Das : But they should

have been told that in our Constitution
we cell our country ‘Bharat”.]

Dr. Keskar : That has nothing te
do with their pratice. For example,
if a Frenchman says Angleterre for
England, I do not think the English
Government can ask the French
Government that in the French transla-
tion of their treaties, they should be
called England.

Shri Tyagi : May we use the word
‘Persia’ in Hindi 1
ghri Kamath : If we wanted ¥

Dr. Keskar : We can use whatpver
we like in Hindi. They are not going
to object. I think we should not
indist that they shauld say something
with regard to India in Persian. The
questlon of our differences in English
or in Hindi is quite different in verard
to this magter. I say ttis wmimply
because this might be misurdersiocd
in Iran. I have nothing more to ssy.
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Shri Raj Bahadur (Rajasthan) : May
I know from the hon. Minister while
on the one hand, the Treaty is in
Persian on the Iranian side, why it is
not in Hindi on our side ¥ Why is
it in English ?

Dr. Keskar : Bscause we have ac-
cepted English as the State language
for the next 15 years.

@ Mg w3 ' OF

aq g ug o woR fewr § fF
& 4 anl aw g AN F AT
fza"rw"rm | afz #5 afg-ar
sy 4 four ma’rmm
W IuH fe iy § Wt wmEwa §,
w@d A g 7 a9 =fae)
[Seth Govind Das : But bossides this

we have also agreed to adopt Hindi
along wih English for 15 years. If
any treaties were to be drawn up in
English then besides the English
version we must keep a copy of the
same in Hindi also. There should
not be any objection, whatsoever,
.to this.]

Dr. Keskar : I am putting this mo-
tion before the House in the full ex-
pectation that they will give it a
hearty approval.

¥ e fag o gy A
TF =% g1 g 48 fis s
Fgr ¢ 5 fl & gart ¥w &
am foex & @ T oEw Al ¥
F ATH TER AT AL AR W W
am i@ ?

[Babu Ramnarayan Singh : Sir, I
wish to’put & question. As he has
stated that in foreign countries the
naade of our country, geherally known
to the people, is ‘Hind’ then will the
others. be:allowed to suggest a suitable
name for our country or else wa our-
.selves would adept a mame for .}

Mr. Deputy:Speaker : Qrder, order.

fityt Mamath : On a paint of infor-
mation, Sir,...... ,

Treaty of
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Mr. Doputy-Speaker : I would like
to avoid all this controversy. I think
in future the Government will certainly
take this matter into consideration.

Shri Kamath : On a point of infor-
mation, my I ask whether the Iranian
nitionals in India are subjected to any
of the disabilities under which Indians
in Iran are labouring ?

Dr. Kaskar : Iranians in India have
also certain restrictions placed on
them.

Shri Kamath : What are they ¢

Dr. Keskar : Even with regard to
trade and commerce, with regard
to exchange regulitions, export of
capital, or the money that they wans
tosend. I cannotgive them oft hand.
This was not the subject mitter of
discussion and I have not brought the
requisite facts here.

Shri Kamath: May I, (Interruption).

Mr. Doputy-Sp2aker: Order, order.
I think under Article 3, the hon.
Minister could have s:id that the High
Contricting Parties have agreed to
conduct their commorciil, customs,
navigation, aviation and eoultural
relations as well as matters relating
to extradition, eto., in accordance
with special agreem.ents between the
parties. I believe Government is
now engaged in entering into speeial
airangements to remove all thees
disabilities as far as possible.

I will now put the Qaestion %6 the
House.

The question is :

“This House' approves the Twaty
of Friendship signed at Tehra®m on
the 15th Murch, 1950, by the re-

tatives of the Governmens
-of Tndia and the Imperial Govesn-
mant of Fran.”

Th-'ﬂumm
ﬂ'heﬂmﬁndjwrnd }’arw

" &0 Half Pat Prov of the Clock. = .
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- The  House re-nssembled  after
Lunch at Half Past Two of the Clock.

[BERI HIMATSINGEA in the Chair.]

VOLUNTARY SURRENDER OF
SALARIES (EXEMPTION FROM
. TAXATION) BILL
The Minister of Finance (Shri C. D.
Deshmukh) : I beg to move :

“That the Bill to provide for
exempting from taxes on income a
portion of the salaries of certain
persons who have in the public
interest volunteered to forego it,
be taken into consideration.”

-The provisions of this Bill apply
only to those persons whose salaries
are fixed by law, thut is, either under
the Constitution or any other law made
thereunder—the salaries of the Presi-
dent, Governors, Ministers, Speaker,
Deputy-Speaker, Judges, etc., these are
governed by the Second Schedule to
the Constitution, and these are salaries
payable under the law and bLecome
due to the person ooncerncd.

- And under Section 7 of the Indian
Income-tax Act, the basis of taxation
is the salary due, whether paid or not.
The salary may be voluntarily sur-
rendered, bt it is still churgeable,
if no exemption were granted. The

« Bill exempts part of the salary which
is voluntarily foregone in the public
interest by a declaration in writing.
The declaration in writing may be in
any form, either by a letter or an

+ endorsement on the salary bill itself,
and it is necessary for audit purposes
and it makes it clear that no further

< liability remains to Government. The
words “in public interest” occurred
in the two Ordinances which the
Bill seeks to replace and our legal
~experts advise us that they are neces-
+:88rY. L

"~ In the oase of the other persons
_whoee sularies are not fixed by law, an
* emergency cut has been imposed under
the rule-making powers of the Presi-
::i:)‘n unckelr&Artio 309 of the Consti-
19 o“dl i " the cut

Was oonoeived as a vz‘iuntsgy measure,
.48, wea finally imaplemented as a com-
pulsory one, Therefore, in their case,
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nothing more than the reduced
salary is in law to be regarded os
due to them. In other words, they
will be liable to pay tax only on the
reduced salary. Hence they are out-
side the purview of the present Bill.

The effect of granting exemption to
that part of the salary which is volun-
tarily surrendered is that a person
does not suffer reduction in the nett
amount receivable by him, to the
same extent as the amount foregone.

The only thing that is necessary
for me to say is that a Minister who
gives up a part of his salary will in
every case be worse off than if he were
not to give up any portion of his
salary. There is, therefore, no ad-
vantage to a Ministe: in giving up any
portion of his salary, however high
his own private income may be.

Sir, I move.

Mr. Chairman : The question is:

“That the Bill to provide for
exempting from taxes on income a
portion of the salaries of certain
persons who have in the public
interest volunteered to forego it,
be taken into consideration.”

The motion was ddopted.

Dr. Deshmukh (Madhya Pradesh) :
Sir, I do not wish to move any of tke
amendments standing in my name.

Mr. Chairman: Anyone .who

wants to move his amendment ?

Shri Naziruddin Ahmad (West Bengal):
8ir, I have some difficulties and want
some olarification.

Mr. Chairman : But your amend-
ment is merely a formal one 1%
Shri Nasziruddin Ahmad ;: No, Sir:
I have some real difficulties whioh I
would like to rlace befere the House.
8ir, my amendment is :
“In part (h) of sub-olsuse (2)
of colause 2, for the words * Minis-
ters of States® gubstitute the
‘words ‘ Ministers in the States”.

. 8ir, I submit that there is confusion
between Ministers of State and Minis-
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In clause (b) there is the expression
¢ Ministers of State’ which means
Ministers of State of the Central
Government. But in clause 8 we

. have ‘Ministers and Deputy Ministers

" puty Ministers of States

of States’. This ¢ States’ means
the places which were formerly
known as the Indian States of the
Provinces.

Now the word ‘State’ has been
used in two different senses. So far
-a8 the Ministers of State in the Centre
are concerned, the word ‘State’ does
not mean what it means in clause 8.
If the word Province had not been
changed in the Constitution, this
anomaly would not have arisen. So
the word ‘State’ being ambiguous
and the expression in the two cases

being almost the same, it requires
some kind of differentiation. If
clause 8 reads like this : *‘The

Ministers and Deputy Ministers in the
Btates”’ that would mean in the
‘Province or the old Indian States
a8 they were formerly known. That
would at least eliminate the confu-
-sion between these two expressions.
Y have discussed this matter with
some of my friends and they are also
‘under the same impiession that there
are some difficulties but that there are
different ways of removing the diffi-
oulty. I have placed the matter
before the House for its consideration
and finding a solution for it. The
same expression should not be used to
mean two different things altogether.
That is the reason why I have sub-
mitted this amendment.

Shri J. R. Kapoor (Uttar Pradesh) ¢
‘8ir, I do not see the slightest necessity
for accepting the amendment moved
by my hon. friend Mr. Naziruddin
Ahmad. He has imagined a difficulty
where none exists at all. I am afraid

‘-a very careful student as he is of every

thing he seems not to have given his
‘proper attention this time. Sub-
clause (h) of clause 2, which he seeks
to amend, says ‘‘ Ministers and De-
The word
‘States ’ is in the plural and not
-singular. We have Ministers of State
in the Central Government but there

~d8 no such. thing as ‘a Minister of
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States either in the Centre or in the
Provinces. Therefore there is abso-
lutely no difficulty of any sort what-
soever in accepting sub-clause (h)
as it stands in its present form. I
submit, therefore, that this amend-
ment need not be accepted.

Shri C. D. Deshmukh : Sir, my hon.
friend’s amendment reminds me
of Mr. A. P. Herbert who once sought
in the British Parliament to move an
amendment that for the  words
“ exploring every avenue ’ the words
“leave no stone unturned ”’ be subs-
tituted. I agree with the previous
speaker that there is really no diffi-
culty and............

Shri Naziruddin Ahmad : No diffi-
culty but just an anomaly.

Shri C. D. Deshmukh : That is the
anomaly of the English language.
The plural of Minister of State i8
Ministers of State and when you have
Ministers referring to different States
you say °‘Ministers of States ’.

(Me. SPEAKER #n the Chair.]
Shri Naziruddin Ahmad : Singular

and plural cannot much be distin-
guished in legislation.

Shri C. D. Deshmukh : The fault is
that of the English grammar. It
would serve really no useful purpose
to make any amendment. You can
possibly substitute ‘for’ ipstead of
‘of’ but since the meani.ng) is clear
and is not likely to be misunderstood
I suggest that the amendment be
rejected.

Shri Tyagi (Uttar Pradesh) : Sir, I
would like to know if any Parliamen.
tary Secretaries in the States hgvo
surrendered any part of their salaries.
There are no Deputy Ministers in
any of the States. They have got
Ministers and the second ocategory

_there is .thit of the Parliamentary

Secretaries in practically all the States.
There are no Deputy Ministers....

An Hon. Member : There are,

Shri Tyagi : If so, whyg- the
oaneflt of this law to these State
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.pnly and why should not the second
‘entégory, namely the Parliamentary
Becretaries in the States get the hene-
fit of the legislation ? I therefore
want to know whether any Piulia-
mentary Secretaries have surrendered
their salaries and if they have they
l'lxou}d be included in the Bill.
ghri Nagiruddin “Ahmad : They
should be given the opportunity.

ghri C. D. D2shmukh : T understand
that there are Deputy Ministers in
the States tut the point raised is
since there are Paliamentary Secre-
taries why they have not Feen in-
eluded in the Bill. The sanswer is that
their salary. is not fixed by law, where-
a8 this Bill applies to persons whose
mlary is fixed by law.

Shri Tyagi : Is it not fixed by law ?

Shri C. D, Deshmukh : That is my
reading.

Sbri Nasiroddin Ahmad : Sir, T do

Dot want to press my amendment,.

Dr. Deshmukh : I do not propose to
move my amendments.

Mr. Speaker : The question is :

* That clause 2 stand part of th
Bill.” pe °

The motion was adopted.

Clause 2 was added to the Bill.
Clause 8 was added to the Bill.
Clause 1 was addod to the Bill-

The Title and the Ensoting For.
mula were added to the Bill.

§hri 0. D. Deshmukh : Sir, I move:
“That the Bill be passed ”.
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Mr. Speaker : The question is:

“That the Bill be passed .
The motion was adopt:d.

CANTONMENT LAWS (EXTENSION
AND AMENDMENT) BILL
The Minister of D:fancs (Sardar
Baldev Singh) : Sir, I move:
¢ That the Bill to extend the Can=
tonments (House Accommodation)
Act, 1923 and the Cantonments Act,
1924, to Part B States, to provide for
elections to Cantonment Boards on
the basis of adult suffrage and to
provide for a temporary extension
of the term of office of elected mem-
bers of Cantonment Boards, be taken
into consideration .

Sir, I do not want to take the time of
the House in explaining the provisions
of this simple Bill. As hon. Members
might have seen from the Statement of
Objects and Reasons attached to this
Bill, the first object is that although
the forces of the Union are stationed in
some of the Part B States the present

. Act does not apply to them. The first

objective is to extend the Bill to those
States also.

The other provisions are quite simple.

I want to say a word or two about the
amendments which are to be moved by
hon. Members. I propose to accept the
first amendment of Mr. Sidhva reducing
the period from 12 to six months. I
also propose to accept the second one
by Mr. Kapoor. I am pointing this
out in the beginning so as to avoid
unn~cessary discussion on these amend-
men's, The other two amendments
tatled by Mr. Sidhva and the latest gne
by Mr. Kapoor I find it rather difficult
to accept. My difficulty if I agree to
acoept this last amendment is that it
might be held illegal. I would like to
have this last amendment of Mr.
Kapoor examined and also refer it-to
a8 Committee which is going into the
question. After the report of thas
Committee is received it may be neves-
sary to have some more amendments.
This matter can be examined along with
the other recommendations wheneves
they are received. .

This is all I have to say. 8ir, Imeve.
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M. Speaker : Motion thoved :

““That the Bill to extend the Can-
tonments (House Accommodation)
Act, 1923 and the Cantonments Act,
1924, to Part B States, to provide for
elections to Cantonment Boards on
the basis of adult suffrage and to
provide for a temporary extension of
the term of office of elected members
of Cantonment Boards, be taken into
eonsideration”.

~ 8hri Sidhva (Madhya Pradesh) : Sir,
my friend the hon. Mover of this Bill
stuted that this is a very simple Bill,
and, therefore, no discussion is neces-
sary ; and he has been good enough to
accept two amendments to curtail the
discussion. The Bill may be consider-
ed simple, but not so the object of the
Bill. I wish the hon. Minister had
waited and seen the report of the
Committee that has been appointed for
the purpose of the amendment of the
Cantonments Act. That Committee
was appointed not only for suggesting
amendments to that Act. The whole
object is, as the hon. Minister knows,
that certain areas in Cantonments
which have civil population are to be
transferred as a local self-governing
agency, either through a separate body
or by including them in the adjoining
local bodies. This Bill may be passed
now, but its passage will prejudice the
case of the Committee when its re-
ocommendations come before the House,
as it will be found that the House is
only in favour of extending the period
of office of the elected members. The
main object, the laudable object, for
which the Committee is sitting is to
oonsider whether the right to exercise
the vote guaranteed under the Consti-
tution to every adult citizen, and the
right of local self-government, should
be given to the residents of Canton-
ments. However, I would request the
hon. Minister to bear in mind that the
Committee is considering the question
and he should have its report expedited.
Even after passing this Bill, if the re-
commendations of the Committee come
in early, he should amend the Act
accordingly and not wait for a longer
piriod on the presumption that the
term of the elected members has been
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extended and therefore the recom-
mendations may bé considersd ufebr
that period is over. That i iy
request as far as this point i edh-
cerned.

The most important feature of tis
Bill, as the hon. Member stated, i thas
the qualification period of a voter is
given as one year whereas under the
People’s Representation Act it is defi-
nitely put as 180 days. But I am very
glad that in order to avoid discussion
the hon. Minister has at the outses
accepted the amendment that I have
suggested.

As regards the postponement of
elections, there is provision for #ix
months in the Bill. Sir, the voters’
list is under preparation and if we wans
to have a complete list within 180 days
I doubt if we could do it at all. It is
absolutely impossible because the lists
have to be prepared afresh. The pre-
vious lists were very defective./ For-
merly there was no adult franchise
whereas now adult franchise will come
into existence ;/formerly there were
many wards ifi the Cantonments, now
they are going to be unified into one
ward. All this requires careful comsi-
deration for the preparation of the
electoral rolls so as to see that every
resident in the Cantonment has the
right to vote. I, therefore, tabled an
amendment seeking to extend the
period by one year, but the hon. Minis-
ter has not found his way to accept it.
My friend, Mr. Kapoor’s amendment,
which he is accepting, is an improve-
ment but then it does not stipulate that
the elections should be held after one
year. They can say even after eme
month that the electoral roll is eom-
plete—though it may not be complete
—, that it is perfect—though it may
not be perfect—, and hold the
elections. Therefore, I would suggest
putting in an amendment saying that
wntil the completion of the list of voters,
that is until every adult citizen is regis-
tered as a voter, the elections should
not take place.

I might tell you, Sir, that theilien.
Minister has received from severg)
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. Dantonment Boards copies of the tele-
-grams which I have received. There
.are 52 Cantonments, and I have got
telegrams from 34 Cantonments in my
capacity as the President of the All
India Cantonments Board. From these
" telegrams you can very well see the
. views of the Cantonment citizens in
the matter. They feel the matter is
_being hustled with the result that the
_right whioch is guaranteed under the
_Constitution may not be given. That
i8 to say, all the persons who shall have
the right to vote may not be included
in the list if the elections are hurried up.
Therefore, I would request the hon.
. Minister to accept this amendment. He
’has been pleased to accept Mr. Kapoor’s
amendment because there was no time-
limit there whereas in mine there was a
" time.limit mentioned. My presump-
_tion is that if the hon. Minister feels
" that the election could be held earlier,
then it would be held earlier. I myself
would like to have the election as early
. a8 possible, but I would not like it to
, 'be held early until the name of every
,oitizen is entered in the roll.

- 8ir, in oconoclusion, I welcome this
- Bill seeking to give adult franchise to
- the citizens of Cantonments. The con-
- stitution under which they are func-
. ¢ioning now is most undemocratic.
‘They are all mostly nominated mem-

- bers on the Boards and the elected
. members are in a minority. Of course,
. I do not want to argue that point today
becanse the Committee is sitting to
. oonsider the question. The object of
that Committee is to convert those
Cantonment areas into local bodies
« which i8 proper and which right is
- -enjoyed by all the self-governing bodies.
. 8o, I support the Bill with the proviso
- that the amendment that I have now
suggested should be considered. Other-

- -wise the Bill will not serve the purpose.
. Mr.. Kapoor's amendment will not
-perve the purpose because all the oiti-
. sens may not be registered in the electo-
. ral rolls. Therefore, I am prepared to
! acoept that amendment if the hon.
Minister accepts my view, that every

- gitizen should hove the right to vote,
- Xf he acoepta that proposition then he

é
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should let me know how it is going to
be implemented. As the Bill stands
at present that proposition is not
supported. He is not prepared to
accept my clear amendment which I
have tabled. Why ? Why should it
be 80 when the Constitution has given
the right of adult franchise to every
citizen ? The Election Commissioner
is taking great pains to see that the rolls
are all correct, and I see no reason why
that situation should not obtain in the
Cantonments. In the Cantonments
there are tenlakhs of people who are
entitled to that right. This is a right
which is invested in every citizen under
the Constitution, and it should be seen
that that right is exercised by them, by
not hurrying up this election in the
manner in which it is proposed to.

a5 Mfaawm : gurafa o, &
T QX 1 § AT § Sgh I g A9
FEAE § | TG IF Tq FT & AR
FT ¥ § W @I T9d (9% A8 &
IR aged A I E fF g SadAr A
T S S A Wt qifer warfy-
R RE 1Ty T ag & fr a
Tg 99T T FTA F 99 FA ¥ fod
SIgE & | soft ¥R far = fawar
I FA &1 forx foar & s @@ OR
fawg ot faam s ¥ foq fq
NI amm s 9 o
F4E ¥, foE 7@ & a5 Tg@ o7 T,
9] A9 qF ag TG Ak | 7™ o
AT g g ¢ fo famr S@ w9
N fo ad @ fa= &1 9@ FAT
SR TE L

g7 arg 39 fr afz a8 fao o
&) AT Y TEET A v fAwe |
T e a8 fwem fF arfer
FTfaETC ¥ FETT AT @Y & AE
qeY 9T T & § 9w & @
w é=zwiwe @t (Cantonment
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Boards) wfawm g & @
T T T F qvEw N A F
gad e ¥ e T 0 fae
Tu ag AT e aAmar v qv
I gug AW O ar A e i
srafEl ¥ 97 ¥ W U @A@Y
I AT X AR A anfet wv f
THI FT FE 1T T R F Fe2aiqwe
NSt F w9 g @ T@ TR I9
FATAT AT AT | 3G = q gW faume
N CF a@ S F | 39 faum F E
B FRAdwl # @19 Ay I S
AR qF FEAAwE | 9T ATY | 9g
T ST ¥ 99 Il FT gEAr Afuw
T N TER gw amee 6=
AT | T o ag v § 7 agr
I Y g AR AG AN IAFT G-
W@Tlméﬁﬁ’ff@o%om
F gumfaca & S FWE @I A
AT & I FAEY W ag fawifar &
fF 78, @@ W TGS T @ I I
AT T1fed | T O A H AR q9-
FTAT ATEAT § | a8 A 9567 AR |19
5 A g7 AT I 9 F A F
&1 oF F fd | agy wea
fir oY FASY FATHY Y § AF T AT N-
FRANRIN TR FTE I
Ir G g T OTHCST AT AT
ITET TG § AR ST F & FT
AT FN T T 339 7 QA g2
fd &1 T e NN 7L s fawr-
for 39 +AE N A gFN § | W foR
¥q a8 FT & 5 @ fao v A
e TR g W 1@ T 9 fF |
A g iamafrw R ¥Far
& @ fas 1 sy aF A #E a7
maﬂ@wwémﬂﬁmm
TR
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a2 gt N A oy d e oam-
#fir g 7= fag oft 3 oy fawar
FT 0F AT e w7 o § forad
Tg F7 T 2 5 A AT Ay AU
#T F 99 § ¥a0 (<o A @A AA-
=T § | I qrfearde J] faw faw
TR A AT AT F geherd ¥
AN oM axr &
WA I 97 ¢ a9 HieE ¥ WA ATH
¥ fod oF af * #7 @ 77 Sfaw T
g1 3z g # A g 5 SR 1’
gIR R 3T four § 1| w9 Ew
TFT FE FT @ AGST 78
fF onft foow wasmEl aF g
¢ | fx ¥ Jgud It Wk
o @ @O F AL q@TE I |
TR @ A FT [ w2 § 5 T
RAZT FT AT ATV qgT AT FI 3T
ST | 39 fed gwat ag s € fF
T2 W FA @ wifes A F
FeTEAAT | Ay & Iq HAY Ay foE
Wt o 9% 5 37 wasarE B giaar
A AT qTE AT AT | FH AT
g 5 s@ gfaar & ¥ FROT I
A & W & ah § A R 7®
faw 3 TR A1 Ao F @S A
1w fod T fao w7 fadw 7
g ot afes ot kT F@ §@ A
ZHTRT T8 FaT & 1 9@ waey 31 g |
AT I F arg A S qIfST AAORTEATE !
Y A 1o foT AR @A A R
N faaT 9T a9 T F aE 0F v
fas Tk WA AX FR W ENT
uﬁmmﬁasﬁ'{%m%%
At war a1

English translation of the above opewb)

3P M.

Seth Govind Das (Madhysa Pradesh) :

I oome from a place whiohusveryb:g



948 ' Contonmest Lo

Amendmeut)

[Seth Govind Das)

oantgnment. So far as this Bill goes we
are Ndk against it. It is gratifying to
note that the residents of eantonments
are a)so being given adult suffrage.
But the question arises, is this the
propgr time for enacting this legisla-
tion?’ My friend, Shri Sidhva, has
ust ' mentioned the Committee that

been appointed to consider the
whole question. We expected the
report of this Committee to be submit-
tod much earlier but it has not been
received so far. It is, therefore, my
view that it will not be proper to pass
this Rill until the report of that Com-
mittee is received.

Now let us see what will be the result
of the passing of t's legislation. The
result will be that elections will be
held under adult suffrage, but even
after the elections the constitution of
these boards will remain the same as
before. Even after fresh elections the
wholu of their business will be conduct-
od in aocordance with the old consti-
tution. When the present constitu.
tion of these boards was framed the
eountry was under foreign rule and the
fdea behind that constitution was that
the armies living in the various can-
tonments should not in any way be
influenced by their country-men and
that the Government might be in &
position to run the cantonment boards
in any manner it liked. Let us, in
that connection, consider just ono
aspeot of that oconstitution. Accor-
ding to that constitution three men
are to be elected in the case of small
cantonments and seven in the case of
the big ones, but the number of mem-
bers nominated by the Government
would exceed tho number of those
elocted. It comes to this that the
non-slected element woid be in a
majarity. It is just posaible that the
Committee appointed by the Govern-

ment under the chairmaenship of Shri
8. K. Patil, might make a recommens
dation that the elected members should
be in & majority. Moreover the oon.
stituencies in respect of these three
and soven members have till now been
&, but the Committes, that has

appointed, may not accept that
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arrangement. It might say that it is
not proper that three or seven mem-
bers may be elected all together from
one snd the same constituency ad
the Committee might like to split up
the constituencies. I have cited thess
two cases just for the sake of illustra-
tion. The Committee might also mike
other recommendations. Hence [
submit that even though there be no
opposition to this Bill there would be
no harm if it were to be brought before
the House on a later date, aince that
Committee is already sitting and also
becauso there is no particular urgency.

We are pleased to note that the hon.
Sardar Baldev Singh has accepted ap
amendment of Shri Sidhva which pro-
vides that a voter should have resi-
ded in his constituency for only 180
days in the year. In view of the fact
that the condition in the case of candi-
dates for the Parliament and the various
Legislative Assemblies of the Pro-
vinces also is that they should have
been residing in their particular cong.
tituencies just for 180 days, it was
hardly desirable that the period in the
case of cantonment people should be
one year. It is, therefore, gratifying
to note that he has accepted this amend-
ment. The result of the acceptance
of this amendment will be that the
existing lists of voters will have to be
revisead and recompiled. I doubt if
thig revision and recompilation would
be possible in a short period. Now
we hope that by the time these voters’
lists are ready we shall also receive
the report of this Committee which is
presided over by Shri Patil. Sinoe the
elections are in any case going to be
delayed on account of the preparation
of these lists we wish that this Bill,
should not be passed before the Com-
mittee’s rt is received. Henoe
even t.ho;xo not opposing this Bill
even though lending it my support, 1
would urge that we should wait till
the report of that Committee is recsived
and the revised lists of adult voters on
the basis of 180 days’ residential quali-
fication are ready. Then a fresh Bil
should be brought before us snd i,
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would be better if Sardar Baldev Singh
were to withdraw it for the present.

$hri Tyagi (Uttar Pradrsh) : Most of
what I wanted to say has been said
already. I only wish to emphasise one
point. As my hon. friend Shri Seth
Gavind Das ji said just now, in cane
tonment areas where the number of
members to be elected varies from 3
to 7 only, it is really a healthy practice
that the election is held on the basis
of plural constituencies. These plural
eonstituencies help minorities to send
in their representatives. If a town
is divided into seven wards and in each
ward only 30 or 409, is the minority,
then from all the wards the minority
will get defeated, because their vote
is only 40%,. But if theré is one plural
-eonstituency and the minorities in vari-
ous wards can combine together accor-
ding to the proportion of their popu-
lation in the whole of the cantonment
area, they may send two or three rep-
resentatives—whatever may be the
number proposed. Since we have
adopted the joint electorate recently,
it i8 possible that majority communi-
ties might take too much advantage
of it and may be a stumbling block in
the way of minority representation.
Therefore, while doing the work of
-delimitation of constituencies in can-
tonment areas, I would request the
hon. Minister of Defence to adopt the
system of plural constituencies in the
interests of minority representation on
the cantonment boards.

Seth Govind Dag : For seven mem-
bora!

Shri Tyagi: Seven members also
but you can have three or four or fives
af the case may be. The plural cons-
tituency is always helpful. I do not
want the cumulative system of votinga,
Bocause it is tendentious to separa
dlectorate again. The votes must be
distributive hut the constituencies
dhould be plural.

~ Now, I want to have one clarification.
¥ Ruvo here copy of a letter which was

ddréssed to the Ministry of Defence
By’ the Headquarters of the Southern
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Command, Letter No. 1630-1II/MAC.
datel 12th May 1950. There the
authorities have sought a clarification.
Obviously, a circular had been issued
that in each Board a $eat must be
allotted to a scheduled caste or a dep-
ressed class member, and for the eloe-
tion of that seat, the letter enquires :

“It is presumed that the scheduled
caste member i8 to be elected by the
scheduled and depressed classes sep#-
rately and not by the general voters
including the scheduled and dép
ressed classes jointly. If so, tha
electoral rolls will have to be pre-
pared separately for the depreessd
and scheduled olasses of the Cam-
tonment. Please confirm.”

I am snarprised at the reply sent from
the Ministry of Defence to the General
Officer Commanding-in-Chief, Sou-
thern Command, dated 1.7-50 which
reads thus:

“With reference to the corres-
pondence ending with your letter
No. (so and so) dated 13th June 1950
on the above subject. I am direct-
ed to say that the presumption made
in your letter dated the 12th May
1950 is confirmed.”

meaning thereby, that in the canton-
ment areas one seat which is....

Shri Naziruddin Ahmad (Wesd
Bengal) : On a point of order, Sir. ¥
believe the hon. Member is reading
from some confidential official docu-
ments. If it was not read inside the
House, it would perhaps have ooms
within the mischief of the Official Sec-
rets Act. I do not seek the application
of the Official Secrets Act at all. Bué
the question is whether information
received from offizial documents whick
are not ordinaiily available to the
public could be allowed to be used
openly inside the House? g

Shri Tyagi : This is not a confiden~
tial docunient.

Mr. Speaker : It appears prima facis
to be an official document. But evely
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official document need not necessarily
be. a confidential document. So,

se0 no objection to the hon. Member
referring to the document, on his own
responsibility and if there is anything
wrong in the way in which he nas got
it, or he has been supplied it, I am sure
the hon. the Defence Minister will take
necessary steps in the interests of
discipline.

Shri Tyagi : In a democracy there
cannot be anything secret about elec-
tions and every document in regard
to elections is a public document. There
is no question’ about the secrecy of
this document. All that it says is
that elections should be fair.

“Wha. I was trying to impress upon
the House was that the Defence Minis-
is trying to enunciate a principle
which will go against the very funda-
mentals of our principles. Only recent-
ly did we decide that there should not
be separate electorates. The Mem-
bers of the Scheduled and other back-
ward classes have been given reserved
seats but then they will have to come
through the genersl electoral roll. If
the Defence Ministry now starts a
practice which we have given up after
the bitterest experience, if that perni-
cious thing is agein going to ke started,
it will stultify the whole basis of de-
mocracy as it was conceived by the
Constituent Assembly. I therefore
seek a clarification from the hon. the
Defence Minister. If he is convinced
that it is against the spirit of the Cons.
titution to have separate electorstes,
he will withdraw the order. If, how-
ever, sepirale electorates are going
to be introduced into the cantonment
boards, I am afraid, I at any rate will
have to put up a strong opposition to
it

ghri J. R. Kapoor (Uttar Pradesh) :
I have been encouraged to speak on
this occasion by my hon. friend Seth
Govind Das’s assertion of a claim to
K:‘k on this motion on the ground
he comes from a very big canton.
ment, namely Jubbulpore. No doubt,

Sir, anbulpon is a very respechblo
cantonment, but so for as its bigness
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is concerned, I do not know how far 7
this assertion is correct. Of course,’
we can call it big because from it come
big persons like my hon. friend Seth
Govind Das. But judging from the -
population, there are several other °
cantonments which have a much great~
ter population and one of such canton- '
ments is the Agra cantonment which -
has a population of 44,000 whereas
Jubbulpore has a population of not ‘
more than—I do not know whether -
I should give it for fear of embarras,
sing my friend—15,000. Of course; °
there are bigger cantonments like
Ambala with a population of 64,000 and
Meerut with about 38,000.

Seth Govind Das: But I never
claimed that Jubbulpore is the biggest
cantonment. !

Shri J. R. Kapoor : All the same, I
am much obliged to Seth Govind Das
for having encouraged me to speak.

Sir, I welcome this Bill particularly -
because for the first time in the history -
of cantonments it makes provision for
election of cantonment boards on the
basis of adult franchise. I am rather’
surprised that my hon. friends Seth
Govind Das and Mr. Sidhva would have
preferred if the hon. Minister for De.’
fence had not brought this Bill at this:
stage. I do not know whether they
realise the implications of what they
have said. But the fact is that accord-
ing to the existing legislation, the
present elected members of the canton-
ment boards would automatically.
cease to hold office after the 30th of
September of this year. ...

Seth Govind Dag : Prolong their life.

Shri J. R. Kapoor : My hon. friend
wants that their life should be prolong-
ed. That is exactly the intention of this
Bill. This Bill seeks primarily to,
extend the period of office of the exist-
ing elected members of cantonment
boards. Of ocourse, it seeks to do
something more, but its main objeo$
is to extend the period of office of the
existing elected memoers of the boards
until new elections take place. So
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that it is very necessary that this Bill
should have been brought now,

The next question that arises is as
to when are the next elections going to

be held. According to clause 9 of this

Bill, it seems to be the intention of the
Government to hold elections before
November 1950. I am in entire agree-
ment with my hon. friend Mr. Sidhva
and also Seth *Govind Das that if it
is the intention of Government to give
really effective representation to the
residents of the cantonment areas on
the basis of adult franchise, Govern-
ment should give up the idea of holding
elections so early as November 1950
It is with this object in view that

have tabled an amendment which is
on the agenda paper and which the
hon. the Defence Minister has assured
us that he is going to accept. That
amendment, when accepted, would
leave it open to the Government to
conduct the elections whenever they
consider it desirable to do so. It will
not tie them down to any particular
period ; they may hold the elections
even in 1951 or after the report of the
committee which they have appointed
is out. So that, it is to give them an
absolutely free hand in the matter
that I have worded my amendment in
the manner in which it appears on the
agenda paper. If any particular date
were fixed there will be difficulty again,
if for certain reasons the elections
could not be held by that time. In
that case either the boards will have
to go without elected members on them,
or the Government would have to pro-
mulgate another ordinance, or come
before this House with another amend-
ing -Bill. To obviate that necessity
I have purposely worded my amend-
ment in the general terms in which it is

appearing.

- T must submit, Sir, that if the Gov-
ernment wants thet the elections
should be held on a proper basis, they
ghould not be in any particular hurry.
I know it for a fact that in .man
eantonment areas the electoral ro
are grossly incomplete. They have
been drawn up for the first time on
the basis of adult suffrage. There
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has not been any efficient staff i
most of the cantonment boards. The-
lists have been drawn up in a hurry .,
under the impression that since the-
date of the existing legislation on the
subject is going to expire in September
they must somehow or other prepare-.
electoral rolls and hold elections before
that date. If my amendment is.
accepted there will be no particular
hurry about it. I would earnestly-’
request the hon. the Defence Minister
to send out definite and clear instrue- °
tions to the various cantonment autho-
rities impressing upon them the neces--
sity of having a very complete and
exhaustive roll. The Cantonment .
Boards after carefully preparing the
rolls must give ample opportunity to--
the residents of the cantonment areas..
to file objections and should give suffi- -
cient opportunity to those persons
whose names do not appear on the.
electoral roll to apply and get their
names registered thereon. All this
will take considerable time and it is-
therefore necessary that the Govern-:
ment should not think of holding the.
elections before November 1950. :

There is another reason why I sug-
gest that the elections should not be-
hurried. Certein rules -have to be’
framed to properly conduct the elec-:
tions. One of the rules on this subject .
that is in force only for the last two
or three months is to the effect that:
there shall be no wards in the canton-
ment area, the implication of this rule
being that the whole of the contone’
ment area will be ono single constitu-’
ency. But divergent viewpoints have’
been expressed with regard to this.
rule, one by my hon. friend to my left’
and another by my hon. friend Mri
Tyagi on my right. My hon. friend
Mr. Tyagi does not seem to have very
clearly realized that in many a canton*
ment there are to be as many as six
or seven elected members. '

Shri Sidhva : In Poona there are

seven. R
" ghri J. R. Kapoor : SoIeay. No’
only in Poona but in various othe*
cantonments like Agra, Ahmednagar?
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Ambals and half a dozen or more
-sailionments that is #0. In some there
are six, in some five,

Babu Ramuarayan Singh (Bibar) :
What about the nominated members ?

furi J. B. Xapoor : That is another
I am confining my remarks
Rere only to elected members. Now that
we are going to have elections on the
basis of adult franchise a large pro-
ortion of the voters in each consti-
tency would certainly be uneducated.
Under these circumstances it is idle
%0 expect that every voter would easily
remember the names of six or seven
eandidates for whom he has to vote.
It is idle to expect that. From our
ience we know it that an illi-
terate votar cannot possibly remember
more than one or two or at the most
three names.

ghri Tyagl : Every illiterate man
knows every other illiterate man.
“There may be two thousand of them,
all illiterate, but each one of them
knows every other of them.

ghri J. R. Kapoor. : My hon. friend
Mr. Tysgi’s experience is, of course,
entirely different from ours and that is
because of the fact, as he has so very
roclaimed very loudly, that he
hlmocg‘ is a representative of illiterate
ns. If every illiterate person were
$o be of the capacity of my hon. friend
Mr. Tyagi I would of course then say
that there will be no harm in having
oonstituencies with seven seats to be
represented by seven members. But
the faot is while it may be otherwise
in Dehra Dun, which may have been
very properly educated by my friend
M. i, 80 far as other plaoes are con-
oerned the persons are not 8o very
much eduocated, literate, or intelligent
a8 theyaeemtobemDehm Dun or in
the area nearabout.

My submission therefore is that the
- cantonment area must be divided into
several wards. If not singular cons-
dituencies there might be plural cons-
titusncies but they should be no more
‘shan two or three‘member oconsti-
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tuencies if we really want to have

effective representation of the pedple
there.

Shri Tyagi : What about the mi-
nonties ¢

8hri J. R. Kapoor: The point has
been made out ty my hon. friend Mr.
Tyagi that in order to secure effective
representation of the minorities the
constituencies must be plural. I
fail to see how any minority interest
can be safeguarded by having plaral
constituencies. If you have plural
voting also then it is a different matter
altogether. But if every voter has $6
cast only one vote for €ach of the
six or seven candidates then I do nof
see how his interest is particularly
safeguarded. If every voter has the
right to cast six or seven votes—as
many votes as there are seats in the
constituencies—to any particular
person, then of course a handful of pet-
sons in a constituency can bty casting
all their votes to a particular can-
didate secure his election. That is not
what my hon. friend has suggested.
All that he has suggested is that there
should be plural member constituen-
cies. Merely having plural member
constitueacies would not meet his
viewpoint in the slightest measure,
And I do not think that Mr. Tyagi is
an advocte of virtually a separate rep-
resentation, for if you have a system of
plural voting it means nothing more,
nothing less and nothing better than
having separate representation. We
have lucln}m cast off separats rep-
resentation altogether

My. hon. friend Mr. Tyagi is com-
plaining against the Government for
having issued some circular or notifiea-
tion or some letter to somebody which
suggests that the scheduled castes will
form a separate constituency by them:
selves. I am given to understand that
that letter has been withdrawn and the
point has been clarified. I speak
subject to correction. Of course it is
for my hon. friend the Defeice Minis-
ter to clarify this point. Bu.t assuming
that it wes so Foﬁnd that my hes.

friend Mx. Tyagi is opposed totlmtm
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of thing. It seems he is blowing hat
and Q)lg in the sxms breyth. He would
not like to have anything like separate
reprasantition. Oa the other hind
he would liks to have pluril mamber
constituencies for sifeguarding the
interests of the minorities. Sir, the
soonst we brush awuy the question of
minarity and mojority the better for
us. My submission is thet these
-eantonment areis must be divided into
several constituencies and the whole
of the ares should nat be allowed to
rem in one single constituency. That
is my submission.

In the end I would once again urge
en the hon. the Doafence Minister not
to gurry thiougn this election. He
should proceed slowly and cautiously
in such a mnner that the electoral
rolls may he framed properly and every-
ene who is entitled to be a voter
on the basis of adult suffrage is en-
rolled on the electoral roll and such
of them 18 do not find their names there-
on are given sufficient time and oppor-
tunity to get themselves tegistered,
and secondly that all these various
sules on this subject are properly
redrifted so as to give comnlete sitis-
factin to the residents of the canton.
ment azex.

Shri T. N. Singh (Uttar Pradesh ) 3
I wwt to ask a question. M.y I
know from the hon. the Defence
Minister whether it is proposed to bring
any fyrther msisure liter on in con-
mootion with tnese Cantonment Board
elections ? For instance, in view of the
point raised by Mr. Ty=gi, can the
Dofence Dapartment under the exist-
ing rules dolimit constituencies and
fix the number of seits for individual
Cantonment Boirds without any new
moasure or any amending measure,
under their rale-mking power, so that
it will be possible to have joint elec-
torites and such other things for the
sched 1led caistes as provided in the
Constitution ? I would like to have
a renly from the hon. Minister.

Bhri Nagiruddin Ahmad : Sir, I have
ene question to be clarified.

M. Speaker : What olarification does
ho want 1t
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§hri Nasimddin Ahmad : A oom-
promise seems to have been arrived aé
between the hon. Minister and some
of the Members that the élect’ons may
be delayed so that the electoral ro
may be framed in accordance with the
new set up of things and not under the
old set up. I think there wauld be
difficulty because in clause 9 it is said
that the existing members gshould si$
u» to the 30th day of November 1950.
This is an amending Bill and thereforg
this date could not be further
extended by an amendment. There is &
limitation to amendments to an amend.
ing Bill, but so far as the amendmen}
of Mr. Kapoor is concerned, amend-
ment No. 2 in the list, it might ex-
tend it bheyond that date. To that
extent, I would ask you to considep
whether it would be beyond the scops
of the amending Bill. It is wunder-
stood that the object of this is te
extend the date beyond the 30th
November, which is fixed by the Bill
itself. This being an amending Bill,
this amendment should be subject te
this limitation. I have raised it at this
stage, so that the matter may be clari-
fied and so that a point of order need
not be raised. It has to be seen whe-
ther this is permissible and if not the
Bill should be withdrawn and in ac-
cordance with the new set up of things
in due course an electoral roll may
be prepared and the election held.

Sardar Baldev Singh : There are
one or two points raised by Mr. Sidhva.
He suggested that we should wait fog
the report of this Committen which
has been appointed to go into the
Cantonments Act. My diffienlsy is
that Committee has already taken quite
a long time and I do not know when it ig
going to finish its deliberatigns. So,
I do not think it is necessary for s |
postpone this matter till the repart «
that Commitbee is received.

8hri S8idhva : Would you not enquire
from the Chairman why it is taking &
long time.

Sardar Baldev Singh : The hon. Mom-
ber knows better. He is a Member of
that Committese. That is why I
thought it would be much betier $o
prooeed with this measure and them
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when the report of that Committee is .

received and if some ions are
made, they could be oonsidered later
ﬂfy glvt;n ahpra.f?ticavl shape. That is
wh 0 of proceeding with this
matter atl:ija stage.

The other point which was raised by
Mr. Bidhva and this has been made
quite clear by Mr. Kapoor. By accept-
ing Mr. Kapoor's amendment, it

ves a free hand and the elections may

held within a specified period or if

it is not possible, they can be delayed.
80 I think on the whole Mr. Kapoor’s
amendment gives all Mr. Sidhva
wants. I think it is far better to leave
the matter to the Boards and if the
elections can be held earlier, I do not
see any reason why they should not be
but here I want to make one point
clear. As far as we are concerned, we
have no particular interest. We want
to see that every opportunity is
given to the electors to register their
vote or to have them enrolled. There
is no intention at all to deprive any-
body to get himself enrolled as an
elector but I would not like to fix a
definite date for holding the elec-
tions. If it could be done earlier, there
is no reason why it should not be.
From that point of view, I find that
Mr. Kapoor’s amendment gives all that
is required in this connection. The
other point was raised by Mr. Tyagi—
he is not present in his seat—and I do
not really understand what he meant
by it. Most probably he raised the
mi:;lt why the Scheduled Castes have
given separate electorates, if

I ocorrectly understood him. I do not
seo if the question of separate elec-
torate arises here. I think he has mis-
understood the position and as far as
reservation of seats for the Scheduled
Castes is concerned that will be done

ing to rules, If the reservation .

is provided, it will be reserved. It will
all be according to rules and nothing is
g:tng to be done against the rules.I

not think, Sir, I have got anything
more to add.

' Soth Govind Das : What about mak-

“ whole ocantonment as one con-
oy ¢
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Sardar Baldev Singh : I cannot say
off-hand, but when the report of this
Committee is received, we will see what
other amendments are necessary and
that is all I am in a position to say a$
present,

Shri J.R. Kapoor : I would bring-
to the notice of the hon. Defence-
Minister that this rule regarding the-
whole cantonment being one consti-
tuency has been recently promulgated
in July last. I think the hon. Minis--
ter’s intention is not to make important
changes until the report of that par--
ticular Committee is out. Then the
only consistent course for him is to let
the old rule remain, i.e., dividing the
cantonment area into various consti-
tuencies as they were before July. I’
ask why enforce this new rule when
you are waiting for the report of the
Committee to be out. Our submission
is that status quo should remain and the -
new rule be withdrawn or amended.

Shri Tyagi : With regard to the

. interpretation of the letters I have read, .

may I know if the hon. Minister has
issued instructions to the effect that .
there will be no separate electoral roll
for the Scheduled Castes. I am anxious-
because I know in the letters which I.
I have read it is definitely written that
separate electoral rolls shall have to be-
made.

Sardar Baldev Singh : How is it
possible for me to reply to this ques-
tion which Mr. Tyagi has raised. He
is referring to some correspondence-
between the Department and the Head-
quarters in Poona. It is very difficuls
for me but I shall make it clear if re-
servation is required, it will be made-
and nothing is going to be done against
the rules.

Seth Govind Das : What
Mr. Kapoor’s proposals 1

Mr. Speaker : I think it is no use
arguing. The matter is perfeotly
clarified. The question is 1

about

- .
“ That the Bill to extend the
Cantonments (House = Accommoda--
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‘tion) Act, 1923 and the Canton-
ments Act, 1924) to Part B States,
to provide for elections to Canton-
ment Boards on the basis of adult
suffrage and to provide for a tem-
porary extension of the term of
office of elected members of Can-
tonment Boards, be taken into con-
sideration .

The motion was adopted.

Clauses 2 to 5 were added to the

Bill.
Claus? 6.—(Amendment of Section 27,

Act I1 of 1924.)

Amendment made : In part (3)
in the proposed sub-section (1)
of Section 27 of the Cantonment
Act, 1924, for the words ‘“‘twelve
months *’ occurring in line 5, substi-
tute the words ‘“six months”.

—{[8hri Sidhva]
Shri J. R. Kapoor: Sir,in view of the

- fact that the hon. Minister is going to

refer this question also to the Commit-
tee, I do mnot propose to move my
amendment.

Clause 6, as amended, was added
to the Bill.

Clauses 7 and 8 were added to the
Bill.

. Claase 9.—(Extension of term of office of

elected members of cantonment Boards)
Shri J. R. Kapoor: If my amend-

" ment is accepted the clause would

read like this : ‘ Notwithstanding
anything contained in section 15 of the
Baid Act, the elected Members of every

* Cantonment Board holding office im-

mediately before the commencement of

. this Act shall continue to hold office

until the date of th. election of their

- successors under sub-section (7) of

section 13 of the said A

I need hardly add anythmg to what
I have already said on the subject, and
I commend this amendment for the

-aeceptance of the House.

Amendment made: In olause 9’
for all the words beginning with
the words and figures ‘‘ up to the
30th day of November, 1950 10 the
end, substitute the followiug.
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“ until the date of the notifieation
of the election of their successors
under sub-section (7) of section 13
of the said Aot”.

—[Shri J.R. Kapoor]

Clause 9, .a.s amended, was added
to the Bill.

4

Clause 10 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting For-
mula were added to the Bill,

Sardar Baldev Singh: Sir, I move

“That the Bill, as amended, be
passed”.

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed’’.

Shri Tyagi : Sir, I want one clari-
fication. The wording as it is now ac-
cepted is, ‘““...and who has resided in
the cantonment for a period of not less
than six months immediately preceding
the qualifying date...”. I hope these
six months will not be taken to mean
six months in continuation. Suppose
one man has been away on a Sunday or
has been away for three days in con-
These - six
months must be counted even if there
has been a small break. This may be
clarified. Otherwise, a man may not
be taken in at all.

Seth Govind Das: That was the

reasons why the wording ‘180 days’
was used everywhere.
Mr. Speaker: I do not think any

special clarification is necessary.

Seth Govind Das: This wording ‘six
months’ would give power to the re-
turning officers to reject the names.
Therefore the wording ‘180 days’ was
put in everywhere.

Shri J. R. Kapoor: For the sake
of consistency also, it is bettertohnn
the same wording.

Mr. Speaker: I do not, think this
requires further elucidation. . - ..
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fir, that it cannot be so construcd,
then it is all right.
M. Speeker: I do not think it is

mecessary because the wording ‘‘resid-
ed” is well understood.

£bri Tyagi: That word has not been
definod.

Mr. Spesker: That need not be
defined. That occurs in &0 many
wnactments.

Ch. Ranbir Singh (Punjab): I wich
to say a fow words, Sir.

Mr. Speaker : At this stage? This
Bill has been discussed threadbare in

the First Reading.

Ch. Ranbir Singh : It will mean
saving of a few lakhs of rupees.

Mr. Speaker : I think it is too
late now at the Third Reading stage.
The question is:

“ That the Bill, as amended, be
passed’’.

The motion was adopted.

NAVAL FORCES (MISCELLANE.
OUS PROVISIONS) BILL

The Minister ot Defence (Sardar
Baldev Singh: 8ir, I move :

* That the Bill to make certain
additional provisions respecting the
naval forces of the Union 8o as to
ensure the J)roper discharge of their
duties and the maintenance of
discipline among them, be taken
fnto oonsideration’’.

This, agein, is a simple Bill a1d I
do nct want to take the time of the
‘House, in explaining its provisions.
‘The Houre will remember that during
the last session we passed a Bill for the
sdministration of the land foroes and
air foroes of the Union. A Bill for the
adn inistration of the Naval forces of
‘the Union on these very linea is not
ytready. Unfortunately, it has been
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held up for want of certain informa-
tion which we required in this cénneo-
tion. I propose to bring a Bill most
probably by the next Budget sdision,
and if it ie, unfortunately, not ready
by then, a little later. The intention
is to bring forward a Bill on the same
lines as the Bill that we passed for
the Airand Land forces. Asthat would
take some time, it is necessary to con-
tinue the present Act. That is why an
Ordinance was issued some time ago
and it is intended by this Bill to convert
that into law. Later on, when the
other Bill isready, it will be broughs
before the House, and the House
will have an opportunity for discussing
the different clauses in detail.

Mr. Speaker: Motion moved:

“ That the Bill to make certain
additional provisions respecting the
naval forces of the Union so as to
ensure the proper discharge of $heir
duties and the maintenance of
discipline among them, be taken
into consideration’.

Shri Kamath (Madhya Pradesh):
This Bill, Sir, brought by my hen.
friend the Defence Minister is, a8 he
said, a simple one and I find from the
Statement of Objects and Reasons
that it has been modelled on similar
provisions passed by this Parliamen$
in the last session in respect of the
Army and the Air force. So far so
good. I do not know what exactly
those provisions are, whether they are
identical with this, or are in any way
diffsrent. I was not present on that
day and I do not exactly recollect
what the provisions in respect of the
Army and the Air force are. Taking
these provisions on their own merit,
I would like to raise one or two points
for elucidation montioned by the hon.
Minister in the course of his reply vo the
debate.

[M=r. DEPUTY-SPEAKER] in the Chair.

It is admitted on all hands that so
far as the Armed Forces are conoerned,
they must be enabled to di o their
duty efficiently and to maintain
discipline smong them. Tae Constitu-



Te7 Nawal Forces
Provisions)

hon provides for this marter as well.
Article 33 of the Constitution is to
the following effect:

“ Parliament may by law deter-
mine to what extent any c¢f the
righte conferred by this Part shall,
in their application to the members
of the Armed Forces or the Forces
charged with the maintenance of
public order, be restricted or abro-
gated so as to ensure the proper
discharge of their duties and the
maintenance of discipline among
them”.

Clause 3 of this Bill deals with
this matter. I have no quarrel with
many of the rules laid down therein;
but, Sir, there is one little point with
reference to sub-clause (a) (ii) of clause
3, where they are prohibited from
attending any political or other meeting.
The relevant clause reads as follows:

“...the Central Government may,
by  notification in the Official
Gazette, make rules—

(a) restricting, to such extent and
in such mannér as may be necessary,
the right of any member of the naval
forces—

* % s

(¢¢) to
ing..”.
It goes on to say, ‘‘ address, or take

part in any demonstration” etc. I
ean very well understand that they
should be prevented or prohibited from
addressing any meeting and taking
part in any demonstration. But, Sir,
attending a meeting is on a different
footing. So far as I am aware, the
members of the Armed forces in the
U.K. are not prohibited from attend-
ing a political meeting, especially,
when the elections are going on. I
remember, Sir, when I was in England
myself, several years ago, I used to see
several members of the Armed forces,
British soldiers, attending meetings in
the Hyde Park Corner and other
places.

‘The Constitution enfranchises all
adilis in our country and by reason of

attend...... any meet-

10 AUGUBT 1950

(Mracellasseous e
Bill

that, and by virtue of that all adul$
members of the armed forces are-
also enfranchised and they are em~
titled to cast their votes, to exercise
their franchise at the next election.
Because of the ensuing general elections-
this provision assumes more importance
than it would otherwise have done.
Now, if you really mean what you say,
that all members of the armed forces.
are enfranchised and they are entitled
to cast their votes as they like, vote
for the candidates that they choose,
then how in all conscience can you
tell them that they should not attend
meetings addressed by candidates of
various parties. Certainly we mus$
give them the opportunity to make
up their mind as to the candidates of
the various political parties that may
contest in the coming elections, and
unless they attend these meetings and
listen to speeches made there, they

cannot be in a position to make up their
minds as to which crndidate they will
vote for. Therefore I feel, Sir, that it is

wholly wrong' and unreasonable to
prevent anybody, either ocivilian or
non-civilian, or a member of the armed
forces, and wholly unconstitutional,
may I say, to prohibit them from at~

tending political meetings. They need
not address those meetings, they need
not take part in demonstrations. Thas
sort of thing is necessary to maintain
discipline among them and to ensure
efficient discharge of their duties.

But if we are serious about the Funda-

ment~1 Rights th-t we have ¢onferred
on all our citizens, and about the fran-
chise that we have conferred upon all
adults in our country, then we cannos

prevent anybody from attending a

meeting that is being addressed by »

candidate of any political party what-.
soever. Apart Sir, from elections, a$

no time should there be any valid reason

why a member of the armed forces

should not attend a meeting and get

enlightened about various matters.

Sir, that is one of the ways in which

people whe have no time to read books,.
or newspapers or even to go-to pio-

tures, get some enlightment and knowe
ladge, namely, by hearing people speak
on various matters.
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~ And then, Bir, there is one other
-point. Buppose a member of the
.armed forces is on leave and he goes
“about in plain clothes, in mufty as it is
called. Can you find out whether he
attends a meeting or not? It is all
‘right if he is on duty and is in his
_ uniform, people will find out that he
has attended a meeting and may inform
the authorities, but what happens when
he is off-duty or on leave?

Therefore, Sir, I for one feel that

. .this rule or this provision prohibiting

& member of the armed forces from
attending any meeting and deriving

- . enlightenment or not enabling him to

vote for a particular candidate, is bad,
unreasonable, unconscionable and un-
constitutional, and therefore I believe

;_»that this part of the rule must be

modified. There should be no ban on
the members of the armed forces from
attending meetings. That should be
removed and the Bill amended ac-
cordingly. I therefore, suggestthat this
part of the clause may be deleted.

Dr. B. U. Singh (Uttar Pradesh):
I endorse what Mr. Kamath said.
When I read clause 3 of the Bill I felt

) that it was a little too.....

Shri Bidhya (Madhya Pradesh):
I rise on a point of order. Article
18 of the Constitution of India, in
~Clause 2 says :

* No citizen shall, on grounds only
of religion, rice, caste, sex, descent,
place of birth, residence or any of
them, be ineligible for, or discrimi-
nated against in respect of any em-
ployment or office under the State’’.

And Sir, I remember there was some
‘article regarding the armed forces.
I m;{ invite your attention to Article
33 which says:

* Parliament may by law deter.
mine to what extent any of the
rights conferred by this Part shall,
in their application to the members of
the Armed Forces.. . be restricted etc.

. eto.”

But that does not apply here because
““heve we are dealing with * Naval
“Foroe” and not * Armed Foroes”,

Shri Kamath: But Armed Forces

" include the Army, Navy and the Air

Forces, all the three.

Shri Sidhva: But even if you take
it that Armed Forces include this
category also, as the Armed Forces are
charged with the maintenance of
public order, s0 as to ensure that they
discharge their duty properly, proper
discipline should be maintained among
them, and I think even Article 33 does
not apply or relate to Article 16,
clause 2. Therefore I think it would be
illegal to make a law for preventing
women from being emrloyed in the
Naval Forces.

Shri Nazirnddin Ahmad (West
Bengal): Sir, there is no substance in
the point of order raised. Section, or
Article 33 completely exempts the
application of Article 16, clause (2).
Article 33 applies to the Armed Forces.
Probably in Mr. Sidhva’s opinion
Naval Forces are not Armed Forces,
they are all disarmed forces or they
are

Shri Tyagi (Uttar Pradesh):

are having all ladies there.

Shri Nazirunddin Ahmad: Or the
Naval Force is a non-violent force
in which case, of course, it may consist
of ladies.

Mr. Deputy-Speaker: I do not think
there is any point of order. The hon.
Member has made the initial mistake of
supposing that Armed Forces do not
include or apply to the Naval “Force.
Moreover, I think Art. 33 gives power
to prevent ladies or women taking part
in any of the Armed Forces. '

Dr. R.U. Singh: Sir, the phraseology
of clause 3 (i) is very wide. It says,
the authorities can restrict the right of
any member of the naval force to be a
member of ‘“....any society, institu-
tion or association, or any class of
societies, institutions or associations’’,

Or they

- And then there is the sub-clause to

which Mr. Kamath referred : .

“ to attend or address any meeting
or to take part in any demonstration
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‘organized by any body of persons for
-any political orgother purpose ; ”

T dare say the provisions here are too
wide and they will operate to the
. prejudice of the members of the naval

force.

. The second point that I wish to
raise is about the Ordinance itself.
I do want to know from the Defence

. Minister how is it that they were able
to fryme the Indinn Army Bill and

- push it through Parliament, the Indian

_Air Force Bill and push it through
Parliament but (they were unable to
frime the Indian Naval Discipline Bill?
What were the special difficulties that
arose in this connection with which
they have not been able to cope?

The Constitution was started to be
framed right in earnest some three
years back and I take it that the Defence
Department was quite aware of the
provisions that were going to be
inserted, because these clauses regarding
the Fundimental Rights were passed
very early, and how is it that when
they conld push through the Indian
Army Bill and the Indi~n Air Force
Bill, they were not able to push
throush the Indi~n Nwval Force Discip-
line Bill? I wish to know the special
reasns that are rasmonsible for an
Ordin~nce being prommlected. Sir, T
do not wish to s1v very much in this
connection, but I do feel strongly that
Ordin~nces a5 2 mode of Government
are extremely uns-tisfectory. The

.other dvy I found that an Act m~de by
Parliament was modified by sn Ordin-

~ance. H-~ving Ordin~nces seems to

.have been taken es the proper way of
governing the country.

An ordinance should be promulgated
“only when absolutrly necessary. I do
not think that in the present circum-
stances an ordinance was necessary and
I wish to bring to the notice of the
Government that . this kind of law-
making is unsatisfactory. It should
be resorted to only when absolutely
DOCessary.

4 P.M.

The third point which I wmh to

anphmse in this coonection is this.
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In neither the Statement of Objects
and Reasons nor in his speech the
Defence Minister has been able $e
give any reasons why women ought to
be excluded from the Naval Foroes.

A reference was made to article 33. The

reference is there in the Statement of
Objects and Reasons itself. I dare

say that article'33 refers to the mem-

bers of the armed forces. Article 38

reads :

‘“Parliament may by law deter-
mine to what extent any of the rights
conferred by this Part ghall, in their
application to the members of the
Armed Forces or the Forces ch
with the maintenance of public o:
be restricted or abrogated so as $o
ensure. the proper discharge of vheir
duties and the maintenance of
discipline among them.”

For article 33 to be applicable it is
necessary that a person whose rights
are sought to be abrogated is a member
of the armed forces. If he is not:I
do not think any resort to article 33
is possible for the abrogation of the
rights of a person. To state the point
clearly, the abrogation of the rights
of the individual sought to be made
under clause 3 of the Bill can be justi-
fied with reference to article 33 of the
Constitution but the abrogation of the
rights of females under clause 2 of the
Bill under discussion cannct be justi-
fied with referemce to article 33 of the
Conatitution. I was wondering whe-

-ther in trying to exclude women from

the naval forces Government are rely-
ing on article 15 of the Constitution.
I do not know what they have in view
but perhape if any defence of this kind
or any such exclusion is possible it
may be passible orly under article 15(3).

Article 15(1) says -

“The State shall not. dlscnmmate
against any citizen on grounds only
of religion, race, caste, sex, place of
birth or any of them.”

And Aticle 15(3) -gys:

“Nothmg in this. artmla s‘n!l pre-
vent the State from msking sny
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m;:rbﬁsion for women and

Dr. Deshmukh (Madhys Pradesh):
That contemplates a provision for their

Dr. R. U. Singh : That is what I
mgom% to say. Article 15(3) was
.intended for the protection or benefit
of women and children. It was not
intended to be a discrimination against

lhnKamath : It is a case of a
dangerous ococupation.

Mr. Deputy-Speaker : Objection was
raised by a point of order and I have
-slready siven my ruling, that there is
nothing to prevent this clause being
enaected prohibiting women from being
enrolled in the naval forces. Does the
hon. Member mean that women must
first be entertained in the armed forces
and if they are not able to discharge
their duties they should be chucked
out? Article 33 says ‘‘so as to ensure
the proper discharge of their duties’.
It is open to Parliament to say that
women are not capable of discharging
the duties required of the naval forces.
It is & matter of decision by the Parlia-
ment. So far as the point of law is
concerned we nced not labour it.

Dr. B. U. Singh: Am I to understand
that you have given a definite ruling?

Mr. Deputy-Speaker : I have already
given the ruling and I once again stated
# to the hon. Member. The enabling
provision is there and anything can
be done. Under article 15 no dis-
orimination ought to be made between
one person and another but under
article 15(3) special provision may be
made for women. For instance the
g‘ofoasion of nurses may be reserved

r women. Special stipends or salary
or allowances might be given to women
and ohildren.

Dr. R.U. Singh: What have you
said about article 15(3)? That ques-
tion nlso has been raised. Clause 2 of
this Bill is abrocated by article 15(3)
of the Oguatitution.

abling provision to give them addition-
sl facilities where the State thinks that
they are necessary.

Pandit Thakur Das Bhargava (Punjab):
Sir, Section 33 of the Constitution
reads :

‘“Parliament may by law deter-
mine to what extent any of the
rights conferred by this Part shall, in
their application to the members of
the Armed Forces or the forces
charged with the maintenance of
public crder, be restricted or abro-
gated so as to ensure the proper dis-
charge of their duties and the main-
tenance of discipline among them.”

So those fundamental rights are
there and the Constitution in its an-
xiety to see that those rights are not
abrogated by any person has given
this particular right to the Parliament
alone. It is the Parliament alone
which can dectermine to what extent
any of the rights conferred shall be
restricted or abrogated.

An Hon. Member: Reasonably res-
tricted.

Pandit Thakur Das Bhargava : Res-
tricted in any manner whatever.

Dr. R. U. Singh:Is the matter
clcsed, Sir?

Mr. Deputy-Speaker: The matter is
closed. He has no objection to clause
2 gtanding provided somo modifica-
tion is made. Pandit Thakur Das
Bhargava wants to say that it is Parlia.
ment that has to decide what are the
restrictions to be made.

Pandit Thakur Das Bhargava : My rea-
son i entirely different from the point
raised by Mr. Sidhva. I am submit-
ting that the Pailiament cannot dele-
gate this power to the Central Govern-
ment or to any other person or body.
In clause 3 we find that the rules shal}
provide for certain restrictions which
will be of the nature that the armed
forces will not be allowed %o
attend or address any meeting or
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to take part in any demonstration
organised by any body of persons for
"any political or other purpose. I agree
with Mr. Kamath that the restriction
is 8> big that no person will be allowed
to attend any meeting even. Part (iii)
of clause 3 says:

“to communicate with the press
or to publish or cause to be published
any book, letter or other document.”

The rules may provide that with
regard to religious books there may be
no restriction. What I am submitting
is that the Parliament is the judge of
what is to be taken away or to be per-
mitted. The Central Government as
such is not entitled to frame such
rules. The mat*ter must come before
us in its concrete form as to what
extent those righte have to be abro-
gated.

If we give this power to the Central
Government, the Central Government
may, in its wisdom, do things to which
Parliament may not agree. For instance,
in this matter of attending a .meet-
ing or communicating with the Press,
it is too early for us to say how far
the Government will abrogate the
right or how far keep it. Sir, my con-
tention is one of substance. It is that
the Government should not be allowed
to make the 1ules. Government should
come before this House with concrete
proposals and only this House shall
determine to what extent thesc rights
should be teoken away. Therefore,
my humble submission is that accord-
ing to a pl:in rexding of article 33 of
the Constitution, this clause 3 goes
against the very root and substance
of that article. In my humble opi-
nion, clause 3 is not intra vires .

Shri Naziruddin Ahmad: Sir, in
support of the point which has just
been raised, I wish to say a word or
two. Clause 3 proposes to empower
the Central Government, by rule, to
impose certain things, namely certain
restrictions which would go against
the fundamental rights given by the
Consiitution. But there is a limit to
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which this can be dope. Asticle 33 o
the Constitution clearly says:

“Parliament may by law deter-
mine to what extent any of the rights
conferred by this Part shall, m
their application to the membess of
the Armed Forces or the Norees
charged with the maintenance of
public order, be restricted or abro-
gated so as to ensure the proper
charge of their duties and the ma.m
tenance of discipline among them.”

Therefore, it is the right of Parlia-
ment alone to determine to what extent
those rights may be modified. Clanse
3(a), sub-clauses (i), (ii) and  (iii)
affect the fundamental rights. These
could certainly be modified but that
could be done by Parliament alome.
For instance, if there is a naval officer
who wants to write a book on religion
or philosophy or a text-book of mili-
tary law, the Central Government may
prohibit 2ll that but that would go
against the fundamental rights. Bo,
as read with article 33, this power to
restrict their rights resides only in the
Purliament :.nd it cannot be delegated
to Government because the judgment
must be exercised by Parliament alone
as to the exact extent to which the
rights may be restricted. Sir, I sup-
port the point of order which has just
now heen raised.

Mr. Deputy-Speaker: Clause 3 des-
cribes the power to modify certain
fundamental rights in their applica-
tion to members of the naval forces.
One of the restrictions is ccuteined in
sub-cleuse (iii) of clwse 3{»), which
says @

“(ill) to communicate with the
piess or to publish or cause to be
published eny bock, letter or other
document ;”’.

It is for hon. Mcmbers to decide
whether this is too wide a provision,
whether they should accept it or not,
whether the memkbers of naval forces
should be allowed to publish Book
or not. In case any restriotiop
to be placed from time to time, W t.
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ia the kind of restriction that has to
be placed? ‘1. is a matter of detail
and for. that purpose power is being
given to the Central Government to
declsre by notification in the official

gw&e what book, for instance, may
published, or on what subject, and
what miay not. It is open to Parlia-
ment to reject this sub-clause of clause
3 altogether. But I do not see any
objection if it is retained. In case
Parliament wishes that the power ought
not to be exercised freely but that
there ought to be some check on it
then that can be done by requiring
the restrictions to be published by
way of rules in the official gazette
But Parliament has got every right
to clothe the Central Government or
any other authority with that power.

Sardar Baldev Singh: There scems
t0 be some misunderstanding in tke
minds of some hon. Members. Pandit
Bhargave has raised the question of
restriction. This is not a new pro-
vigion. He will remember that the
same provision is contained in the
Army Act and the Air Force Act which
the House has passed. My diflicully
is that if I'were to specify a certain
book on certiin subjects under clause 3
here, tomorrow some other book on
some other subject miy Lie published

- and then I will have to come to Parlia-
ment again, That is why power is
sought to be given to the
Central Government. It is not a new
thing. This question was discussed
in detril when the Air Force and the
Army Bills were before tl:e House.

Shri Sidhya: Sir, I bow to your
decision in regard to article 33 of the
Constitution, but I think T am right
-in disoussing on merits whether a wo-
man shall be eligible or not for service
in the naval forces. I fail to understand
why a provision has specially been

. made that no fem:le shall be eligible
for enrolment or appointment in these
AMmEEVices. What are the reasons?
Wy has the hon. Minister felt that
.p0 woman is competent to serve in
our Naval Forces?! Is he not aware
that there are very good women pilots
today in other countries who are fight-
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ing in the Armed Forces of those coun-
tries! Why should he not expect it
to happen in India, if not todey at
least in future? Indian women would be
as good for the naval services as men
could be. Therefore, I strongly ob-
ject to this provision. I do not know
whether the Bill has been passed by
the Cabinet. Our Prime Minister has
a soft corner for the women and I
do not know whether this escaped
his notice. I am sure he would not
have allowed this clause to be inserted
here. You may not be able to get
women suitable for the services today,
but why mention that no women would
be allowed? If some extraordinarily
capable and ingenious woman is
capible to serve in the naval forées,
in future why deprivé her? I fail to
understand  it.

Sardar Baldev Singh: S°r, for the
inform.tion of the hon. Member I may
menton that the Bill has been approved
by the Cabinet.

Shri Sidhva: Therefore, I strongly
object to this kind of a provision. On
the merits of the case you will ke do-
ing a wrong thing and est:blisliing a
wrong precedent in laying down that
women should by law enacted by Par-
liwment be ineligible for a porticular
cluss of service. How women shall
be a nuiswuce to public order? I can’t
understand. How shall she be unfit?
T can’t wunderstnd. 'The hon. Minister
hasnots iJdonesingle wordonit. This
is a matter of hivh importance and
yet he has discard-d that point.and
not touched it at all, in his statement
of Objects and Reasons or while mov-
inr for consideration. I therefore re-
quest him to reconsider it. Even if
it is the decision, I would ask that
it should Le reconsidered because it
involves a matter of high principle
and policy which will come in the way
of Government if they are going to
adopt clause 3.

Coming to clause 3, while it is really
a very wide power that is being given,
I do not with the views Mr.
Kamath has expressed. After rll, you
are framing laws for the Armed Foroes,
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and there should be some kind of
discipline in our Armed Forces. Only
because of their discipline our Armed
Forces have stood equal in comparison
with any others of the world. Why
do you want the Armed Forces mem-
bers to join the trade unions or go
into a political organisation? It is
a very risky and dangerous thing if
we, in our enthusiasm to give freedom
to everybody, allow the membeis of
the Armed Forces also to go and attend
politicel meetings and join trade unions.
Tam very strong on this matter. Sir,
I stand for the preservation of the right
of every individual citizen but as far
a8 the Armed Forces are concerned I
am very particular that their discipline
should be maintained ; you cannot
maintain it if you allow them the free-
dom of taking part in political meetings
ete.....

Shri Kamath: On a point of in-
formation.........

Shri Sidhva: Today various kinds
of meetings are. . ....

" Mr. Deputy-Speaker: If the hon.
Member does not give in, then he should
not interrupt him.

Shri Kamath: I will ask him later.

Shri Sidhva: Today various kinds
of meetings are held in each town.
Most rabid types of speecl.es are mace.

My friend, Mr. Kamath does not know
it. Violent speeches are made........

Shri Kamath: 1 know it very well-
Shri Sidhva: Violent speeches are
made  preaching violent methcds

Does he want that our Armed Forces
should attend meetings? If they do,
it will revolutionise their minds and
they would like to join some political
association and take part in political
activities. From that point of view,
I strongly oppose this suggestion. Our
Armed Forces have done very well.
They will do better. Their morale
is very high. I am sure they themselves
would not like this suggestion. We
have  very high regard for them,
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T do not say that they should not be
allowed to read books or papers. They
may read, but I stroncly object to
their being associated with any kind
of organisation which will be detri-
mental to discipline.

In regard to clause (2), I again plead
with the hon. Minister to reconsider
the matter. Tt will he a disgrace if we
eliminate women through this Bill.
You may not have women coming for-
ward, but why do you put it down
in law as a disqualification? Suppos
ing there is a woman who is highly
ingenious and is of an adventurous
calibre, let the door be open to
her to join the Naval Forces. This is
all, Sir, that I have to say.

Pandit Thakur Das Bhargava:
With your permission, Sir, I should
like very humbly to point out that it
is not the Central Government which
shall determine whether ladies ought
to be allowed to join the Naval Forces
or not. Itis only the Parliament that
can doit. A reference was made to
the Army and Air Acts. I am afraid
that even though they have been passed,
they will be declared ultra vires.
If your ruling is that these clauses are
all right, then I am afraid the whole
of clauses 2 and 3 will be absolutely
ultra vires. The wording of the Con-
stitution is absolutely clear. This power
rests only with the Parliament. It
cannot be d:legated. It is the Parlia-
ment that alone has the right to deter-
mine to what extent a fundamental
right can be abrogated, because the
Constitution says :

“Parliament may, by law, deter-

So they must pass an Act. No dele-
gation is provided in the Constitution
and it is Parliament alone that has
to determine to what extent this
fundamental right con be abrogated.
My hon. friend the Minister of Defence
will have to bring a legislation saying
that ladies will not be allowed to be-
come Marshal or somethmg like that,
but if there are certain branches where
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can- docidé whether ladies can serve
in those departments or not. Simi-
larly in regard to other restrictions,
Paglisament is the deciding authority.
This matter is of great concern to me
and the house, because after being
passed in this House, the law goes to
the. Supreme Court and that Court
holds, that the mtter i3 not inira vires
and that the legislature has not done
well in passing it, it brings discredit to
the House. Therefore, this point may
be considered in detail. There is no
hurry about this Bill. Let the hon.
Minister of Dafence consult the Minister
of Law or the Astorney-General he-
fore he proceeds with it further.

Mr. Daputy-Speaker: So far as the
point of order is concerned, T do not
propose to give answers once again.
But hon. Members muy recollect that
when a point is raised that a particular
Bill or a clause of a Bill is ultra vires
of the lezislature. [t is not decided
by a raling of the Caair. It is left
to the House to throw out that Bill
or clause. When Dr. Dzshmukh’s bill
was being djscussed, for instance, at a
particular stage a point was raised that

. it was ultra vires and the then Presi-
dent said that such matters ought not
to be decided by the Chair, but it must
be left to the House. Similarly, I
now leave it to the House to decide
as to whether we ought to have this
olause or not. If it decides that it
should be deleted, then it can vote
against it.
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(English translation of the above apeeél,

Shrimati Uma Nehru (Uttar Pradesh)
On a close scrutiny, I felt a bit paimed
to come across the word ‘female’ occur-
ring in the Bill. I regard the words
‘male’ and ‘female’ as irritating and
it would have been more proper if
‘female’ had been substituted by ‘we-
men’. Now with regard to the ques-
tion concerning our competence or
otherwise to join the Navy, I am
in entir agreement  with Shri
Sidhva fhat women may or may not
join the Navy but certainly no im-
pediments of any kind should be
placed in their way to do so. This
branch of service should not be closed
to women. ,Further in our Constita-
tion we hate not laid down any dis-
criminating thing of this sort. - But
now we are told that women are weak.
It is not known on what basis you
regard them weak and unfit to join
the Navy or enlist themselves as sol-
diers in the Army. I may warn you
that may women be not present in the
Army today but they are sure to join
the ranks tomorrow.

Further you have the example of
Russia before you. Women of that
country took a leading part in the
World War. They piloted aeroplanes
and on many occasions made parachutes
landings. Every kind of military sers
vice was personnelled by them. I
fail to see in what way we are inferior
to the women there. On the other
hand, I regard the Indian women to
be more intelligent, braver and more
educated than their Russian counter-
parts. It is, therefore, very improper,
especially after the attainment of in-
dependencc, to proceed with the enact-
ment of a legislation which seeks $o
place obstacles in the way of our pro-
gress.. We maintain that there exists
no difference of any kind between you
and ue. Iam rather one of those ‘who
regard women primarily respotieible ft
the development of men. This is the
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opinion that I hold. I, therefore, ask
you to reoconsider this Bill and do
sway with these ineligibilities sought
10 be included therein. You should
also closely study the Ceustitution.
If things of this sort continue to come
wp before us even in modern times
then though the country has emerged
sucoessful out of its fight for freedom,
yot only because of these impediments
i the way of women’s progress it might
see yet another fight or movement
Mke the ‘Sufferagette Movement’ that
England had to face. I fear lest a
kind of Civil War may hold grip over
the country. I take it the height of
degradation to be told of the ineligi-
bility or unfitness of women to enlist
themselves in the Navy and thus
declaring them a sort of ‘untouchables’
in this respect. I, therefore, call
upon the hon. the Minister of Defence
%0 reconsider the proposed measure.
On behalf of the Indian women I
assure him of their possessing adequate
strength and courage and convey to
him that they have every desire, as 1
personally possess, to acquire further
strength and courage as also to receive
training in the use of weapons from
their brethren and even surpass them

in thiy respeot.
Fuarther I have to remind the House
-of the part played by the Woman-
hood of India in the Satyagraha move-
ment, At the time of that move.
ment they had left their hearths and
homes and the country eventually
sucoeeded in winning its freedom.
Pandit Thakur Das Bhargava has just
wsed the word ‘ladies’. I do not like
the words ‘ladies and gents’ and the
like. I may convey to you that no
Indian woman likes, in the first in-
stance, to come out of the domestic
caircle but, at the same time, none
amongst them wishes to see her child-
ren becoming slaves and weak-kneed.
So that explains their coming out of
the domestic circle at the time when
the coun was a slave one. But
for their following this course, victory
would not have been yours. I, there-
fore, appeal to you to reconsider thia
aspect and also to go into the provi-
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sions of the Conmtitution. I hope
that after you have proved into those
provisions and shaken off the wrong
notions about our weakness, you will
not try to place impediments in the
Wway ol our progress. It should be upto
us women whether to join the Navy
or not, but please do not try to place
obstacles in our way.

Sardar Baldev Singh : Sir, I have
Vvery carefully listened to the points
thet have been raised by hon. Members
I must frankly admit that I have not
been able to appreciate the points
‘made by Mr. Kamath. Now he wants
all members of the armed forces to be
allowed to attend meetings. Now,
may I enquire of him whether he was
really serious when he put forward
this suggestion? I am quite certain
an  enlightened "member of Mr.
Kamath’s experience would not make

this kind of suggestion in all serious-
ness.

Sir, supposing he was serious. Will
he kindly examine what is going to be
the effect if this concession is extended
to the members of the armed forces.
Now, today I allow them to attend
meetings of one party; tomorrow the
claim will be put forward that they
should be given facilities to attend
meetings of another party; and on the
third day they might come forward
with a claim to attend the meeting
of yet another party which may per-
haps be represented in this House. I
make bold to say that T am prepared to
bear all the criticism in this connection,
but I am not prepared to suggest to
the House that any concession. should
be made which will ultimately deterio-
rate the discipline in the Forces. Of
course, we are prepared to bear all
criticism, but we would resist any
pressure, from whichever quarter it
may come, which is likely to lead to

deterioration of discipline in our armed
forces.

Therefore, T would very earnestly
suggest to the hon. Members of this
House that this sort of proposal does
not help us at all; on the other hand
they create complications. May I in
all seriousness remind the House that
we are passing through very critical
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times and we have got to be very care-
ful. The members of the armed forces
fully realisa this fact—they have served
us well and they will continue to serve
us well. We want to maintain perfect
discipline among our armed forces.
Therefore purely from the discipline
_point of view, it is not at all advisable
to: allow them to attend any political
meetings.

Shri Kamath: On a point ofin-
-formation, Sir. May I know in which
countries in the world. there is an
absolute ban—absolute ban, I mean,
en members of the armed forces attend-
ing public meetings.

Mr. Deputy-Speaker : The caluse
only says ‘‘restricting, to such extent
and in such manner as may be neces-
sary.” It is not an absolute restric-
tion.

Sardar Baldev Singh: M:y I in-
form the hon. Member that this kind
of restriction always applies to mem-
bers of the Armed Forces when they
are in cantonments. But when they
are on leave, they may be permitted
to attend, say, election meetings. As
long as they are in the cantonment
area, or in their official place of resi-
dence, they are normully not allowed
‘to attend the meetings. That is one
point.

Tae second point was raised by Mr.
.Sidhva. I hope it slipped out of his
mouth by mistake when he stid that
naval forces do not form part of the
armed forces. They are very much
part of ti= xrmed forces of the Union.

The third point he raised was as to
whether this Bill has been approved
by the Cabinet, or has been brought
to the notice of the Prime Minister.
May I inform the hon. member that
every Bill that is brought before the
House is approved by the Cabinet and
therefore the Prime Minister is fully
aware of it.

Shri Sidhva : It may have escaped
his notice.

Sardar Baldev Bingh: I can say
définitely that it has not escaped his
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notice. In the Army and Air Force
Acts there is a provision restricting the
employment of women in certain bran-
ches. Let me make it quite clesr that,
so far as we are concerned, we do not
want to impose any restrictions on the
employment of women. There .. are
certain branckes in which women can
be employed, but women cannot be
employed in the operational branch.
(An Hon. Member : Why not? ) The
hon Member asks: “Why not?” If
he will kindly look into the history of
other countries—even advanced coun-
tries—he will find that women are
not employed in any of the operaticn-
al branches. In certain branches like
nursing and administrative posts, we
do eraploy women. There is abso-
lutely no ban on that but there is a
ban on their employment in operational
branches.

The other point made was about
clause 3 (a) (iii):

“to communicate with the press
or to publish or cause to be published
any book, letter or other document”’.

I have already replied to that and
I do not think it is necessary for me
to take up the time of the House in
explaining those provisicns. These
provisions are required in order to:
meintain and enforce ‘strict discipline
amongst the armed forces. I want to
assure the House that there is nothing
in this Bill which the House hes not
previously epproved. These provisions
were approved during the Budget
session after very careful consideration.

I hope the explanation which I have
given to the various points will satisfy -
hon. Members and they will accept
the Bill as T have moved it.

Shrimati Renkua Ray (West Bcngal) :
Mr. Sidhva has raiged certain constitu-~
tional points and I think the Bill
cannot be passed until those are solved.

Mr. Deputy-Speaker. I have already
given my ruling on that point.
The question is : ‘
“That’ the Bill to make certain
additional provisions respeoting the
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naval forces of the Union so as to
emsure the proper discharge of their
-Quties and the maintenance of dis-
cipline among them, he taken into
-consideration.”

The motion was adopted.

Shri Bidhva: I have to speak on
<lause 2 of the Bill.

Mr. Deputy-Speaker: The Bill has
been very elaborately discussed and
there i8 no point in repeating the same
-argument,

Clauses 1 to 5 were added to the
Bill.

The Title and the Enacting For-
mula were added to the Bill.

Sardar Baldov Singh : Sir, I mov'c'
*“That the Bill be passed.”

_ Mr. Depuaty-Speaker: The question
is:

“Tast the Bill be pussed.”’
The motion was adopted.

MINIMUM WAGES (AMENDMENT)
' BILL.

The Minister of Labour (Shri Jag-
Jivan Ram): I beg to move:

‘“That the Bill to amend the Mini-:
mum Wages Act, 1948, be taken into
consideration.”

This Bill is o very simple and small
wne. Under the Minimum Wages Act,
1948, minimum wages in the scheduled
industries were to be fixed by the end
of March 1950. But we found that
due to various reasons it was not
possible in many States to fix mini-
mum wages in those industries. Efforts
were made to expedite the fixation
and several of the States were able to
fix minimum weges in certain sched-
wiad industries just after March 1950.
It was later on pointed out to us that
. wages that had been fixed after
9. end of March . 1950 may not be

reld to be legally valid and therefore
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promulgation of an ordinance becime
necessary. The ordinance was pro-
mulgated on the 16th of June 1950 in
order to validate the wages that were
fixed before the promulgation of that
ordinance as well as to extend the
period by one year, so that in all the
schednled industries minimum wages
could be fixed in all States. This small
amendment is to replace that ordinance.
Sir, I move. :

Mr. Deputy-Speaker : Motion moved:

“That the Bill to amend the Mini:
mum Wages Act, 1948, be taken into
onsideration.”

Shri Harihar Nath Shastri (Uttar Pra-
desh) : While I support the Bill to the
extent that it seeks to legalise the fixa-
tion of wages that took place after
15th of March 1950, I seek this oppor-
tunity to give expression to my deep
resentment against the indifference, if
not the contumpt, with which the
various State Governments treated
the Minimum Wages Act. Two years
and a quarter have already elaspsed
since the Bill was passed and the Act
was put on the Statute Book. The hon.
Minister has just stated that due to
certain reasons the Act could not be
inrplemented, and in another sentence
he has observed that the States took
every possible step to see that the pro-
visions ofthe Act took concrete shape.
But he has not explained and I am
yet at a loss to know as to what were
the reasons due to which it was not
possible for the State Governments to
implement this Act. My own feeling
is that ample opportunities were given
to the States but they slept over the
Act and they took no action in the
matter. They did not pay any serious
attention to it. I am very doubtful
whether even if this Bill is passed
and it is extended by a year more it will
take any concrete shape. I have
arrived at this oonclusion from whdt
I notice even today. It was only & week
or ten d&y; bgck 1:Jvi;)llx:anfa, Coi;ferenoo_ in
regard to the fixa of minimum wageg
to the agricultural workers took placg
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and I very much regret to say that at
that Conference, barring one or two
State Governments, the attitude of the
State Governments in the generality of
cases was that they did not favour
fixation of minimum wages for agricul-
tural labour. As a matter of fact,
the attitude of the State Governments
is that they do not want fixation of
minimum wages in regard to any
industries at all.

That, Sir, raises the question asto
what is proposed to be done to tide over
such a situation. In fact, there is a
pertinent question on everybody’s lips
in this country and that is whether
the Gove:nmen’ of this countryisreal'y
serious about the implementation of its
programme of labour lsgislation. Last
year I paid a tribute to the hoa. Minister
for the huge programme of labour legis-
lation which I still feel is unprecedented
in tho history of any coantry. But the
realt :st is as to how far the Government
has bzen able to jive coacrete shapa to
its programine of labour legislation.
Two years and a half back this House
at the instance of the Government
passed the Employees State Insurance
Act which was applauded throughout
the country by the working class.
But in regard to that Act also two years,
or rather more than two years, have
already passed and nothing has to
far becn done. I understand that
instructions were issued by the Govern-
ment of India to twe particular States
to give caacrete shape to the Act. But
1 uaderstand that the move w:s opposed
not only by the Governments of the
States concerned but also by the
employers, and the latest rumour is
that the Government of India is
seriously considering as to whether to
succumb to the insistence of the
Provincial Governments rather than
proceed wi.h this measure against their
will. Well, so far as the hon. Minister is
concerned I have nothing to say.
As T observed last year, it is still my
opinion that he is much more earnest

in his zeal and his devotion to the-

cause of the workers than many others.
All the same the impression is gaining
ground in the country that he too is
rather helpless. And in such a situa-
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tion one does not know what is going
to happen. '

These are some of the sentimenid
which are not my personal sentiments.
1 represent the viewpoints of a large
section of the community which feels
that in the course of the last two years
and a half while a large number of
legislative measures have been enacted,
yet that particular class has not been
fairly treated. If such feeling gains
ground none knows what may happen.
Sir, with these words—I do not know
whether I should support the motion or
whether I should oppose it—but these
are some of my sentiments which I
want to give expression to.

Shri Naziruddin Ahmad (West Ben-
gal): On a point of information, Sir,
may 1 ask whether the hon. Member
who represents labour has any view
about the Bill?

Mr. Deputy-Speaker : The hon-
Member has given his views in extenso.
The hon. Member need not reply to
it.

Shri Venkataraman (Madras): I
thought that the hon. the Labour
Minister would give this House, and
not only this House but the public and
the vast masses of the working
class who are every day expectihg
to hear from him hopes and promis-
es from time to time, the reasons
why this Minimum Wages Act was not
implemented within the time prescribed
in the Act itself.

Sir, if I may recall to him the dis-
cussions that look place when this Bill
was being passed, my hon. friend, M.
Shibbanlal Saksena said that the period
of 2 years which the Government has
fixed for determining the wages for
industries and 3 years for agriculiure
is too long a period and that it should
be reduced to 6 months. The hen.
Minieter replied :

“ Thie point that has boes raised
by -my hon. friend Mr. Shibbablsl
Saksensa - deserves - consideration, < 1
may state for the information of the
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House that all the Provincial Govern-
ments are anxious to put this Bill
into.execution as soon ae possible.
Only recently I had a conference with
Provincial Labour Ministers in which
the Bill was considered apart from
the opinions we have received from
the Provincial Governments where
it was circulated. All these Ministers
exprossed their anxiety that the

passage of the Bill should be ex-
pedited”’.

and then he referred to Madras and
Orissa where therc was agrarian
trouble.

If the Provincial Ministors were as
saxious as the representatives who came
to have this Biﬁ passed, I askin all
earnestneas why it was not implemented
within the period prescribed in the Act.
The hon. Minister for Labour certainly
ewes an explanation to the labour which
is oriticizing him and his Government
that they do not mean to stand by
what they pass in this legislature.
You are aware that the promises which
we make aro always very sweet to the
ear but the promises which we break
oertainly break the heart and if the
working classes aro told time and again
that for some reason or other or as it is
stated in the Objects and Reasons, for
-one reason or other, it was not able to
implemeont, ¥ am quito sure the working
olasses would not be satisfied. As far
a8 I know there was only one reason
and no other, the only reason being the
State Governments slept over the
whole matter and woke up when it was
too late. This brings it in clear relief,
Bir, the dual control which is now
beiny exercised over labour legislaticn
and labour administration, the dual
oontrol, one existing in the Central
Government which enacts Acta merely
and the other in the Provincial and
State administrations which are charged
with the duty of carrying them out has
caused not morely in this but
in every other field of legislation con-
siderable oonfusion. I would therefore
like that if the Central Government is

anxious that they should implement
the peveral laws which they enaoct in

v R
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this House, they must also arm, them-
selves with certain powers thatin case
the State Governments do not imple-
ment those provisions within the time
prescribed vhe Central Government
itself should have the power to do it
and get the approval of this House.
If the hon. Minister had come forward
in this Bill with a clause saying that
since the State Governments had not
implemented the Minimum Wages Act,
the Central Government proposes to
notify the minimum wages in respect
of the scheduled industries and call for
objections from all the parties interested
including those Provincial Governments.
who have not implemented it I would
be the first man to support it and not-
only that but the entire labour in this

country would be the first to acclaim
him.

Then there is another point to which
I want to draw the hon. Minister’s
attention. Under the Minimum Wages
Act, it was proposed that the Minimum
Wages should be fixed under clause 6(a)
by a Committee which will hold en-
‘quiries and advise it and with the
help of sub-committees constituted with
represcntatives of labour as well as the
employers. Butwhat we found today is
that having slept over the whole matter,
the State Governments have resorted
to this remedy of notifying the minimum
wages in the Gazette and calling for
objections against those notifications.
I ask you in all seriousncss, do they
expect the labour organizations to go
about hunting the Gazettes of the
Provincial Governments to see where
thesc  notifications appear in the
gazettes?! TIs it not the duty of the
State Governments to see that these
minimum wages are fixed in consultation
with the representatives of the working
clasces as well as the employers so
that an agreed formula can be reached?
Now, Sir, the time is extended to one
more year under this Bill. I would
appeal to the hon. Minister to exert his
influence with the State Governments
to see that the minimum wages are
prescribed not by notification but
by an enquiry and by a committee so
that it may command the acceptance
at the hands of both parties without
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being merely a fiat of the administra-
tion. . Of course, I must support this
Bill. The reason is that if I do not
support - it, all the various minimum
wages 80 far fixed in my State would
be declared ultra wvires and the High
Court will come down and quash all
those orders passed. Therefore, Sir,
we must be grateful for small mercies
and I support this Bill with these
observations and I trust that the hon.
Minister for Labour will use his best

influence to see that at least within the

prescribed period now under this Act
the minimum wages shall be fixed not
only in industries but also in agricul-
ture where the demand is very great
and trouble is growing.

Shri Jagjivan Ram : I do not propose
to go into detziled reply to the points
that have been raised. One point has
been raised, namely, why there has
been so much delay in the imple-
mentation of the minimum wages Act
and the answer to that question has
also been given. I do not propose to
throw the entire blame on the State
Governments. It is no doubt their
primary responsibility to fix the mini-
mam wages in the schedul:d industries
heeruse most of the industries in the
schednle, «ccording to the present
arran<emnt, fall in the provinei:l or
state sphere. I have therefors only to
raqiest them ecirinestly, and to send
reminders that they should expedite
the fix tion of the minimum wages.
Then, there are certain other fictors
as well. A situation has heen crexted
that baciuse the present time is a time
of finnci:] and economic stringency,
all m=1sares which give some frcility
to the workers will add to the cost of
commodities gener:lly and therefore
they m:y ba dolvy2d and postponed.
There has been a general atmosphere
crexted to that extent by interested
pirties wnd it has produced its effect
on the Governments too. That hasbeen
also to some exte1t instrumental in de-
layinz the im ;lem>ntation of the mini-
mum wiges Act. However when the
time came nearabout to expire, there
wis an anxiety on the part of the
State Governments to fix it and I am
sare that before the time oxpires this
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time, they will be able to fix the minj-
mum wages in most of the industries,
perhaps in-some of them, it is not
necessiry, because tribunals have done
the work. With these words, Sir, 1
commend my motion. )

Mr. D2paty-Spaaker : The questiom
is: .

“That the Bill to amend the Mini-
mum Wages Act, 1948 be taken inta
consideration.”

The motion was adopted.
[MR. SPEAKER in the Chair.]

Clauses 2 to 4 were added to the
Bill

Clause 1 was added to the Bill.

I'he Title and the E 1acting Formula
were adde i to the Bill.

Shri Jagjivan Ram : Sir, I move:
“That the Bill be passed.”
M:-. Spykir: The quistion is:
“Taat the Bill be passed”
The motion was adopted.

5 p.M.

DISCUSSION ON GOVERNVENT
HOUSING FACTORY AT DELHI

Mr. Sp2aker : W> will now take
up the notice given by the on. Memler
Mr. K m-th r:ising cert: in points in
respect of the Government Housing
Factory. Now, with reference to it,
this is what [ have st $>d in my order
adm’tting the notice. “It apre-rs,
therefore, th:t inform..tion on points
(@), (f) and (¢) in Mr. Kimath’s notice
is fully given, and that in respect of
points (b), (d), (e) 2nd (g) it is portially
given. No inform .iion is given on
points (¢) ~nd (k) though the s~me was
given to me in the He~lth Ministry’s
note. Therefore, I would like to have
this discussion restricted to points
(c) and (h).” '

Sati Kymyth (Madhya Pradesh) :
Point (b), Sir ? '

Mr. Speaker : If all the points axe
taken up, I am afraid....



given. ‘The' materizl point seems to be

that the original estimate was sub-

mitted for £ 10,000 ; later on the

Commissioner gdve an estimste

for £ 24,000 and payment to the extent

- of £19,000 have been made. The other
peint is about the delay.

Shri Sondhi (Punjab) : I have also
given notice of certain points, Si1.

M. Speaker : Theso two points are
there for discussion.

Sbri T. Husain (Bihar) : May I
know, Sir, if there is any time limiv
for thist

Mr. Speaker. Half an hour. Mr.
Kamath will raise the point and the
hon. Minister will then reply. If hon.
Members want to intervene, they can
put questions, provided they have
given notice about putting qu(Ntlons

Shri Kamath: —The
Housing Factory in Delhi for tne
manufacture of prefabricated houses
was due to roll out houses at the r:te of
500 per month in September 1949 s0
a8 to relicve the wcute housing short-
age that we werc experiencing in the
oapital. Somehow. this hus got stuck
up in the mud without any action.

ot a sincle house has yet besn pro-
duced even though it is now nearly
ono year aftcr the original scheduled
date, and the date has been receding
steadily month Ly month. Even
though a patented piocess, that is
to say, a definte perfected process is
being followed, for the manufacture of
wall panels, innumerable experiments
are heing made about the right mixture
for the light weight foam coacrete
used in the manufactureof wall panels
4or tho houses. I understand every ex-
meut has cost about Rs. 1,000.

then, a very large percentage of
the panels came out cracked. No
design of the house has been finalised
gabmitted to Government so far
xagh under the Agreement,  the
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British consulting firm. the Structural
and Mechanical Development Engineprs
Lid., were bound to submit such a
desqm forthwith. The word wure! is
forthwith. Payments were tc follow
after that. Payments have ber . 1 ade
in spite of the fact that no de.ig: or
specification has been submitted by
the Consultant firm.

In this connection, Sir, 1 would
like w0 make a 1efereace to the wayin

which the Biitish Consulting firm,

mocks at the Indian people, who pay
them hurdreds of thousands of rupees.
In the magazine “Bui'ding” fcr Jz nuary
1950, published in England, the Con-
qulting firm has a note on these pre-
fabricated houses, manufactured
India, to the tollowmg effect:

“Thus the shower and w.c. are
built as out-buildings within the
traditions] compound yard, and the
front and rear doors faoe ewch other
across the room, since the native
(that is, Indian) believes that if the
devil comes in at one door, he will
pess out &t the othor without dis-
t11hing the occupants.”

This, Sir, 35 the attitude of the Con-
sulting firm towaids India and Indian
people.  They mock at the very people

who are paving lakhs of rupees for no -

work done so far.

The other point which you have been
pleised to allow to be raised in the
course of the discussion is this. As I
already said, the Consulting firm have
failed to submit a design forthwith as
bound to do by the Agreement, and so,
the service charges should not have
been paid to the Consulting firm at all.
That is the point raised in question
(b) o this note. There was a breach
of contract ab inilio, at the verv out-
set, and the Government should not
have paid a single pie for service
charges because there has been &
breach of contract.

Then, I come to the other point
about the roof design. This has not
besn finilised even now. Though the
faotory was estimated to start about

-
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18 months ago, no design has yet
been submitted to the Government.
Aluminjum roofs for the first one
thousand houses were ordered to bte
imported from England, last year, at
a cost of about 35 lakhs of rupees for
one thousand roofs. That is to say,
each roof costs about Rs. 3,500. The
hon. Minister had the optimism—I
would not say temerity—to say that
these aluminium houses would not
cost more than about Rs. 3,000 while
every roof for this house is going to
cost Rs. 3800. I am sure the alu-
minium house when it is ready, if at
all it gets ready in our life time. will
cost about Rs. 6,000 or Rs. 7,000 if
not more. The hon. Minister stated
in the last session that nothing that
we have agreed to with the Consulting
firm will come in the way of intro-
ducing any changes that we like.
Now the pertinent point arises if
aluminium is going to cost you so
much, if you are going to discontinue
aluminium after 1,000 hcuses, what
stands in the way of your discontinuing
aluminium straightaway and going for
some other material which is less costly
than aluminium?

The other point in this note is about
the qualified Architect and Mcchanicel
Engineer, point (g) of the note. One
Mr. Archibald was imported from
England last year to setve in the
factory in his capacity of Qualified
Architect and Mechanical Engineer.
My submission is that he is a mere
Surveyor, and if necessary, I will
pass on to the Minister later on, if he
i8 8o minded to look into it, a docu-
ment in which Mr. Archibald describes
himself as a Surveyor. I will pass
it en to the Minister later on. We were
told that he is a mechanical engineer;
but T would like to know wherehe
got his qualificstion or diploma
or degree from, and from which univer-
sity or college he got this qualification.

There is thus the first point about
the reasons for the delay in production.
Various excuses have been advanced
in this House for this delay and ever
since last October no satisfactory
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answer has been forthcoming from the
Minister whyv there should be this.
delay in producing the panels. I am
told that when the President visited
the factory some time back some broken
panels were put together just to show
how the panels are built up into a wall.

They had also a number of proto-
types units ordered from England. I
think six units were ordered from ¥ng-
land, six pairs, 2t a cost of ten to twelve
thousand pounds Three of them wete
erected in Delhi. One was erected—a
cracked one—in the factorv premises
for the benefit of the President Dr.
Rajendia Prasad when he vigited the
factory, just to show how things are-
being done. And as for the others there
is no trace of them. We do not know
where they are lying though we have
paid for them all. When the proto-type
costs so much I do not know how
much the actual houses will cost and
whether they will at all be available
for use of the common man for whom
they are supposed to be intended.

Shri M. A. Ayyangar (Madras) : For
the “natjves’.

Shri Kamath: Yes, whether they
will be available to the ‘‘natives”,
I am thankful to the Deputy-Speaker
for the distinction.

And lastly, Sir, I feel the affairs of
the factory are going from bad to
worge. During the past sixteen or
eighteen months people not only in
this House but outside also have come
to believe that what is going on there
is not pre-fabrication but complete
fabrication of everything, of accounts
and other things there, and matters
have come to such a stage that the oni
thing that can meet the position is an
impartial enquiry into the affairs of
the factory. -

Shri Sondhi : Sir, would you take
up my question also now ?

M. Speaker : Let the Minister give
whatever reply he has to give and
then further questions may be puat,

The Minister of Finance (Shri C. D.
Deshmukh): Si:, you ruled ‘thst
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ﬂhmu (c) and (h) were the only

elanses to be dealt with, but in the
speech of the hon. Member there
were references made to various other
<elauses too. I am wondering whether
1 should not go through these and give
.such information as I have.

‘Mr. BSpeaker: The boetter course
would be this. I read part of the
order which I had passed when ad-
mitting this notice and as I have said,
information on (b), (d), (¢) and f) is
-only partially given. As I pointed out
in the beginning, the more important
points were under (h). But it is per-
fectly open to the hon. M mber to ask
for information on all the points.

Shri C. D. Deshmukh : In regard to
{a)and (b), the estimate of service
charges submitted by the Consultants
"was £10,000. The Consultants’ olaims
in respect of dexizn work, and salary
of experts sent out to India
smount to £31,900 approximately.
A sum of £19,460 has already been
paid and the balance has been either
disallowed or held under objection in
consultation with the Ministry of
Supply, U.K. The payment of £19,460
can be described only as a payment
on account. While submitting the ori.
ginal estimateof £10,000 it was pointed
out by the Consultants that -this was
only an estimated figure based on
past experience and they will charge
on the basis of actual cost of the
services provided, plus the amount
of overheads based on the figures
for similar works in the U.K. for the
British Government. This is also
.provided for in the agreement with
the firm which lays down that the
Government shall pay to the Consult-
ants actual cost, including overhead
charges on design work and prepara-
tion of drawings, schedules and speci-
fications carried out on behalf of
Government, such cost to be ascer-
tained by the same procedure and on
‘the same basis as similar work already
ﬁeﬂ out for H.M. Government in the
Payments are made to the firm only
after necessary check by the Director-
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General Indian Stores Department,
London in consultation with “the
British Ministry of Supplies. ' '

In the circumstances there.-ig little
chance of any unsustainable :clair
being allowed.

With regard to- the reasons for ‘th: ’

explanation offered on behalf of tt
firm is that their estimates were base (:
on their past experience -with.th |
British Government. In: the::'UK
as the subsidiary firms which ander-
take construction had their: own
teams of well trained draftsmen, it
was not necessary for the -consult-
ants to send them a large number of
detailed drawings. On the designs
furnished by the consultants the
factories could produce the detailed
drawings necessary. In the present
case it was found that there was no
trained staff available in India to
produce the detailed drawings, - which
consequently had to be undertaken by
the consultants. This meant that
instead of about 100 drawings the
consultants were called upon to pro-
duce the whole of about 1,700 drawings
required for the plant. Further the
firm had to handle a large number of
enquiries for machinery and the

increase in the cost of services .th ;' (

preparation of detailed drawings. of !

about 200 different types of machinery
The increased volume of the drawing
work is said to have contributed to
higher service charges.

In regard to (c) in the report of the
consultants originally submitted “to
Government each house was estimated
to cost ahout 2,460 including site value
and service. It was assumed that
this should include the customs duty
payable on the imported -aluminium
components. Also it was subse-
quently discovered that the qua.ntxty
of aluminium required per house was
somewhat higher than originally anti-
cipated. These and certain other
factors showed that the cost was likely
to be higher than the original estimste.

.The consultants' were however not

asked t0 submit any revised estimate
of the price of the house and revised
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estimate was mnot produced earli-
er, because the intention was that
the cost should be worked out after
experience of actual production in the
factory had been gained. This will
ensure a more accurate figure of cost
than an estimate made at an earlier
stage. Some experience of the pro-
duction of panels was gained in the
months of May, June and July 185V
and an estimate based on it is ready
for the consideration of the Factory
Committee. While the cost of the
first 1,000 houses involving the use of
imported aluminium components will
be in excess of the original esti-
mate, it is anticipated that when the
factory goes into full production and the
components are replaced by indigenous
material, the cost of production would
decrease, so as to bring the cost of a
house nearer the original estimate.

Prof. Ranga (Madras) : That means
Doomsday.

Shri C. D. Deshmukh : The house is
being designed with other component
roof replacing the imported alumi-
nium roof.

As regards (d), the delay in produc-
tion has been mainly due to the late
arrival in Delhi of the various imported
items of the factory plant. This was
due to shipping difficulties in the U.K.
and transport difficulties in India.
Difficulties in the supply of essential
rew materials also delayed the execu.
tion of orders placed with the Indian
machinery manufacturers.  Further
the technical personnel required have
not been readily available.

The next question is the namber of
prototypes. Six pairs of proto-
types of the prefabricated houses pro-
posed to be manufactured in the
Delhi Factory were imported from the
U.K. in order to test them in the
Indian climate, ocorrect their minor
faults and adapt them for production
here. Some spare panels were also
indented for. About 20 per cent of the
panels were found broken on arrival.
Only actual cost, subject to a ceiling
price of £1700 per pair, has to be paid
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for these prototypes. The actual
amount paid to the consultants on
account of prototypes is £9,210.
The cost of crating and transport
from British ports to Bombay was
included in the ceiling price of £1700
per pair. The total cost of

from Bombay to Delhi, from Delhi to
D121 bad—because one pair was sent
to Dhanbad—and unloading charges,
amounted to Rs. 44,016-2-0.

An Hon. Member : What is the
weight?

Shri C. D. Deshmukh : I do not
know what the weightis. T am sorry
I cannot give information about it,
Now, with regard to (f)........

Mr. Speaker : Information as to
(f) need not be given.

Shri C. D. Deshmukh : Yes, Sir, you
said it was fully covered.

Then (g). Mr. L. R. Archibald is a
trained architect and mechanical
engineer. He attended the course of

building and mechanical engineering
of the Southall Technical College,
London.

Shri Kamath : Attended ? Last
time h said * qualified ”.

Shri C. D. Deshmukh : Together with
other officers of his firm he has been to a
great extent responsible for the de-
sign of the British aluminium houses
and for pioneering work in the design
of prefab. houses with foamed con-
erete. It may be mentioned that
Mr. Archibald is the representative
of the consultants and it is to their
own interests that they should send
out their best man to India for the
chance of earning royalty is dependent
entirely on the Government of India
manufacturing panels. It will be ob-
viously against the firm’s interest to
send out inexperienced or unqualified
men to help Government set up their
factory and to start production of
prefab. houses.

(k) Roof design : The roof design is
not yet finalised. Test roofs are being
watched under monsoon conditions,
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WG do not want to m.ke the same
mistake as in the case of prefab. stalls.
The use of aluminium for roofing
purposes has from the beginning been
regarded merely as a temporary ex-
pedient and the intention has been to
eeplace it by indigenous products as
soon as possible. Tt was recognised
at a very eairly stage in the course of
planning for production that the heavy
import duty on aluminium compo-
nents imported from abroad and the
devaluation of the rupec would render
the continued use of aluminium im.
possible from the point of view of
economic price of the house to be
manufactured at the factory.

It was therefore decided that every
effort should be made to hring into
use, a8 quickly an nowible, indigenons
materiale for the purpose of roofing.
This, however, was expected to take
some time and it therefore became
necessary to make use of imported
aluminium during the initir] stages
of production for the first one thousand
houses. Before this decision was
taken, Government had alreedy com-
pleted arrangements for the purchase
of the required quzntity of aliminium
and it was not possible to o back on
them. The most that coudd be done
was to raduce the requirements to the
barost minimum. )

(t)=—Shall T

Mr. Speaker: It need not  be
answered. L

Shri Kamath : On a point of clari-
fication, Does the Minister of Finence
think that attending » course for a day
or 1 month qualifies him for the degree
of Msohanical Engineering ¢ 1 do not
know further how l(mg he attended.

answer it, Sir !

Mr. Spoaker : is a qustion of
‘opinion.
#hri Sidhva: (Madhya Pradesh) :

I wonld like to know the tot~] cost so
iﬁl‘ thet has been incurred.

™ Speaker : He may total it up.
Lot ‘others nak questions.
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Shri 85aihi. : Sir, when this matter
came up hefors the Standing Finance
Co.nmittee, according to the pub-
lished proceedings of the meeting of
March 12, 1949, we were given to
undorst'md that the total estim-ted
cost of the scheme would bLe as fol-
lous :

Rs. 30 lakhs
Rs. 48 lakhs

But wa now find that the expenditure
has gone up beyond one crore as
against these Rs. 78 lakhs. Further
the note says :

Capital grant
Working capital

““The proposal is final and complete
in respect of the factory to be set up
in New Delhi”.

What follows is more intcresting :

‘. .These prices have been obtain-
ed from the suppliers and are sub-
ject to variations and Suppliers will
not at present give a firm quotation
until they are certain of the order
being placed.  In view of this a subs-
tantial contingency has been added.””

In view of this, T would like to know the
reason for this extra Rs. 25 lakhs or so
being allowed to be spent. 1 would
also like to know whether the sanction
of the Finance Ministry was obt'lmed
for it.

Shri c. D. Deshmukh : Tiw informa-
tion I have says that the fixed capital
expenditure which includes the main
building, machinery, workers’ quarters
and subsidiary plants for thé manufae-
ture of indigenous roofing  material is
cstimated at Rs. 52 lakhs.

8hri Sondhi : That wasthrce months

ba k.

Shri C. D. Deshmpkh: Tle initial
working capital is Rs. 23 lakhs.

Shri Goenka (Madras): In point
of time, when did the figure stand at

‘Rs. 52 lakhs? '

Shri C. D. Deshmmkh : I have not

got the date.



807 Discussion on
Factory

Sir, there were two points which I
wished to refer to. One was in regard
to costing. A Cost Accountant was
appointed some time ago and he has
submitted a report, which in my ca-
pacity as Finance Minister I have not
yet had the opportunity of examining.
It only arrived a day or two ago.

Then there was something said about
an enquiry. In my opinion, any
such question should be taken up only
after the Ministry of Finance have had
an opportunity of going into the Cost
Accountant’s report and observing
also what demand there is for the houses
that will be produced, on the assump-
tion that the factory will start working
from the end of August 1950.
The people responsible still hope that
they will be able to sell the houses at
least 209, below the construction price
of traditional houses of the same size.
It remains to be seen whether their
expectation is  realised or not
when production gets into swing. So.
although I think there is reason for
believing that some kind of investiga-
tion is necessary into this matter 1
do think any decision on that ought to
be postponed till these two things which
I have mentioned have happened.

Shri T. Husain : Is it a fact that
Mr. Archibald, whose name was men-
tioned by the hon. Minister of Finance,
was the designer of about 75,000 pre
fabricated houses built in Englandg

Mr. Speaker : Afier all, the hon.
Minister is replying on the information
given by the constructing firm—he
has no independent information - on
that point.

Shri Sondhi: When the d:sign has
not been finalised, how does the hon.
Minister expect that the production will
commence from next month?

Shri C. D. Deshmukh : The factorv
will produce houses with aluminium
roofs in the beginning, while experi-
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mente .in alcrete roofs are going on.
When they find the right type of al-
crete roofs, then they will start manu-
facturing houses with alcrete roofs.

Shri Kamath : Is it not a fact that
the consulting firm, that is to say, the
Structural and Mechanical Develop-
ment Engineers, Ltd., were bound to
submit a design and specification of
alcrete roofs forthwith under the agree-

ment?

Shri C. D. Deshmukh : Forthwith
must be construed in a reasonale way.

Shri M. A. Ayyangar: May I
make a suggestion. I would request
that hereafter the hon. the Finance
Mnister ought not to urdertake the res-
ponsibility of answering any other Min-
ister’s questions. I have been watch-
ing from the beginning. Ultimately
I was glad when he said that an en-
quiry is necessary. In future the hon.
the Finance Minister ought not to un-
dertake the responsibility of represent-
ing other Ministers, because he will be
obliged to support whatever under-
takings have been started by other
Ministcrs . He must reserve his judg-
ment till the end, since he isthe watch-
dog of the finances of this country.

Shri C. D. Deshmukh : It was my
intention only to give information and
not to support or to withhold support.

Mr. Speaker : I might point out the
difficulties which I myself felt. As the
Hon. Minister in charge is not well, some
other Minister had to answer on her

behalf.

The other alternative was to keep the
motion pending.

Shri M. A. Ayyangar : So:ne other
Minister could have answered.

Mr. Speaker : S5, w2 now adjourn.

The House then adjourned til a Qua-
rter to Eleven of the Clock on Friday,

the 11th August, 1950,




